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LOK SABHA
Tuesday, r3th December 1955

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Post Office Savings Bank Accounts
(Pakistan)

*762. Sardar Hukem Singh: Will
the Minister of Comqunications be
pleased to state:

(a) whether any progress has been
made in the work of the liaison officers
appointed in Pakistan in pursuance of Indo-
Pagistan -agreement of July-August, 1954;
an

(b) when transfer of Post Office Savings
Bank Accounts and Certificates of displaced
persons from Pakistan to India is expected
to be completed ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) According to the recent Indo-
Pakistan agreement, the transfer of Post
Office Savings Bank accounts and certi-
ficates, claims whereof for transfer from
Pakistan to Indiaand viceversa wereregister-
ed by the prescribed dates should be com-
pleted by the 30-6-56.

Sardar Hukam Singh: May I know
whether any assessment has been made so
far as to what is the total amount of our
accounts there ?

Shri Raj Bahadur: According to the
initial assessment the number of claims
for S. B. Accounts and Postal Certificates
was 1,45,275 estimated to be valued at
Rs. 7,22,05,232. Out of this, the unsettled
claims were assessed at 56,682 of the value
of Rs. 3,00,73,096.

Sardar Hukam Singh: And what
is the amount claimed by Pakistan from
a8 ?

Shri Raj Bahadur: It is only the
Pakistan authorities .0 whom itis bestknown
as to how much amount can be claimed by
them. But from the information available

448 LSD (1)
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with us it can be said that the total amoun t
claimed by Pakistan on account of thete
accounts 1s of the order of Rs. 16 lakhs.

Sardar Hukam Singh: What is the
amount we have given so far, if any, to the
people in need of relief urgently, as these
accounts have not been transferred ?

Shri Raj Bahadur: The amount
for which Post Office Savings Bank accounts
and Certificates were transferred from
India to Pakistan upto 7th November
1955 is Rs. 9,46,268.

Sardar Hukam Singh: I wanted
to know whether we have given any interim
relief to any of the claimants who are in
urgent need of money.

Shri Raj Bahadur: On the question
on interim relief 1 cannot say -off-hand
and I do not know whether it arises from
the question. Here we are concerned
with the transfer of particular Savings Bank
account or postal Certificates. I do not
know how it comes.

Sardar Hukam Singh: May I know
whether we have made any attempts to
adjust the mutual claims and whether there
hasbeenany correspondenceon thatsubject
or whether any discussions have taken place
between the two countries to see whether
the claims can be mutually adjusted and paid
from those places ?

Shri Raj Bahadur: I do not know
what exactly is meant by mutual adjust-
ment. Some people on our side had
Savings Bank accounts in the post offices
of Pakistan. They want them to be trans-
ferred to India. Some people in Pakistan
had their accountsin our post offices. They
want them to be transferred to Pakistan,
The question of mutual adjustment hardly
arises.

Sardar Hukam Singh: I am refer-
ring only to those who have had their accounts
in gakistan but now want them to be trans-
ferred here and who are in need of payment
immediately but they are not getting it
because the accounts are not being trans-
ferred. Is tkere any method by which
they can be paid here before actual transfer

of those accounts ?

Shri Raj Bahadur: Before actual
transfer ? It has to be verified whether
a particular Savings Bank account actually

A
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existed in Pakistan, It has also to be veri-
fied asto what was the acrount at the disposal
or to the credit of the particular account
holder. - Without that verification which
comes only from Pakistan, it does not appear
to be possible to effect any interim adjust-
ment.

Shri Gidwani: May [ know whether
we have any complete accounts as regards
those who have gone to Pakistan and whether
we can unilaterally take any action and
settle the accounts here ?

Shri Raj Bahadur: I do not think
it can be taken unilaterally, because the
mutual ajdustment of account between two
countries is involved in these things,

Mr. Speaker: As I understood from
the questions put by hon. Membersthetrend
of the question, I think, is that people keep
their moneys in Post Office Savings Bank
accounts with a view to be able to make
use of those moneys in times of need. A
large number of years have passed, and
nothing is settied. What is the remedy
which Government propose now in respect
of the moneys that people have paid there,
to give them interim relief here? Pakistan
may perhaps never verify them tilldoomsday.
Are we going to wait? That seems to be
the point of the question,

Shri Raj Bahadur: Sir, I am very
gratefull to you for the elucidation of the
question  because it explains to me the
whole import of the question. I think I
will do well to explain, if I can in a few
words, the history of the efforts made by
the Government of India in this matter.
There were some conferences in the middle
of September, 1949; some procedure was
evolved; it could not be implemented. In
June, 1950 another conference was held;
another procedure was evolved and some
formulae were also evolved, and again in
1952 August there was another conference.
‘Those procedures and formulae for transfer
of accounts also could not be implemented.
Then we met in July-August, 1953 and we
first of all decided to appoint wnat are known
as iiaison officers to push on the work of
verification of account in either country,
Our liaison officers are posted at Karacni
and Lahore, and their liaison officers are

sted at Delhi and Ambala. The verified
Egts of these accounts are exchanged at their
instance and they heip us in that direction.
That has been done. Then again, as iate
as Marca, 1955, we again found that the
w.rkwas goingslow. There,asissupposed
to be that the Pakistan authorities think
that the value of our accounts to be transfer-
red to us is only two and a half times the
value of the amount that India owes to
Pakistan in re<pect of these accounts. As
against this the ratio should be as between
Rs. 3 crores and Rs, 16 lakhs, So they
are only verifying lists two and a half times
in number. thas been thesnag. Now
final dates have been given, and for the
wverification of accounts which shall have to
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be settled ani completed by the end of
June, 1956. That is how the matter stands
at the moment,

Sardar Hukam Singh: If that is not
also finalised ?

Mr. Speaker: It is not for the Chair
to make any recommendations or to put any
questions. To me the question seems to
be obvious. Government have made all
possible attempts. That is true. Govern-
ment have also an estimate as to the amount
in the accounts in Pakistan, about Rs. 9
crores and so on. Now, assuming that
nothing can be done by negotiations with
Pakistan, what is the Government doing
for the purpose of giving some kind of inte-
rim payment or relief to those who badly
need money here? The verification
may take years. All I would suggest is
that Government may consider this aspect
and then come before the House with some
proposals.

The Minister of Communications
(Shri Jagjivan Ram) : Sir, may I add a
word ? What you have said just now
was under my consideration also. But
the difficulty is that unless the accounts
are verified we cannot take the claims to be
the correct thing. That is technically
speaking ; but in actual practice, as you
say, the people are put to much difficulty
and hardship, and especially in the case
of refugees the difficulty increases much
more. As a matter of fact, I receive many
1;:ersmml representations from widows or

elpless people, The only source to fall
back upon for them is the deposit which
they have in the Savings Banks. So, as
a matter of fact, as you have suggested,
something on those lines is under my consi-
deration, whether we can make of a certain
percentage of thier balance as payment
before the settlement of their claims after

-the verification of the same in Pakistan.

I will pursue that matter.

03meu Communications

*783. Shri Shree Narayan Das :
Will the Minister of Communications
be pleased to state :

(a) whether any plan for the exﬁm—
sion and development of overseas com-
munications has been drawn ;

(b) if so, what are the important features
of such a plan ;

(c) whether there is any proposal to
have teleprinter facilities for business houses
and news transmission circuits* for press
agencies ; and .

(d) what is the estimated expenditure
on such expansion and development ?



[ )
881 Oral Answers

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
yes.

(b) A statement is laid on’the Table of
the Sabha indicating  briefly the draft
plan of the Overseas Communications
i;:rvicei. [See Appendix V, Annexure

0. 1]

(c) Yes.
(d) The tentative cost of the Second

Five Year Plan of the Overseas Communi-
cations Service is Rs. 2°50 crores.

Shri Shree Narayan Das : May I
know whether all these proposals have
been approved by the Planning mmission
or are under consideration ?

Shri Raj Bahadur : They are yet in
the consideration stage.

Shri Shree Narayan Das : May Iknow
whether any assessment has been made as
to the requi- ments and also the extent to
which the requi ements of equipment of
these things will be met by indigenous
production and what extent by import ?

Shri Raj Bahadur : It is diffi-ult
for me to state off-hand how much of the
equipment can be obtained indigenously
and how much has to be imported. At

resent it is mostly imported. Our initial
gure put to the Planning Commission
for the O.C.S. as a whole was Rs. 2.71
crores.

Shri Shree Narayan Das : It has
been said in the statement that during
the Second Five Year  Plan period,
it is proposed to open = radio-telegraph,
radio-telephone and radio-photo service
with some countries. ~May I know whe-
ther countries have accepted the proposal
and are ready?

Shri Raj Bahadur : This is our plan.
“The proposals  will be put to the 1espective
countries and by mutual neg-tiation every-
thing will be settled.

Shri Shree Narayan Das : May I
‘know whether any priority has been fixed ?

Mr. Speaker : We will go to the next
Qquestion.

wirgTe gen afctoeT

*oyy. sft srerefey wC ¢ W
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Shri Alagesan : It consists of
two tubes. The first tube is to
be completed by the 3oth November,
1956, and the entire work is expected to be
completed by April, 1958.

ot o fag s FaT A 9
a1 § f& xw & faq g fraey
o qfer w9 gE & W 57 7F feq
& o g ?

Mr. Speaker : What is the amount
sanctioned now and what has been spent ?

Shri Alagesan : I do not have the
exact figures. The entire project costs
roughly about Rs. 3 crores.

Shri Chattopadhayaya : Do Gov-
ernment propose to accelerate the work
in view of the fact that inadequate communi-
cation is impeding the exploitation of
nmatural resources such as sulphur in
Kashmir ?

Shri Alagesan : What I said was the
traget laid down for the completion
of t‘:ia.proiect. I shnlltgemhagy if the

s completed wil
date la!d down. et
Railway Accident

‘z’ 'Dr. Satyawadi : Will the Minis-
ter of ys be pleased to state :

a) whether it is a fact that the Down
Moilm:h—ﬂownh Express collided :ga-
inst a standing engine near Jhajha on the
3oth September, 1955.

(b) if so, the number of casualties

and the extent of damage caused by the
accident ;
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(¢) whether any enquiry into the causs
of this accident has been made ; and

(d) if so, the findings thereof?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) At about
1-28 hours on 30-9-1955 while No. 306
Down Mokameh-Howrah Express was
leaving the Down Main Platform of
Jhajha Station of the Dinapore Division
of the Eastern Railway, it collided with
an engine and a Rest Van which were
standing on the main line near Signal
No. 26C.

(b) 18 persons received minor inju s

The approximate cost of damage to
Railway property was Rs. 870/-/-.

(c) and (d) An enquiry into the accident
was held by a Committee of Senior Railway
Officers and their finding is that the collision
was caused by the despatch of train
No. 306 Down from the station whil: the
line ahead was obstructed by an engine
and a rest van,

To eI : WT F A THAT §
fs @ fFam & TeEE fres oW
%Y freaq g9 9T foad &% a1 samRr
g w1y & ¢

ot WEFAT @t : I8 94T Q) fas
TF UfeEs & IR & 97 | /U< ArAe-
T g Afca 7 9 7 waww
q&T A T8 FT g4 KA qrgA

Pandit D. N. Tiw t May I kn
whether in view of the fa‘cx;y that thlel accidg:t,
within the yard of the station has: been
necessarily caused by the negligence of the
station staff, what action has been taken
against them, and may I also know whether
the engine itself was placed on the line
ahcad by some members of the staff ?

. Shri Shahnawaz Khan : This par-
ticular accident was caused by the negli-
gence of certain railway employees. An
enquiry has been held into it and suitable
action is being taken.

Pandit D. N. Tiwary : May I kn
what is that suitable actiorny? v o

Shri Shahnawaz Khan : Normally,
of police does not intervene, we take imme-
diate action. But the civil police are quite
entitled to step in and, in tﬁe case of such
Railway accidents, the people responsible
are tried through the courts. The police
intend prosecuting these negligent em,
loyees. Therefore, we are waiting till
police action has been taken,
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Pandit 'D. N. Tiwary : He answered
that suitable action is being taken. What
is that action?

Mr. Speaker ;: Order, order. I am
going to the next question,

Railway Corruption Enquiry

Committee

*756. Shri T, B. Vittal Rao : Will
the Minister of Railways be pleased to refer
the reply given to starred question No. 1784
on the 14th September, 1955 and state :

(a) how many of the remaining 93
recommendations bf the Railway Cor-
ruption Enquiry Committee have since
been accepted by Government ; and

(b) the steps taken to implement them ?

The Parliamentary Secretary to the
Minister of Railways and Transport
XShri Shahnawaz Khan): (a) and (b)

Statement is laid on the Table of the
House. [See Appendix V, Annexure No. 2]

Shri T. B. Vittal Rao : On the 25th
of last month, while replying to the de-
bate on railway regrouping, the hon.
Minister said that on the Central Railway,
divisional set-up would be mplement.d,
but in this statement, it is stated that the
whole question of divisional set-up is under
examination. In the Central Railway,
two months ago, orders were issued for
divisional set-up at Secunderabad and it
has been subsequently postponed. May I
know at what stage the question of divisional
set-up on the railways is?

The Minister of Railways and Trans-
port (Shri L. B. Shastri) : During the
last debate which was held in connection
with regrouping, I did say that we do want
to take up divisionalisation of the various
railways as early as possible. It is true that
there is some delay in settinf up a divisional
organisation on the Central Railway. The
Board has agreed, but on the accounts side
there was some difficulty in connection
with the staff who had to be transferred
from one place to another. Therefore,
the Accounts Branch was somewhat hesi-
tant in accepting the proposal which the
the Railway Board had considered about
the settling up of a divisional organi-
sation. But the Accounts Branch has
also now reconciled itself and steps for
divisionalising the Central Railway will
be taken up immediatcly.

Shri T. B. Vittal Rao: Could I
know whether the examination of the
whole report will be completed by the
time the budget for the next year is pre-
sented ?

Shri L. B. Shastri :* I hope so, but
in any case, it is possible that a few points
may be left over ; but our efforts will
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b_e to finish and complete the considera-
Yion of the report before tke budget is
taken up.

Shri Sinhasan Singh : May I know
the result or action, if any, taken against
the official who had refused to give open
delivery to Gandhi Ashram of a parcel
as reported by the Corruption Enquiry
Committee because the Gandhi Ashram
did not pay any illegal money to him ?
What action has been taken against that
officer ?

Shri L. B. Shastri: I amnot ina
position to answer this question.

Mr. Speaker: I do not know the
connection of this question with the
matter at issue.

Shri L. B. Shastri: I can tell him
that I have r-ceived a complaint from
‘Gandhi Ashram very recently and the
matter is being locked into. We have not
received the final report.

Shri A M. Thomas: May I know
whether the Railway Ministry has esti-
mated the additional financial commitment
that is necessary for the implementation
of the the recommendations of the Cor-
tuption Enquiry Committee and, if so,
how much will it come to ?

Shri L. B. Shastri: W: have not
considered it, and I do not think the
expenditurs will be very high, out, in any
case, we should be prepared to spend as
much as possible in order to eradicate
«corruption.

Alagesan Committee

*7487. Shri Dabhi : Will the Minister
of Railways be pleased to refer to the
reply given to starred question No. 937 on
the 2oth August, 1955 and state :

(a) which of the recommendations
of the Alagesan Committee have been
implemented ;

(b) whether any of the recommen
dations have not yet been implemented

(¢) if so, the reasons therefor ?

The Parliamentary Secretary to
the Minister of Railways and Transport
Shri Shahnawaz Khan) : (a) to (c)

o statements are placed on the Table
of the Sabha showing respectively, (i)
the recommendations which have been
implemented; and (ii) those under im-
plementation together with the reasong
;l;emtior. [See Appendix V annexure
0. 3).

Shri Dabhi : In statement (ii), it
is said that departmental catering
has already been introduced en the
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Northern Railway and that on other rail-
ways it is expected to be introduced on or beé-
fore 1-4-1956. May I know whether depart-
mental catering will be introduced 1N
all the railways where at present the cater-
ing by fcontractors continues ?

Shri Shahnawaz Khan : No, Sir,
certain stations have beem selected and
de?nrtmental catering will be introduced
only on those selected stations.
In the case of the, Western
Railway, the hon. Member will be interest-
ed to know that Ratlam, Mehsana and
Ahmedabad are the stations sclected.

Shri Dabhi : Am I to un@crsmnd
that in all other stations catering by
contractors will continue ?

Shrli Shahnawaz Khan : Yes.

Shri Dabhi : In the statement it is
mentioned that, ‘“it has now been
decided to rehabilitate the small contrac-
tors. »

May I know how the Governmen
propose to rehabilitate them ?

., a
Shri Shahnawaz Khan : The high-
powered Alagesan Committec have re-
commended that the holdings of very.
big contractors will be reduced.
When we reduce the holdings of l?lf con-
tractors, those contracts wil be
given to the displaced contractors.

Great Eastern Shipping Company

+758. Ch. Raghubir Singh : Will the
Minister of Transport be pleased to
statc

(a) whether it is a fact that Govemn-
ment advanced a loan to the Great Eastern
shipping company for the construction of a
v-s~cl at Visakhapatnam ; and

(b) if so, the amount ~°( the terms
and conditions of the loan ?

The Deputy Minister of Railways and
Transport. (Shri Alagasan): (a) and
(b) Yes, A loan of Rs. 72.25 lakhs,
payable in instalments, was sanctioned
to the company in April, 1954 for the con-
struction of a ship at the Hindustan
Yard. A statement is laid on the Table

" of the Sabha giving the terms and con=

ditions of the loan. [See Appendix V
Annexure No. 4). The Company drew
the first instalment of Rs. 14°45 ~ lakhs
in August, xgsaobut later they ed
the money to Government as they found
it necessary to cancel the order on the
Yard on account of delay in the
anticipated time of = construction &

deliverv.
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Ch. Raghbir Singh : May I know
whether there was any other firm willing
0 compete with this firm

Shri Alagesan : There is no ques-
tion of competition. Assistance is being

given in the form of grants and loans for
placing orders for ships. The orders are
placed either on the Hindustan Shipyard
or on foreign firms.
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Loco motlive Contracts

*760 Pandit D. N. Tiwary : Will the
Minister of Railways be pleased to
refer to the reply given to S arred
Question No. 261 on the 29th July,
1955 and state:

(a) in how many cases liquidated
damages were realised for non-supply
of locomotives, wagons and coaches 3

(b) the names of the companies
from which such damages were realis-
ed ; and

(c) whether any new orders have
been placed with them ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Two.

(b) 1—Messrs. Societe Anglo-Franco

Belge, Belgium.

2—Messrs. M.A.N., Germany.

(c) Yes, only with Messrs. M.A.N.,
Germany.

Pandit D. N. Tiwary : May I know
the reasons for giving the contract again
to this firm when it has failed to fulfil the
order and when damages were realised
from it ?

Shri Shahnawaz Khan : The mere
fact that the firm has failed so supply
the material on a definite date is not
enough reason to blacklist that firm.
This firm M.AN., Germany is a
very well-known and renowned firm
and they have made good all their lapse
They have already supplied their fu

Ll
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quota of the¥orders that were placed on
em.

Pandit D. N. Tiwary : May I know
how many firms failed to supply the goods
in time and why only two were penalised
and others let off?

Shri Simhnawaz Khan : I require
notice.

Shri M. S. Gurupadaswamy : May
I know whether it is a fact that plans are
being drawn up to manufacture com-
posite coaches in Hindustan Aircraft and
may I know which company is collaborating
to give technical advice in this matter ?

Shri Shahnawaz Khan: It is an
entirely separate question.

Shri T. B. Vittal Rao : May I
know whcther an order was placed
on this Bulgium firm for a large number of
under-frames, some 600 of them, in 1952
and these under-frames were not delivered
at all in time and whether they have
been since delivered ?

Shri Shahnawaz Khan : The hon.
Member is under some misa;:grchemion.
The orders that were placed on the Belgium

were for 80 locos only.
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* 1. American Red Cross Society,

N (1') 2. Canadian Red Cross,
) 3. Italian Red Cross,
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4. Luxembourg Red Cross,
5. League of Red Cross Societies,

#T 6. Swiss Red Cross.
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Shri Balakrishanan: May 1 know whe-

ther any help has been gi.en to the cy-
clone-affecied areas in the Tamil Nad?
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‘Shipping

763, Shri M. S. Gurupadaswamy:
Will  the Minister of Transport be
pleased to state :

(a) whether Government are satis-
fied that the Indian shipping companies
are expanding on the richt lines and that
there is no unfair competition between
themselves ;

(b) whether Government are satis-
fied that all the Indian shipping com-
panies have the requisite administra-
tive personnel; and

(¢) ifnot, the steps Government

have taken or propose taking in this
matter ? :

The Deputy Minister of Railways

and Transport (Shri Alagesan):
(a) Yes.

(b) and (c). Itis primarily the concern
of the shipping companics themselves
to build up a pool of trained personnel
and the principal companies have cadres
of their own. It is, however, understood
that there is a shortage of personnel
with managerial and commercial
cxperience of shipping in the country
for holding the top posts and the necessity

for making good this shortage has been’

brought pointedly to the notice of the
shipping companies.

Shri M. S. Gurupadaswamy : May I
know the amount of money that is to be
spent for building ships in the next Five
Year Plan?

Shri Alagesan: That Plan has

ne beforc the Planning Commission.

e have not yet received any firm indica-

tion from the Planning Commission. But

. our programme for expansion of shipping

tonnage in the next Plan period was to the
tune of Rs. 80 crores.

Shri M. S. Gurupadaswamy ° May
I know what might be the percentage of
foreign trade that will be carried by Indiap
ships after the next Plan period ?

Shri Alagesan: It depends upon
the actual tonnage we acquire. Roughly
within a year, we may be having about
6 lakhs tonnage. The tonnage we will
be able to acquire by the end of the Plan
can be assessed only after the allotment
ijs made and the amount of foreign
trade will depend upon the tonnage we
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have at that time. As it is we carmry
only a very small percentage of the
world trade.

Shipping

*764. Shri Raghunath Singk: Will
the Minister of Transport te pleased
to state whether it is a fact that an
order has been placed in )aran by any
Indian Company for the construction
of a ship?

The Deputy Minister of Railways
gpd Transport (Shri Alagesan) : Yes.
ir.

Shri Joachim Alva : May I know
whether there is any proper co-ordina-
tion between the Ministry of Transport
and the Ministry of Production in the
matter of construction of ships, especially
when we do not get sufficient co-operation
from both the U.K. and U.S.A. and
when ships can be constructed in Norway
or West Germany?

Shri Alagesan : We take care to feed
our yard first. In fact, the capacity of the
Hindustan Shipyard in the next Five
Year Plan period will be 10 more ships.
We have already placed orders with them or
ships are under construction upto ten.
They can at best take another ten. That
is what we are told. Certainly there is
co-ordination between the two Ministries
while we place orders with foreign yards.
There have been orders placed on the
German yard.

Dr.Lanka Sundaram : May I know
the price at which this order was placed
with Japan for the supply of a ship ?

Shri Alagesan : The ship is estimated
to cost about Rs. 114 lakhs,

Cow Slaughter

*765. Shri Bhagwat Jha Azad:
Will the Minister of Food and Agricul-
ture be pleased to state the number of
States where legislations have either
been enacted or have been introduced
banning the slaughter of cows ?

The Minister of Food and Agri-
culture (Shri A.P. Jain) : 12.

Shri Bhagwat Jha Azad : May
I know whether there are any States
which have sent in their views expressing
their inability to pass such legislation ?

Shri A.'P. Jain ¢t None of the States
has expressed its inability except that Orissa
and Pondicherry have not passed such a

I’IW .

Shri Bhagwat Jha 'Azad : May
I know whether the 12 States which you
have mentioned include both the categorics;
ecither have passed legislation or . are
proposing to pass legislation ?
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Shri A. P. Jain ¢ Thatincludes both.

Shri Bhagwat Jha Azad : We want
to know which are the States which have
already enacted such legislation and the
States which are proposing to do so.

Shri A. P. Jain : The States which
have enacted legislation are Madhya
_Pradesh, U.P., Madhya Bharat, Mysore,
Rajasthan, Ajmer, Bhopal, P.E.P.S.U.,
Tripura and Manipur. The States which
have introduced legislation are Bihar
and the Punjab.

Shri Bhagwat Jha Azad : May I
know whether the Central Government
have forwarded the views expressed
when this question was discussed in this
House to the State Government expressing
the desirability of passing such legislation ?

Shri A. P.Jain : The views of the
‘Central Government are before the State
Government and it is upto the State
Government to pass a law cither for the
total ban or for partial ban.

_Mr Speaker: Next question,

Postal Savings Bank Account
Misappropriation of Money

*766. Shri P. C. Bose: Will the Minj-
ster of Communications be pleased to
state:

(a) whether it is a fact that the
Post Maser of Argada (Hazaribagh)
post office has recently absconded with
a large sum of money from the Postal
Savings Bank account; and

(b) the facts and circumstances of
the matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur) : (a) The
reply is in the affirmative,

(b) The matter is under investigation.

Shri P. C. Bose: May I know whether
there is any difficulty for the depositors
in withdrawing their money ?

Shri Raj Bahadur: The rights and
interests of the depositors are governed
by the rules.

Railway Workshop (Gorakhpur)

*767. Shri Bishwa Nath Roy : Will
the Minister of Railways be pleased to
state:

(a) whether the expansion of the
workshop at Gorkhpur in the North-
Eas:item Railway has been  completed;
an

(b) wlllcther any proposal is under
the consideration of Government for
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the manufacture of locomotives jn
that workshop ?

The Parliamentary S t
to the Minister of Rnllw:yclre :1:3'
Transports. (Shri Shahnawaz Khan):
(a) No, Sir.
+ (b)) No, Sir.

Shri Bishwa Nath Roy: May I
know the time by which the expansion
of the workshop is expected to be completed ?

Shri Shahnawaz Khan: It would
be completed during the next financial
ycar.

Shri Bishwa Nath Roy: May I
know whether the Government have any
estimate of the amount required for the
supply of equipment which arc needed
for the manufacture of locomotives?

_Shri Shahnawaz Khan: As I said,
th_ls workshop will have rothirg to do
with the manufacture of locomotives
as such. .

Pandit D.N. Tiwary: May I know
whether the workshop is only a repairing
workshop or whether any manufacture
is done there?

Shri Shahnawaz Khan: It will be
mainly a rcrair and maintenance workshop.
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Afforestation

*768. Shrimati Ila Palchoudhury:
Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 1905 on
the 19th September, 1955 and state the
latest position as  regards prevention
of the spread of the Rajputana Desert
through afforestation of the border

areas ?

The Minister of Food and Agri-
culture (ShriA. P. Jain): In September
last in reply to the question referred to,
it was stated that since the inception of
the scheme in 1953-54, plantation work
had been done on about 15,400 acres of
land and 524 miles on roadsides and that
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soil preparation had been done on 29
miles on roadsides and about 300 acres
of land. Since then there has been an
increase of plantation work on about 1,330
acres of land.

Shrimati Ila Palchoudhury: May I
know how much money has so far been
spent on this adventure ?

Mr. Speaker: She means scheme
not adventure.

Shrimati Ila Palchoudhury: I am
SOrry.

Shri A. P. Jain: We had given only
a subsidy of Rs. 1,59,800,

Shrimati Ila Palchoudhury: When
we afforest these regions, do we plant
such trees that are likely to vyield
certain forest products like drugs from
barks and resin and so on?

Shri A. P. Jain: Only particular
kind of trees can grow there. In fact, we
have planted some timber trees and some
fruit trees.

Shri Kasliwal : May I know whether
the hon. Minister can give any idea as
to how many million trees have been grown
in this area?

Shri A. P, Jain : I think the figures
which I have given should be quite enough
to give an idea of the approximate number
of trees that would have been planted.

Shrimati Ila Palchoudhury: May
I know. .

Mr. Speaker: We go to the next
question. .

Manipur

*769. Shri Rishang Keishing : Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Judicial Commissioner of Manipur has
fined the Government of Manipur
Rs.500 in a Burma border [forest timber
contract case ;

(b) if so, the reasons therefor ; and

(¢) what action the Government of
India have taken against the officer res-
ponsible for such unnecessary expense of
public money ?

The Minister of Food and Agricul-
ture (Shri A, P.Jain): (a) Nofinewas im-
posed by the Judicial Commissioner, Mani-
pur. Only costs incurred by plaintiff in
the civil suit were awarded against the
State Government.

(b) Does not arise. The State Govt.

lost the suit as the Court held that a contract
did exist between the contractor and the
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State Govt. and its cancellation without
any valid reason resulted in loss to the-
contractor.

(c) The matter is under investigation,

Shri Rishang Keishing: Am I to
understand from the reply that the Govern--
ment of Manipur did not pay the fine of
Rs. 500 as fine to the contractor ?

Shri A. P. Jain : Ido not know whether
they have paid. At any rate, when:
there is a decree of the court, they will'

have to pay.

Crop 'Protection

_*770. Shri D. C. Sharma : Will the:
Minister of Food and Agriculture be:
pleased to state :

(a) whether it is a fact that some
Indians were sent to the United Kingdom'
to study the latest scientific methods of
crop protection; and

(b) if so, whether they have submitted
their report ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a) Yes.

(b) Reports have been submitted by
the Central Government Officers.

Shri D. C. Sharma: May I know
with what items these reports deal and.
whether they have been considered ?

Shri A. P. Jain : These officers.
went to receive training in crop protection
techniques, the use of machinery, crop
protection sciences and a special course-
on the control of pests and diseases to
stored products. Naturally, the reports
deal with all these matters,

Shri D. C. Sharma: May I know
if there is already any special unit in the:
Ministry of Food and Agriculture which
deals with these problems and.
whether that unit has published any material
to be of use to the village farmers ?

Shri A. P. Jain: Yes, Sir. There is
a special unit for plant tprotection. That:
unit is issuing literature from time to time..

Shri D. C. Sharma : What kind
of literature? May I know the names of
pamphlets, some of the bigger pamphlets,.
which have been issued on this subject
and the circulation of these pamphlets ?

Shri A.P. Jain : Iam not in a position
to name any particular pamphlets, The-
Ministry of Agriculture is fssuing several
publicaions in which articles on this subject
are published . Some special pamphlets.
are issued.
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Sindhi Displaced Empl oy2 es on
Railways

*771. Shri Gidwani: Will the Minis-
ter of Railways be pleased to state:

(a) the ' total number of Sindhi
employces of the Northern Railway
who had applied for transfer to the
Western Railway; and

(b) how many of them have actually
bcen? transferred to the Western Rail-
way

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) 42.

(LR

Shri Gihwani: When will the remaining
people be tansferred ?

Shri Shahnawaz Khan : It is
very difficult to give any definite date.
As and when vacancies occur, we will
accommodate them.

Wagon Shortage

*772. Shri Ram Das: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that some
time back the Hosiety Industry Fede-
ration Ludhiana (Punjab) made re-
presentation  to the Northern Railway
that a very large stock of hosiery
goods was lying blocked at Ludhiana
for want of non-availability of wagons;

(b) how much of these hosiery goods
has been removed by the Railway since;
and

(c) whether a similar representation
of shortage of wagons was made to the
Northern Railway by the Textiles
Manufacturers  Association of Amrit-
sar ?

The Parliamentary Secretary to
the Mimister of Railways and Trans-
rt (Shri Shabnawax Khan): (a)
g‘e’s. carly in August, 1955, some representa-
tives of this  Federatiou  represented
difficulties in booking to Bombay. Fur-
ther it was mentioned in their representa-
tion that 180 and 390 maunds of goods were
waiting to be sent to Indore and Ahmedabad
respectively.

(b) All these goods and others tendered
since then have been clesred and at present,
there are no consignments of hosiery
despatch from Ludhiana.

(c) No.
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Sardar Iqbal Singh : Are Govern-.
ment awate of the fact that there is always
shbrtage of  wagons at Ludhiana
and Amritsar, because these are petty
manufacturers of hosiery, and if so, may
I know whether Government are going
to allot a special quota to these manufactures? *

Shri Shahnawaz Khan : Decfinite
quotas are fixed for moving hosiery
goods. Two wagons per week is the
uota allowed by the Northern Railway
or moving hosiery goods.

There is a misconception that there is
always shortage of wagons. With your -
permission, I would like to clear that
misconception. There is not a general
shortage of wagons for all stations, There
are certain stations to which bookings
arc restricted by means of quota restric-
tions, because there are bottlenecks
at those stations and we have got to pass
certain quantities through those bottle-
necks; it is only to those destinations that
shortage is experienced.

Sardar Iqbal Singh: Is the hon,
Parliamentary  Secretary aware of the
fact that at the meetings of the Consultative
Committee of the Northern Railway, the:
members from thg public have always com-
plained that there is shortage of wagons
at Ludhiana, and if so, may I know whe-
ther Government have taken any steps
in the matter? )

Shri Shahnawaz Khan: This is
quite different question, We do not possess -
as many wagons as we would like to have
in India, and it is for that very reason
that we earc manufacturing 15,000
wagons a year in India. There is a general
shortage of wagons, and consistent with
the demand of traffic, we are trying to.
fit in whatever is available,

Sardar Igbal Singh: My point was..
that this matter has been brought to the
notice of the Ministry of Railways by the
Consultative Committee. Have Govern-.
ment taken any action on this point?

The Minister of Railways and Trans- -
Fort (Shri L. B. Shastri): As the hon.
arliamentary Secretary has said, if the
consignments are booked for Madras and
ond Madras, then some restrictions
will have to be put on the allotment of -
wagons, because there are bottle necks.
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nearabout Bezwada and beyond Bezwada.

But if the consignments ate booked for other
places where there ate not such difficulties,

then there is absolutely no restriction

on the allotment of wagons; in fact, there

is almost free booking between Ludhiana

and Delhi and other places like Kanpur and

even Calcutta. 1f, for instance, you want

to send your consignments to Saurthtra;

it has to pass through Sabarmati and other

areas where thzre is limited line capacity;

then the difficulties arise. But I may

assure the hon. Member that if there has

teen any difficulty which has been created

on account of the non-allotment of wagons

for smalls, in future every effort will be
made to minimisz it and we shall try to

allot as many wagons as possible for
carrying the smalls.

Telegraph Offices

*773. Shri L. N. Mishra : Will the
Minister of Communications be pleased
to refer to the reply given to Unstarred
Question No. 652 on the 3oth August,
1955 and state : -

(a) whether the telegraph offices at
Balwabazar and Birpur of Saharsa Dist. in
Bihar, have since been opened ; and

(b) if not, the reasons therefor ?

The Deputy Minister of . Communi-
cations (Shri Raj Bahadur): (a) No;
they are expected to be opened in abo u1a
fortnight.

(b) Delay in getting materials and
also in obtaining the permission of Kosi
Project Authorities for making use of a
-circuit leased to them.

Railway Booking at Shalimar

*775. Dr. Ram Subhag Singh: Will
the Minister of Railways be plgascd lto
-state :

(a) whether it is a fact that due to
booking restrictions congestion of tex-
tile consignments had occurred in the
Railway goods shed at Shalimar in the
early part of Septemberthis year;

(b) if 8o, the reasons therefor; and
(c) how was the congestion cleared ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
g'ort (Shri Shahnawar Khan) : (a)

es, but the booking restrictions were
the result and not the cause of the;
congestion ;

(b) The congestion occurred due to
delay in taking delivery of textile goods
by the consignees.

- (9 _Byiz_nposing re riction in the book
ing of textile goods to Shalimm, Cham -
bers of Commerce were also requested
o assist in securing removal of textlie
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oods from Railway premises and the
gtate Government issued a press roti-
fication that consignments not promptly
cleared are liable to be seized.

Dr. Ram Subhag Singh: It has
been stated that this congestion was because
of the delay in taking delivery. May I
know the reason for that ?

Shri Shahnawaz Khan: It would ap-
pear that this congestion was very cleverly
manoeuvered by certain business interests
in Calcutta. Just before the Puja, they
refased to remove the goods from the
goods sheds, and by doing so, they hoped
to create an artificial scarcity of cloth in
Calcutta, and thereby realise high- prices
for the goods that they had already stored
in their godowns. I think the House
will be interested to know that
during that period, at one time, there were
5,463 bales that were lying in the goods
sheds, and there 206 wagons that were
waiting to be unloaded. In all there were
293 wagons which were rendered almost
useless during that period, because
they could not be unloaded for a whole
month,

Dr. Ram Subhag Singh: May 1
know when the congestion was completely
cleared, and to what extent the business
interests succeeded in their manoeuver ?

_ Shri Shahnawaz Khan : The conges-

tion was completely cleared by 24th
October. The business interests who
manipulated this  artificial scarcity
succeeded to a great extentin their evil
designs.

Shri N. B. Chowdhury: May I
know whether the Government of West
Bengal made any representation to the
authorities here regarding this matter,
and whether Government took adequate
steps at that time to see that the goods were
cleared from the rajlway yard at Shalimar?

Shri Shahnawaz Khan: In fact, the
position was just the other way. The Ruil-
way authorities approached the Govern-
ment of West Bangal to co-operate with the
railways in securing the speedy removal
of the consignments, and as a result of this
the West Bengal Government issued a
communique saying that if the goods were
not removed within three days, then
the goods would be seized. And it was
only as a result of that communique
that the goods started moving out of Rail-
way yards.

Mr. Speaker : Next question.
Dr. Ram Subhag Singh : What will
happen in the future ?

Mr. Speaker: I am going te the
next question.
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Shri Gidwani: A similar question
of mine has not been admitted, nor has it.

been disallowed. '

Mr. Speaker: It may be. But Ido
not allow that question. The hon.
Member may table his question aga‘n and
try his luck.

Production of Oil Seeds

*779. Shri Heda : Will the Minister
of Food and Agriculture be pleased tr
state:

(a) whether any target has been
fixed for the production of Oil Seeds
in India during the Second Five Year
Plan;

(b) if so, what is the target fixed;
and

(c) what measures Government
propose to adopt to ful fil the target?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Yes.

(b) 7o0lakhtons.

(c) Thetargetis proposed to be achieved
by concentrating on intensive cultivation
methods, some of which are:—

(i) Expansion of research on evolving
new and better varieties of oilseeds
and their distribution.

(ii) Applicationoffertilizersand manures.

(iii) Controlling pests and diseases.

Shri Heda: May I know whether

- any research is being made for obtaining

greater yield from the oilseeds, and if so,
in which centres ?

Shri A. P.Jaint Researchis constantly
being done by the Indian Central Oilseeds
Committee. That Committeealso propose
to set up a Central Oil Technical Research
Institute,

Shri Heda: May I know whether,
when the target was fixe 1, the possibility
of ourexport has been takeninto account,
and if so, whether an increasing export
is taken into account or the Jevel ig
maintained at the same rate ?

ShriA.P.Jain : Oilseeds constitute
one of our important export commodities.
Of course, in fixing the target for oilseeds,
that export has been taken into account
onthe basis of a possible increage in export.

‘Shri Bansilal: In view of the fact
that 7] seeds are grownin a large area of
of Rajasthan, may I know what steps will
be taken to develop that area ?

Shri A. P. Jain: Well, we shall bear
that point in view.,
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Calcutta Fort

*780. Shri S. C. Samanta: Will the:
Minister of Transport be pleased to
state: -

(a) whether it is a fact that a large
amount of sum allocated for the de-
velopment of the Calcutta Port could
not %e spent during the First Five Year
Plan;

(b) if so, what isthe amount spent and
unspent;

(c) whether the unspent money will
be carried to be spent in the Second Five
Year Plan or it will lapse ; and

(d) what main ijtems of work for
the development of the Port will be
completed during the First Five Year
Plan and what are the proposals for
the Second Five Year Plan ?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) to (c).
For schemes estimated to cost Rs. 1,196
lakhs during the First Five Year Plan
the grant of loans amounting to Rs. 759
lakhs was contemplated. Expenditure up
to the end of the Plan period is now estimated
at Rs, 666 lakhs. The balance of Rs.530
lakhs will be fcarried forward to the
Second Plan Period. *

(d) A statement is laid on the Table
of the Sabha. [See Appendix V, Annexure

No. s].

Shri S. C. Samanta: May I know
what are the main reasons for the sum

not being spent fully ?

Shri Alagesan: For instance a very
big anlotment was made for the purchase
of a suction dredger and time was taken
in the actual design of the dredger. There
were also other works, river training works,
which had to await certain experiments
carried on at Poona. That also was a
major work costing about Rs. 234 lakhs,
These are some of the major works. As
far as the other works are concerned,
satisfactory progress was maintained.

Shri S. C. Samanta: May I know
whether want of steel and other materials
is also another reason ? '

Shri Alagesan: . Of course, it is well
known that there is a shortage of steel
which faces us at every stage. But I
cannot say, how far shortage og steel has
contributed to the delay in this matter.

Anti-Malzaria Squad in Tripura

L Shri Biren Dutt : Will the Min-
ister of Health be pleased to state

(a) the number of employees in the
anti-Malaria squad in Tripura who have
‘l:ne;n served with notices of discharge;.
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(b) whether  Government propose to
provide them with alternative appoint-
ment ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) 123 persons who

were appointed for a period- of seven
months only,

(b) They are likely to be re-employed if

-available during the next spraying season.

Shri Biren Dutt: Am I to understand
that this anti-malaria squad has been
-gl:;ohs?ed in Tripura or is it operating

ere

Rajkumari Amrit Kaur: It is not
a question of abolition. But in Tripura
_the spraying season lasts only for 7 months.
Then it is undertaken again with when the
-other 5 months are over.

Acrodrome at Kurnool

*78s. Shri B. S. Murthy: Will the
Minister of Communications be pleas-
-ed to state:

(a) the steps taken to construct an .

-aerodrome at Kurnool in Andhra;

(b) the money allotted and the amount
‘80 far spent; and

‘Y:) the time by which the aerodrome
"will be completed ?

The Deputy Minister of Communi-
-cations (Shri Raj Bahadur): (a) to (c).
An estimate amounting to Rs. 1480 lakhs
for the construction of an aerodrome at
Kurnool was sanctioned by Government
on the 20th July, 1955. The State Govern-
ment are now taking necessary action to
acquire the land. The work is expected
to be completed by August, 1957. No
-expenditure has so far been incurred on
#his account,

Shri B. S. Murthy: May I know
‘why the State Government is not teking
necessary steps in acquiring the land
necessary for the construction?

Mr. Speaker: The hon. Member
knows that acquisition of land is a legal
process and takes time.

Shri B. S. Murthy: May I know
‘why they are not taking steps ?

ShriRaj Bahadur: We have requested
them and we remind them from tir- - to
titme. They have got their own diffi: ldies,
some of which may be legal anj others
:may be procedural.

Shri B. S. Murthy: In view of the
'lgk;lihood of Visal Andhra coming into
Jbeing.........

Mr. Speaker: No, no. Let us await
the discussion.
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Shri B. S. Murthy: I said ‘likelihood’;
I did not_ say only ‘coming into being’.
In view of the likelihood of Visal Andhra
coming into being, may I know whether
there would be any change in the attitude
of the Central Government in constricting
the aerodrome at Kurnool ?

. Mr. Speaker: I think the question
is problematical at this stage.

Train Accident

*786. Shri B. N. Misra: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that on the
13th September, 1955 about 30 wagons
of a goods train rolled down to a dis-
tance of 30 miles without engine or
any one to control them at a station in
Raipur District on the South FEastern
Railway;

(b) if so, the reason for this;

(c) whether any action has been
taken against the empolyees responsi-
ble for this; and

(d) what was the loss involved in
this accident?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) amr?b).
At about 22-30 hrs. on 13-9-1955, when
shunting operations in connection with
the incoming goods train No. §33-A/UP
were in progress in Kantabanji Station
Yard on the Raipur Vizianagram Section
of the South-Eastern Railway, 35 loaded
wagons, coupled together, rolled down
the gradient section, at a high speed, in
the direction of Vizianagram. In the
interest of safety to railway property,
including the wagons, the wagons, running
at the high speed, were allowed to run on
over clear lines until they came to a stop
at a heavy rising gradient, about 30 miles
away from Kantabanji Station, The
wagons ran away from Kantabanji Station
as a result of failure to properly set, prior
to shunting, the points connecting the slip-
siding provided to prevent escape of vehi-
cles from the yard in this direction.

Suitable disciplinary action is being
taken against the staff held responsible.

There was no damage to any private
or Railway property in this incident.

Shri B. N. Misra: May I know
how many officers are concerned against
whom suitable disciplinary action is taken,
and how long will it take to come to a
final decision about that?

Shri Shahnawaz Rhan: No officers
are concorned in this.
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Shri B. N. Misra: In such stations
‘where there is a low ingradient, will the
Parliamentary Secretary say whether they
‘have made any provision for any other
upgradient loopline in order that such
things do not occur?

Shri Shahnawaz Khan: In almost
.all the big yards, there are arrangements
for what they call ‘slip siding’. Whenever
there are wagons stabled in any of the
Yrrds, then the points are so set that if
they are moved from there, they move

‘into a special siding where they are caught, .

from where they cannot run away.

‘Bengal Provincial Railway Company
Dispute

*788. Shri Tushar Chatterjea: Will
‘the Minister of Labour be pleased to
:state:

(a) whether it is @ fact that the
appeal filed by the Bengal Provincial
Railway Company before the Labour
Appellate Tribunal for - stay order
about implementation of the Lower
“Tribunal Award has been dismissed;
and

(b) if so, whether the Lower Tribu-
nal Award has since been implement-
«ed by the company ?

The Deputy Minister of Labour
(Shri Abid Ali) : (a) A  stay
order subject to partial implementation
of the Award was granted by the Labour
Appellate Tribunal. That order expired
on the 17th October xgsg and the Company”s
application  for further extension was
dismissed.

(b) Not so far,

Shri Tushar Chatterjea : 'What steps
do Government propose to take to Fet
the award implemented as soon as possible ?

Shri Abid Ali: Yes, the employers
«an be prosecuted, but it seems that they
are in financial difficulty, They have
applied for a loan from the State Govern-
ment of West Bengal. In case our officers
feel that prosecution and also process
under the land revenue system is necessary,
that will be done for the recovery of the
amount—if it is8 possible to recover it.

Shri Tushar Chatterjea : In view
of the fact that from 1949 onwards, there
is repeated failure on the part of this com-
pany to implement tribunal awards, do
Government propose to take such steps as
;rill ;nsurc proper payment to the wor-

ers

The Minister of Labour (Shri Khan-
dubhai Desai): As my colleague has
stated, proceedings will be taken for
recovery as well as prosecution instituted,
if the company fails to obtain a loan from
ghe Government of West Bengal. It is
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very clear that the company has no money,
and even if we institute recovery pro-
ceedings, at the most the assets will be
seized.

Shri Tushar Chatterjea: My ques-
tion is this. Suppose the money cannot
be got. from the Government. What
other steps can Government take to effect
payment to the workers?

Shri Khandubhai ‘Desai: As I
have said, recovery proceedings will be
started.

Telephone Exchanges (Punjab)

*789. Sardar Iqbal Singh: Will
the Minister of Communications be
pleased to refer to the reply given to
unstarred question No. 440 on the
25th March, 1955 and state the places

in the

- where Government propose to open
Ranges

new  Telephone Exc
Punjab ?

The Deputy Minister of Communi-
cations ghrl Raj Bahadur):

1. Bahadurgarh.
2. Dabwali.

5. Goraya,

4. Nilokheri.

s. Talwandi.
6. Tohana,

Sardar Igbal Sl.nﬁx May 1 know
whether Government have any new pro-
gramme for opening a new Exchange in
the Bhakra dam area which is going to be
flourishing with the opening of new markets
by the Punjab Government?

Shri Raj Bahadur: We open Tele-
phone Exchanges at district headquarters
and at such other places where we find
them remunerative. ’

Sardar Iqgbal Singh: Are Government
aware of the fact that there is bottleneck
in some areas where .telephone calls
cannot be put through for three to four
hours, such as Bhatinda, Ludhiana and
Jullundur? Do Government have any
expansion programme for these places ?

Shri Raj Bahadur: Such difficulties arise
where the channels are few for transmission
of calls, and we try to augment the number
of channels as and when required.

Shri Bansilal: May I know whether
there is no automatic Telephone line
Exchange in Jaipur City, the capital of
Rajasthan ?

Shri Raj Bahadur: We propose to
have an automatic Telephone Exchange
at Jaipur in course of time.
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SHORT NOTICE QUESTION
Air-Crash at Calcutta

S.'N.Q. No. 3. Shri Kamath: Will the
Minister of Communications be pleased to
state:

(a) whether it is a fact that a trainel
aircraft crashed at the recent N.C.C. day
parade in Calcutta;

(b) if so, the details of the accident,
and of the casualties; and :

(c) whether a Court of Inquiry has been
;ppo?imcd for investigation into the acci-
ent

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) A Tiger Moth aircraft belonging to
the Bengal Flying Club while on local
flight from Barrackpore crashed on Calcutta
Maidan at about 9.13 A.M. on the 4th
Dccember, 1955. The Chief Pilot In-
structor of the Club and one N.C.C. Cadet,
who were the only occupants of the aircraft,
were killed instantaneously and the aircraft
was burnt out.

(c) The accident is under investigation
by the Inspector of Accidents in the Civil
Aviation Department.

Shri Kamath: Was this aircraft tested
for its airworthiness before it went up ?

Shri Raj Bahadur: Normally no
aircraft is allowed to fly unless it has a
certificate of airworthiness.

Shri Kamath: Is it common in all these
N.C.C. parades to have such aircraft de-
monstrations ?

' Shri Raj Bahadur: It is the ususl
;él}acgicc all the world over in the Flying
ubs.

Shri Kamath: Is it a fact that on this
occasion there was no fire engine or other
fire-fighting apparatus on the spot so that
the last vestige of hope of saving the pilot
and the other member from death vanished.

Shri Raj Bahadur: So far as I know
there was only a question of delay in the
agrival of the fire crash tender was raised in
ceriain quarters . It is a machine for
extinguishing fire.

Shri Kamath: What was the delay;

did it arrive two hours late or three hours
late ?

. Shri Raj Bahadur: That is a matter of
investigation and I will not be able to say
anything specific at the aoment.
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Shri T. B. Vittal Rao: The hon.
Minister said that no aircraft is allowed to
fly without the certificate of air worthiness.
When was this airworthiness certificate
given; how many hours before it took off ?

Shri Raj Bahadur: All thesc matters
will be examined by the committee of
enquiry, by the officer enquiring into the
accident. :

Shri Joachim Alva: Is Government
aware that there is plenty of heart-burning
amongst the relatives of the deceased pilot
in the matter of compensation? In the
matter of monetary grant for the relations
of the deceased, has Governmert got any
general scheme of compensation ?

The Minister of Communications(Shri

Jagjivan Ram): In the first instance, this
qu stion does not arise out of this. But,
becaus: it is an important question, I
wou'd like to give an oanswer toit. This
aircraft which, unfortunately, met with an
accident was not a transport aircraft but
it was of th: Flying Club. We are not
in a position to reply to all the details
which have been asked for in the supple-
mentary because none of the offic:rs of the
Civil Aviation Depariment were dir.ctly
in the piciure on that day. My infor-
mation is that practically they were not
even invited to the performance there.

As regards compensation to pilots, I
may inform the House that ev ry pi'ot is
invariably insured in th - first instance and,
therefor , wh n any unforiunate accident
takes place, where it proves fatal to the
pilot or crew, the amount of insurance is
given to his family. But that is not all.
In addition to that. the operators, the Air
Companies, whether the Air India Inter-
national or th - I. A. C., pays on gratuitous
grounds something to the family of the
pilot or the air-crew. So, we have been
taking care’of that,

Shri K. K. Basu: On this occasion, who
will pay th e compensation,

Shri Jagjivan Ram: I am sure tae pilot
shoald ra/e been insured by ine Flving
Club.

WRITTEN ANSWERS TO QUESTION

Delhi Water Supply

*75x. Pandit Thakur Das Bhar-
gava : Will the Minister of Healtn by
pleased 10 State :

(a) whether it is a “fact that the
supply of filtered water was restricted and;
stopped in some areas of Delhi rccently
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(b) if so, whether this was done with
8 view to prevent the sullage from Najaf-
garh drain which has, or was likely to have
polluted water supply ; and |

(c). what permanent measures have
been adopted to prevent the sullage, so
that the water supply to the city is not
polluted and the health of the citizens
jeonardised ?

The Minister of Health (Rajkumari
Amrit Kaur) : (8) Yes. It was restric-
ted for a few hours on the 17th Novem-
ber, 1955.

. (b) Supply of filtered water was res-
tricted in order to :

(1) prevent the sullage from the Najaf-
garh drain ‘polluting the water supply ;
and

(#) an insufficiency of water in the
main stream towards the intake wells,

* (c) Steps are being taken for diverting
the Najafgarh drain water further down-
stream 50 as to minimise and possibly eli-
minate the chances of pollution.
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Pilgrims Trains

*7170-A. Shri V. P. Nayar : Will the
Minister of Rallways be pleased to state:

(a) whether the Indian Railways have
in October-November, 1955 run any spe-
cial “Pilgrims Train® solely for pilgrims
to visit holy places of Hindus;

(b) if so, the gumber of pilgrims who
it; and

. 448L S.D. (2
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(c) whether Government propose to
run such special trains for the benefit
of students at concessional ratds?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawax Khan) : (a) Spe-
cial trains are run whenever there is ade-
quate demand, whether for purposes of
pilgrimage or otherwise. A number of
such special trains were run in October-
November 1955.

(b) The number of pilgrims, whc; tra-
velled by the spécial trains, is not readily
available,

(c) Concessional fares for special trains
for students on educational tours already exist
and in fact the basis of these fares is lower
than in the case of special trains for other

purposes.
Catering Contracts on Railways

*174. Shrl Punnoose : Will the
Minister of Railways be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to abolish catering stalls,
refreshment rooms and hand-garss run
by private contractors in some Zones of
the Indian Railways;

(b) if so, the names of these Zones;

(c) whether in deciding the matter
Government have taken jnto considera-
tion the question of the future of small
contractors and their employees; and

(d) if so, what is the decision in this
regard ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan) ¢ (®
and (b). The catering at certain stations,
as indicated in the statement placed on the
Table of the Sabha, is proposed to be ta-
ken over for departmental working. [See
Appendix V, annexure No. 6]

(c) Yes.

(d) So far as small conrrctors are
concerned, it is proposed to prov de them
alternative contracts at other stations, as
far as possible. As for the employees
of the existing contractors whose contracts
are being terminated, every effort will
be made to utilise them, if suitable, in the
arrangements made for departmental cater-
ing.

Heron Aircraft

*76. Shri Karni Singhji : Will the
Minister of Communications be pleas-
ed to state whether it is a fact that t_he
‘Herons’ purchased for the feeder line
services are giving trouble?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur) : A few cases
of engine trouble were experienced which
ate normal in early stages in the introduction
of a new type of aircraft. These have
been attended to with the assistance of
Manufacturers.

/
Airlifting of Second Class Mail

*777. Shri S. K. Razmi : Will the

Minister of Communications be pleas-
ed to., state:

(a) whether Government have taken
any decision regarding the airlifting
of second class mail;

(b) if so, what; and
$C) which of the stations will be connec-
ted

The Deputy Minister of Com-
munications (Shri Raj Bahadur) :
(a) Yes. In view of the considerable cost
involved, the scheme for airlifting of se-
cond class mail is not likely to be imple-
mented in the near furure.

(b) and (c). Do not arise.
Sugar cane Prices

Thakur Jugal Kishore Sinha :
*778. < Babu Ramnarayan Singh :
Shri Asthana :

Will the Minister of Food and Agri-
(ulture be pleased to state:

(a) the names of States which have
not accepted the formulae linking price
of cane with the price of sugar evolved
by the'Central Government and the reasons
therefor for the season 1955-56; and

{(b) the names of States which have
fixed higher cane price than what has
been fixed by the Central Government
for? 1955-56 and the reasons for doing
so -

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a) Pending
the report of the Expert Committee which
is expected soon, no decision has yet been
taken on the formula linking the price of
cane with that of sugar to be adopted for
the season 1955-56.

(b) It is only in the case of the State
of Bombay that higher minimum cane
price at Rs. 44/- per ton as against the
All India price of Rs. 39/2/- per ton has
been &ved on the recommendation of the
State Government. The reason is that most
of the factories in that State have extensive
sugarcane farms and it was apprehended-
that they may not buy cane from cultivators
if the price they have to pay for such cane
is linked with price of sugar and not dec-
lared bcforecgand. [See Appendix V,
annexure No. 7).
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Hirakud Dam

*781. Shri Sarangadhar Das : Will
the Minister of Communications be
pleased to state:

(a) whether a special ‘Hirakud Dam
Project Allowance’ is being granted to
the P. & T. employees in the entire area
where the transmission line goes;

(b) if so, the year and the date when
this special allowance was granted;

(c) whether itis a fact that this allowance
is being given to the emploees in the Angul
and Chowdwar Post Offices; and

(d) the reason why it has not been gran-
ted to the employees in the Dhenkanal
Post Office which is situated along the trans-
mission line between Angul and Chowd-
war ?

The Deputy Minister of Com-
munlceotlong (Shri Raj Bahadur) @
(a) Yes, except in Dhenkanal.

(b) 1-4-54.
(c) Yes.

The proposal to sanction the allo-
warfge) to P.p& Pl‘ staff in Dhenkanal also
is under consideration.

um Braking in Metre Gsuge
Vacu T ine

*782. Shri U. M, Trivedi : Will the
MiniZter of Rallways be pleased to
state:

a) whether it is a fact that Metre gauge.
traigs) do not run with complete vacuum
brakings

(b) if so, why; and

(c) since when has this restriction been
applied ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan) : (a)-
and (b). All passenger trains on the Metre
Gauge are fitted with vacuum brakes .
Passenger traing on some of the sections
of the North Eastern Railway .havc the
vacuum brake blanked off neces sitated duc,
to frequent unauthorisedpulling of chain

Goods and mixed trains, however,
do not always run with vacuum brakes
as all the old Metre Gauge wagons are
not yet fitted with vacuum brake equip-
ment. .

(c) Blanking of vatuum Brake on Pas-
senger trains on the North Eastern Rail-
way from 16th May 1955.
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Trade Delegations

*783, Shri Tulsidas : Will the Minis-
ter of Food and Agriculture be pleased
to state the progress made in-the proposal
for sending two Trade Delegations to
West Asia and Europe and East and South
East Asia respectivcf; to explore the pos-
sibilities of increasing the exports of cereals

and their products?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : The question of
sending any Trade Delegations abroad
has been deferred for the present,

Collection from Telephones

*790. ShriKajrolkar : Will the Min-
ister of Commnnications be pleased to
state whether Government contemplate
to coollect the dues from the subscribers
of Telephones in mofussil areas monthly
at call ‘basis instead of annually ?

The Deputy Minister of Comm-
unications (Shri Raj Bahadur):
The system of telephone payments on
call basis is at present applied only at some
of the bigger exchanges. The same policy
will continue to be adopted and the system
of payment on call basis will gradually
be extended to all other similar exchanges,

Universal Postal Union

Sardar Hukam Singh :
*791. {Sln-l Bahadur Singh :
Will the Minister of Communica=
tions be pleased to state:

(a) when the Executive and Liaison
Committee of the Universal Postal Union
held its last meeting;

(b) whether meetings are held annually;
and

(¢) whether the draft Telegraphic Code
prepared by the Sub-Commission at their
meeting of September-October 1954 was
given effect to by the Union Countries ?

The Deputy Minister of Com-
munications (Shri Raj Bahadur) :
(a) The Executive and Liaison Commi-
ssion held its last meeting from 2-5-55
to 13-5-55.

(b) The meetings are held at least
once & year,

(c) The draft Telegraphic Code can
be brought into use only after it is appro-
ved by the Congress whch is to meet in

1957. .
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Co-operation

*792.% Shri Shree Narayan Das &
792:14 Shri M, Islamuddin :

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made so far with re-
gard to the schéme of training of co-ope-
rative personnel of all grades;

(b) whether as a result of the recom-
mendations of the Committee of Direction
appointed by the Reserve Bank of India,
the scheme formulated earlier has been
revised and reorientated; and

(c) if so, the present arrangements and
programme for such training?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a) State-
ment is placed on the Table of the Sabha,
[See Appendix V, annexure No. 8]

(b) No specific change has been made
in the schemes of Co-operative Training
since most of them have been on the lines
of the recommendations of the Committee
of Direction

(¢) Does not arise.
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Delhi-Madras Janta Express

*794. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to refer
to the reply given to Starred Question
No. 2451 on the 30th September, 1955
and state:

(a) whether the proposals for in-
creasing the line capacity between Bhopal
and Bina have been finalised;

(b) if so, the details thereof; and

(c) the steps taken for their imple-
mentation ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Not yet.

(b) and (c). Do not arise.
Polio

*795. Dr. Satyawadi: Will the
Minister of Health be pleased to refer to
the statcment laid on the Table of
the House in reply -to the Starred Ques-
tion No. 2081 on the 22nd September,
1955 and state:

(a) whether any report has been
received from the Punjab Government
about the extent of the incidence of

lio in Jullundur for which a sum of
ﬁ. five thousand was given; and

(b) whether the State Government
has submitted any information regarding
the incidence of polio in other parts of
Punjab ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). No report

has been received from the Government
of Punjab.
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Assistance to Western Nigeria

97. Shri Bhagvat Jha Azad
lel the Minister of Health be pleased to
state: ’

(a) whether the Government of Wes-
tern Nigeria have approached the Go-
vernment of India in connection with
their health services; and

(b) whether the Government of India
have invited applications from medical
officers for the purpose? -

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The answer
is in the affirmative.

Air Taxies India

*998. Shri M. S. Gurupadaswamy:
Will the Minister of Communications
be pleased to state:

(@) whethcr any non~schedulcd air
services were operated by Air Taxies
India, New Delhi, during the period of
their one year permit;

(b) if not, the reasons therefor; and

(c) whether the permit has been
extended for a further period?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No, Sir.

(b) I place a statement on the table
of the Sabha giving the requisite infor-
mation. [See Appendix V, annexure
No. 10].

(c) Tt has been renewed for a further
period of one year.

Salary Advance to Railway
Employees

4799, Shrimati Ila Palchoudhury:
Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that railway
employees in this country were given
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a month’s salary as ‘Pujah’ or{‘Dusserah’
advance in October this year; !

(b) if so, the total amount given a?
advance;

(c) in how many instalments it will
be recovered; and

(d) the names of States in which this
advance was given?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) and
(b). Advances were given of Rs. 50/- to
all Class III and skilled staff and Rs. 30/-
to all Class IV, semi-skilled and unskilled
staff, of the Eastern and South Eastern
Railways; also to such staff of the North
Eastern Railway and Ganga Bridge Project,
working at Calcutta. Similar advances
were made to the staff employed in-the
Chittaranjan Locomotive Works. All
these advances were made against the
salaries of the staff for the month of
October 1955. The advances were pai.d
before the commencement of the Puja
Holidays.

(b) According to information available

so far, the amount advanced was
Rs. 99,15,592-3-0.

(c) The advance is recoverable in five
equal montbly instalments.

Telegraph Offices

*800. Shri L. N. Mishra: Will the
Minister of Communications be pleased
to stateq

(a) when the Telegraph Offices are
expected to be opened at Laukaha,
Laukahi, Phulparas and Khataunabazar
of Darbhanga District in Bihar; and

(b) the special reason for delay in
their opening?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Tele-
graph Offices at Laukaha, Laukahi and
Phulparas are expected to be opened by
March, 1956. No sanction has been
issued for a Telegraph Office at Khatauna-
bazar.

(b) Delay in getting materials.
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Over-crowding in Trains

*802. Shri Tulsidas: Will the Minis-
ter of Rallways be pleased to state:

(a) whether  representations  have
been made in respect of over-crowdi
of passenger trains between Ahmednl;:g
and Abu Road, and Mahsana and Taranga

£

(b) whether there is any proposal to
introduce one Janta train on this
section;

(c) if so, from when; and

(d) if not, the reasons for the same?

The Parliamentary Secretary to
the Ministry of Railways and Transport
(Shri Shah Nawaz Khan): (a) Yes.

(b) Yes; on Ahmedabad-Delhi section,
on abolition of two passenger trains, one
between Ahmedabad—Mchsana and the
other Ajmer-Delhi.

(c) As soon as the necessary additional
coaches and locomotives can be made
available for the purpose which is expected
sometime in I1957.

(d) Does ndt arise.

Regional Posts and Telegraphs
Advisory Committee P

*803. [Sardar Hukam Singh:
> {sm Bahadur sml:{z

Will the Minister of Communica~
tions be pleased to state:

(a) the number of times the Regional
Posts and Telegraphs Advisory Com-
mittees for Punjab, PEPSU and Delhi
met during 1955;

(b) the subjects discussed at the
mectings; and
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(c) whether each Posts and Tele-
graphs Circle has got an Advisory Com-
mittee ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):
(@ Punjab and Pepsu Regional Advisory
Committee. 4 times.

Delhi P. and T. Regional Advisory
Committee. 3 times.

(b) Improvement in Postal, Telegraph
and Telephone facilities for various places,
such as opening of new post offices and
mail offices, opening of new telegraph
offices, telephone exchanges and enhance-
ment of the capacity of existing exchanges,
opening of new trunk lines etc.

(c) Yes.

Ganga-Brahmputra Water
Transport

*804. Sﬁrl Shree Narayan Das:

Will the Minister of Transport be pleased
to state:

a (a) the progress- l:o fgr made gl ut-
ng into operation the three pilof\projects
by the Ganga-Brahmputra Water Trans-
port Board;

(b) the total estimated expenditure
on these three projects giving separate
figures for each; and

(c) the expenditure so far incurred on
these projects?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
Orders for the barges and certain other
craft for the Upper Ganga Pilot Project
have been placed and orders for the tugs
wilb be placed shortly. The project will
be put into operation when the craft have
been delivered. As regards the project on
the tributariesto the Brahmputra surveys
are in progress for determining the speci-
fications of the craft. Specifications for
the diesel ferry across the Brahmputra are
being finalised and tenders will be called
as soon as they are ready.

. (b) The capital cost of the three projects
is estimated at Rs. 25 lakhs for the Upper
Ganga project, Rs. 8 lakhs for the Brahm-
?mﬂ tributgries project and Rs. 4 lakhs
or the ferry across the Brahmputra,

in c‘(’gelio expenditure has so far been

Raillway Tribunal

*80s. Shri T. B. Vittal R i
the Minister of Railways .be plzuoa’e'dy;g
ael:"ert_to Iflhe srgply glx;ven to  Starred

estion No. 1884 on the 19t
1955 and state: 4 19th September,

(a) whether the one man Tri
sppointed in 1953 to gointo eertainuite’v“::!
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ces of Railwaymen, has since submitted
its report;

(b) if not, when the report is likely to
be received; and

(c) whether Government propose to
take any steps to expedite submission of
‘the report?

The Dept;ty Minister of Reilways
;]nd S'l"nnnport (Shri Alagesan): (a)
o, Sir.

(b)and (c). Itis not possibleto make any
definite statement at this stage 8t the
N.F.LR. have not, since July, 1955, had a
imeetm' g with the Board to discuss further
tems.

Air India International

*807. Dr. Ram Subhag Singh: Will
the Minister of Communications be
pleased to state:

(a) whether Government are awarc
that a large number of passengers on the
Air India International services, do not
know the foreign languages in which the
announcements are made in the flights ; and

(b) ifso, whether Government contemp-
{?te t_',o make these announcements in Hind}
80

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
announcements are made in English and
most of the passengers know English. The
announcements on the ground at Bombay
are repeated in Hindi after they are made
in English.

(b) The question of making the an-
nouncements in flights in Hindi also is
under consideration,

Tapioca

441. Shri N. B. Chowdhury: wil¥
the Minister of Health be pleased to state:

(a) whether any research has been
carried on about the nutritive values of
tapiocs ;

(b) if so, what is its result; and

(c) whether under any circumstances
it has any harmful effect on the human
body ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes, researches on the
nutritive value of tapioca have been carried
out both in India and abroad.

(b) Nutritionally, tapioca is a very
incomplete food. It hag only about o.§
‘ percent protein, the rest being mostly
starch. As such, a diet which consists
entirely of tapioca is not capable of sustain-
ing life over lqng period. Tapioca must
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be supplemented by other foodstuffs

icularly thosewhicharerichinproteins
in order tomake upthe deficiency. Tapioca
starch can be considered as being equi-
valent in most respects to starches obtained
fr%m other sources, such as, cereals and
tubers.

(c) Tapioca roots besides being deficient
in proteins also contain a poisonous gluco-
side. This, however, can be removed by
suitable methods of processing and cooking.

Allahabad-Itarsi Passenger Train

443. Shri Kamath: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government are aware
that the Allahabad-Itarsi passenger
train or Central Railway very seldom
lx:.ms to time and is often 2 hours or more

te;

(b) whether the change in its tim-
ings since Ist October, 1955 is causing
further  inconvenience to the public
particularly to those who have to_catch
thil Delhi bound G.T. Express at Itarsi;
an

(c) the steps proposed to be taken
by Government in this matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
It is not a fact that No. 3g0  Allahabad-
Itarsi Passenger seldom runs to time.
There had however been some deterioration
in the punctuality performance ‘of this
train during August and September 1955,
mainly due to time lost in crossings with
Express and Passenger trains on the
Jabbulpore-Allahabad section with
limited crossing facilities and high density
of goods traffic.

(b) No such complaints have been
received.

(c) Since the introduction of the Time
Table from I-10-55, there has been
some improvement in the performance of
No. 390 Up Allahabad-Itarsi Passenger
train. Steps are being intensified to
ensure the punctual running of this
train.

Guramkhedi Railway Station

3. Shri Kamath: Will the Minis-
ter :,? Railways be pleased to state:

the people of Schagpur tahsil
;’émm the situation of Guramkhedi
railway station (Central Railway); and

(b) if so, the action proposed to be
thereon?

13 DECEMBER 19556

Written Answers 922

The Deputy Minister of Rallways
and Traneport (Shri Alagesan): (a)
Yes. In December 1954, a representa-
tion was received requesting that either
the station building be shifted to the other
side so that it may better serve the impor-
tant villages near the station, or a foot
overbridge be provided.

(b) This will be considered, in its
turn, along with provision of amenities
at other stations,

Post Offices in Kangra District

444. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state the names of the places where post
offices and telegraph offices and telephone
public call offices have been opened in
1954 and are proposed to be opened in
1955 and 1956 in the Kangra District?

The Deputy Minister of Communi-
cations (Shri Raj Behadur): A statement
is laid on the Table of the Sabha, [See
Appendix V, annexure No. 11].

Telephone Development Fund

445. Sardar Hukam S
Shri Bahadur Sm

Will the Minister of Communications
be pleased to state:

(a) the amount of the accumulated
balance in the Telephone Development
Fund on 1st May, 1955 and on I1st Novem-
ber, 1955; and

(b) the amount of withdrawals from
and the amount of realisation for this
fund during 1955°?

The uty Minister of Communi-
cations (Shri Raj Bahadur): (a) The
fund is closed to balance only at the end
of a financial year, The balance on 31-3-55
was Rs. 235 lakhs,

(b) In the budget for current year,
f.e., 1955-56, the following amounts
have been provided for the period from
I-4-55 t0 31-3-56:—

Withdrawal Rs, 65 lakhs,
Contribution Rs. 40 lakhs,

P. & T. Renewals Reserve Fund

Sardar Hukam S
“s. {Shrl Bahadur SInh"::

Will the Minister of Communications
be pleased to state:

(a) whether the Report of the Com-
mittee appointed in ecember, 1951
“for determining the average lives o
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assets of the Department and evolving
a scientific basis for arriving at the Contri-
bution to the Renewals Reserve Fund”
:xna:l been considered by Government;

(b) if so the contr fbution and with-
drawal from this fund during 1954-55?

The Deputy Minister of Com-
munications (Shri Raj Bahadur): (a)
The matter is still under the considera-
tion of Government.

Rs, 1,25 lakhs,
Rs, 1,04 lakhs,

() 2
Contribution
Withdrawal

Indian Medical Education Conference

. Shri Shree Narayan Das:
Wilrt’he Minister of Health be pleased
to state: .

-~ (a) the important subjects discussed
at the Indian Medical Education Con-
ference held recently in New Delhi ; and

gb) the importdant recommendations
made by the Conference ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) the following subjects
were di —

1. Pre-medical studies and entrance
requirements.

2. Selection of students.

3. Subjects of study and curriculum
hours.

4. Subjectsneedingspecialemphasis,
such as Preventive and Social
Medicine, Medical Statistics;
Rural Experience; Paediatrics;
Psychiatry; Library and Muse-
ums ; Post mortems.

s. Teaching Methods: (Didactic,
Practical Integrated Teaching
and Internships).

6. Examinations or assessment;

Selection of Teachers; Conditions
of appointment ; Full-time Princi-
pals.

8. Rlective Time.
9. Duration of course.

(b) The recommehdations of the Con-
ference arclaid on the Table. [Ses Appendix
V, annexure No. 12].

Coffee

8. Shri V. P. Nayar: Will the

ter of Health be pleased to state
the food value or s of chicory
as compared of Coffee
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The Minister of Health kumari
Amrit Kaur): Both Coffee (gx‘d’ Chicory
contain volatile oils which have soothing
effect on the stomach, but coffee possesses,
in addition, as alkaloid caffeine, which has
stimulating effect on the Central nervous
system. Exessive consumption® of either
is unwholesome.
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Railway Unions

153‘. Chaudhuri Muhammed Shaffees
Will the Minister of Railways be pleased
to state:

(a) the number of representations
received from the Recognized Unions
in 1954 and 1955; and

(b) the number of cases ding for
dgcisi?n ;nd the number of cn‘s)c:e:l disposed
of so far

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). The information is being collected
from Railways and will be laid on the Table
of the House.
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Contributory Health Service
S rhetne 3

§5. Shri D. C. Sharma : Will
the ,th'ste; of Health be pleased to state:

(a) the total amount so far realised
from the Central Government employees
towards the Contributory Health Service
Scheme;

(b) the total diture incurred
by Government on staff and equip-
me;t since the inception of the Scheme;
an

(c) whether all those who are required
to pay contributions are -availing of the
scheme ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Upto the end of
September, 1955, Rs. 14,36,478/-

(b) Rs. 28,77,379-6-8 upto the end of
September, 1955.’ P :

(©) Yes.
Medical Help to Flood-affected Areas

§6. Shri Krishnacharya Joshi :
tWiﬁ the Minister of Health be pllnaed
o state:

. (a) the nature of the medical help

ngen by different organisations in the

-affected areas in Assam, Bihar, Orissa

and Uttar Pradesh during August-Septem-
ber 1955; and

~ .. (b) whether in addition to the medical
aid, clothing was also distributed among
the people who were affected by floods ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The medical
supplies, clothings etc., made available to
the various States by different organisations-
uFto the end of October, 1955 for relief
of persons affected by floods are as in the
statements attached. [See Appendix V,
annexure No. 13].

Railway Coaches ,

457. Shri Krishnacharya Joshi:

Will the Minister of Railways be pleased
to state:

(a) total number of third class coaches
fitted with fans in the Central Railway
till 1955; and

(b) the target for the next year e,
1956 ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (yn;
920 upto 31-10-1958.

®) ss.
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Tourist Centres

8. Shri Krishnacharya Joshi:
;Wilﬁhc Minister of Transport be pleased
o state:

(a) whether Government have deci-
ded to develop eighty centres all over the .
country to encourage tourism; and

(b) if so, what is the estimated cost ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
Various proposals for the develorment of a
number of tourist resorts and areas are still
under the consideration of the Plannirg
Commission. It is not possible to say
at hl'gs stage what the number of such centres
willbe.

(b) Itis not possible to say at present,
Railway Concessional Tickets

489. Shri K. P. Sinha: Will the
Minister of Railways be pleased to
state:

(a) the total number of concessional
tickets issued during Dusehra i.e. from
the 14th to the 27th October, 1955 ; and

(b) the total amount of earnings there=-
from?)

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
Approximately 60,coo return tickets.

(b) Approximately Rs. 10.5 lakhs.
Transport Facilities

460. Shri Bibhuti Mishra: Will
the Minister of Railways be pleased to
state:

(a) whether any steps have so far been
taken to improve the transport position
on the North Eastern Railway since the 30th
September 1955; and

(b) if so, what are those steps ?

The Deputy Minister of Railways
and Transport (Shri Alagesan):; (a).
Yes. Steps continue to be taken toimprove
transport position on all the Railways
including the North-Eastern Railway.

(b) A statement furnishingrthe infor-
mation asked for is laid on the Table of the
House. [See Appendix V, annexure No.

14).
Veterinary Hospitals

461. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be

pleased to state: .

(a) the number of veterinary "hospitals
opened throughout the country during
1954-55; and :
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(b) the number of such hospitals
proposed to be opened in the years 1955-
46 and 1956-57 and the names of the States
where they will be opened ? ’

The Minister of Food and Agricul-
ture (ShriA.P.Jain): (a). *138 Hospitals
and 122 Dispensaries.

(b) *A statement is laid on the Table
[See Appendix V, annexure No. 15].

Delhi Road Transport Authority

462. Shri D, C. Sharma: Will the
Minister of Tramsport be pleased to
refer to the reply given to starred question
No. 203 on the 25th November, 1955
and state:

(a) the increase in the number of buses
that are being run at present by the Delhi
Transport Authority during the current

year ; and

(b) total amount spent on their pur-
chase ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
134.

(b) Rs. 60,30,000/-.

Railway Lines

463. Shrilbrahim: Willthe Minis-
ter of Railways be pleased to state:

(a) the mileage of double-railway
lines in India as on the 15th August, 1947
and on the i15th August, 1955;

(b) how many miles of the double
railway lines are to be covered during

the next § years in India (State-wise);
and

(c) whetlter the Railway Board has
sanctioned a preliminary engineering
survey for doubling the Railway line
between Kalibar and Barsoi on the North
Eastern Railway ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
15-8-’47. . Appx. 2885 miles.

15-8-"55. .Appx. 3081I.

(b) The proposals for the Sections to be
doubled during the Second Five Year Plan
are still under investigation and have not
yet been finalised.

(c) Yes, Sir.

Milch Cattls

464. Shrilbrahim: Willthe Minis-

ter of Food and Agriculture be pleased
to state:

(a) the estimated number of milch
cattle in India at present;
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(b) the number of milch cattle slaughtered
during the last 3 years showing separate-
ly (t’he number of cows and she-buffaloes;
an

(c) the estimated number .of draught
cattle, specially bulls, in the country and
the number required for meeting the needs
of agriculture.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a). 6.7 crores
according to the 1951 Livestock Census.

(b) The information is not available.

(c) According to the 1951 Livestock
Census, the number of draught cattle was
estimated at 6'7 crores, of which §'8 crores
were bulls. No estimate of the number of
draught cattle required for meeting the
need of agriculturists is available.

Helléoptm

465, ShriD. C.Sharma: Will the
Minister of Communications be pleased
to state:

(a) the number of Helicopters pur-
chased during the current year; and

(b) the expenditure incurred on tkem ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a):ard (b).
No Helicopter has been purchased by any
civil operator.

Cancer

.466. Shri D. C. Sharma: Will the
Minister of Health be pleased to state the
num?er of cancer patients in India at pre-
sent

The Minister of Health (Rajkumari
Amrit Kaur): Information about the
number of cancer patients, in India is not
available,

Water Supply and Sanitation
Schemes in Punjab

467. Shri D. C. Sharma : Will
the Minister of Health be pleased to state
the amount asked for by the Punjab
Government for  implementing their
health and water supply schemes in
rural and urban areas, under the Na-
tional Water Supply and Sanitation
Scheme, during 1955-56?

The Minister of Health ( Rajkumari
Amrit Kaur ) : A sum of Rs. §6:2§
lakhs as loans for wurban water su;:ﬂ]y
and drainage schemes and Rs. 1575 lakhs
as grant -in-aid for rural schemes were
asked for by the Punjab Government
during_1955-56. :

*Information frcm 8 State Geverrmerts has not yet been received.
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Railway Accident

468. Sardar Igbal Singh : Will the
Minister of Railways be pleased to state:

(a) whether it is a fact that a Rail-
way derailment took place near Ram-
pura Phul on Northern Railway on the

4th October, 1955;

(b) if so, the nature of accident and
causes of it;

(c) the number of casualties;

(d) steps taken for the payment of
compensation to the dead and injured;

(¢) whether any enquiry was held ;
and §

(f) if so, with what results ?

The Deputy Minister of Railways
and Transport ( Shri Alagesan ) 3
(a) and (b). At about 0-20 hours on 5-10-55
(and not on 4-I10-55 as stated in the
Question ) while No. 348 Down Passenger
train was being backed to Rampura Phul
gtation on the Rajpura-Bhatinda Section
of the Northern Railway, due to its in-
ability to proceed forward because  of
breach in the line ahead the two rear most
coaches on the train got derailed due to
sudden collapse of bridge No. 237 at mile
83/12-13, and fell into the breach
caused in the bank by the failure of the

bridge.

(c) As a result of this accident , 4
persons were Killed, I recéived grievous
and 3 minor injuries.

(d) The District and Sessions, Judge,
Patiaia, has been appointed as the ex-
Officio Claims Commissioner to enquire
into and determine all claims for compen-
sation arising out of this accident.

(e) and (f). An enquiry into the accident
was held by the Government Inspector of
Railways, Lucknow and his provisional
finding is that the derailment was caused
bythe collapse of bridgeNo. 237, brought
about by the scouring action of the flood
that followed an unprecedented rain in

that area.

Railway Fares

. E;kur ugal Kishore ghh. :
. u Ramnara inghs
_Shri Asthana: yaa 1

Will the Minister of Railways be
pleased to state :

(a) why on Muzaffarpur region in
North Eastern Railway the charge for
railway fare for seasonal tickets, is more
}hm S pies per mile for 24 single
ares;
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(b) why Muzaffarpur Railway station
does not issue seasonal tickets between
12 hours and 14 hours;

. (c) why seasonal tickets were not
issued at Motipur Railway Station from
July to September 1953; and

(d) why quarterly season ticket are
not issued on Muzaffarpur region?

The Deputy Minister of Railwa
and Transport ( Shri Alagesan): (a)
The basis of charge for third class season
tickets over the Muzaffarpur region of
North-Eastern Railway is at 24 single
journey fares, the basis for the single
journey fares being at § pies per mile.
In a particular case, however, the staff
charged fares in excess of the correct fare
under a mis-apprehension and the correct
position has since been intimated to them.

(b) There is no restriction on the
issue of season tickets at Muzaffarpur
station between 12 and 14 hours.

(c) From July to September, 1953,
season tickets were issued at Motipur
station.

(d) Quarterly season tickets are issued
on sections where they were previously
in force when the individual railways
had their own rules. On the former
O.T. portion of the North-Eastern
Railway, quarterly scason tickets were
not previously issued and hence they
are not issued now.

Passenger Amenities

Thakur Jugal Kishore Sinha :
470.{ Babu Ramnarayan Singh:
Shri Asthana :

Will the Minister of Railways be
pleased to state what amenities are going
to. be provided to the passengers at
different railway stations between Dar-
bhanga and Bairagnia on North Eastern
Railway in 1955-56 and 1956-57?

The Deputy Minister of Railways
and Transport ( Shri Alagesan ) :
A statement showing the works in con-
nection with the provision of passenger
amenities which are proposed to be taken
in hand in 1955-56 or are planned for 1956-
€’7 is laid on the Table. [See Appendix

, annexure No. 16]. Works planned
are, however, liable to change should it
be so decided when this matter is discussed
with Public Amenities Committee,

Opening of Flag Stations

;l‘:;kur ugal KhhotesShhn s
) 8 u yan Singh:
47 Shri As >

Will the Minister of Railways be
pleased to state whether there is any
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proposal to have any flag stations
between Sitamarhi and Bajpathy _and
between Righa and Dhang in North
Eastern Railway ?

The Deputy Minister of Railways
and Transport ( Shri ‘Alagesan ) @
No. such proposal has been received
recently. The proposals received in the
past were investigated but were not found
justified

Railway Vendors

Thakur Jugal Kishore Sinha :
472. { Babu Ramnarayan Singh :
Shri Asthana:

~ Will the Minister of Railways be
pleased to state the safeguards provided
to protect the vendors from victimisation
by the contractors for making complaints
of sub-letting to the authorities?

The Deputy Mhi-te;- of Railways
and Transport ( Shri Alagesan ) @
No specific safeguards as such have been
provided.

All complaints of victimisation are
gone into and appropriate action taken on
the merits of each case,

Sugar-cane

{ Thakur Jugal Kishore Sinhas
473. < Babu Ramnarayan Singh:
_Shri Asthana:

Will the Minister of Food and
Agriculture be pleased to state the names
of the States in which the sugar factory
owners are engaging Co-operative Societies
;:lf golc purchasing agents on their bee

The Minister of Food and Agricul- "
ture ( Shri A. P, Jain ) : Canc growers’
Co-operative Societies for supplying cane
to factories exist only in U.P.,, Bihar,
Punjab and Pepsu.  In thesc * States cane
growers, who are members of Co-operative
Societies,} is purchased by factories only
through such Societies. In U.P. and Punjab,
more than go per cent of the cane crushed
by factorics is purchased through Co-
operatives, In Bihar and PEPSU almost
half of the quantity crushed is so purchased,

Dakotas

474. Shri Kamath : Will the Minis-
ter of Communications te pleased to
refer of the reply given to Unstarred
Question No. 1165 on the 27th
September, 1955 and state :

(a) whether the results of the tests
conducted on the Dakota type of aircraft
has been studied ; and

(b) if so, the findings thereon?
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The Deputy Minister of Communi-
cations ( Shri Raj Bahadar ) : (a) and
(b). A report has been received from the
Director General of Civil Aviation on
the tests conducted on Dakota aircraft and
is now under examination, The Director
General of Civil Aviation’s conclusion is
that the all up weight allowed in India
is quite safe and the performance of the
aircraft is satisfactory.

Agricultural Labour

.475. Shri Mohana Rao : Will the
Minister of Labour be pleased to
state the action that Government have
taken on the Report of the Agricultural
Labour Enquiry Committee ?

The Minister of Labour ( Shri
Khandubhai Desai ) : The Reports
on the Agricultural Labour Enquiry have
been sent to all State Governments. The
problems of agricultural labour as revealed
by the enquiry were discussed by the
Indian Labour Conference which met in
Bombay in May, 1955 and also by the
Labour Ministers’ Conference  which
met at Hyderabad in November, 1955.
The problems are receiving attention in
connection with the formulation of the
Second Five YearPlan,

Mail Transport Runners

476. Shrimati Kamlendu Mati
Shan : Will the Minister of Communi-
cations be pleased to state:

(a) whether it is a fact that more
runners are needed, for mail transport
in the hilly regions; and

(b) if so, whether there isa proposal
to increase their strength?

The uty Minister of Communi
cations ( Shri Raj Bahadur): (a) Yes.

(b) The strength of runners to convey
mails on a particular line is always sanction=-
ed in consonance with the weight of mail
and the distance to be covered and as
such the question of considering an in-
crease in the strength of runners docs
not in fact arise.
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Chaukulia Aerodrome

478. Shri Subodh Hasda : Will
the Minister of Communications be
pleased to state whether sufficient arrange-
ments have been made for  water supply,
medical aid, housing, sanitation, for the
employees of the ‘Chaukulia aerodrome, in
the Bibar State. and for the education
of emmployees’ children ?

The uty Minister of Commmuni-
cations ( Shri Raj Bahadur ) : 1 lay
on the Table of the Sabha a statement
giving the requisite [information. [See
Appendix V, annexure No. 17]
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Telegraph Lines in Orissa

480. ShriSanganna: Will the Minis-
ter of Communications be pleased to
state :

(a) whether all the telegraph lines
in the Orissa State have been brought
urder the administrative control of the
Orissa Circle of the Posts and Telegraphs
Department; and

(b) if not, the reasons therefor ?

The Deputy Minister of Commu-
nications (%hri Raj Bahadur): (a) No.

(b) The Control and engineering main-
tenance of lines, repeater stations, exchange
and combined offices are based on the
following principles:—

(1) Main Trunk Lines—The Control
of one complete repeater section
is vested in one administration to
ensure efficient maintenance.

(2) The control of an exchange or re-
peater station is given to the nearest
executive unit to facilitate easy
inspection and maintenance.

(3) On side lines, serving a net-work
of Combined Offices, the net-work
is treated as a whole and the control
of Engineering maintenance is given
to 0trl:.-, main testing centre in the net
work.
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Grading of Rice and Paddy

Dr. Ram Subhag Singh:
4814 Shri Sanganna:

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether Government have pre-
parec. any plan for the commercial
grading of rice and paddy standard;
and

(b) if so, when that plan is likely
to be introduced ?

The Minister of Food and | Agricul-
ture (Shri A. P. Jain) : (a)
Grading of  varfeties of rice on
voluntary basis is already being done in
U.P., Bombay and Madras States. It is
proposed to extent the grading activities
to other varietics of rice and all important
rice producing areas, as.and when there is
sufficient demand for such grading. No
plan as such has been prepared.

(b) Does not aris>.

Sugarcane

(Thakur Jugal Kishore Sinha:
482.{ Babu Ramnarayan Singh:
}LShri Asthana:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the full requirement of sugar-
cane for running all the factories to their
full capacities for the full crushing sea-
son ;

(b) the estimated supply of cane in
1955-56 season;

d(c) the estimated output of sugar ;

(d) the steps that have been taken
to ensure the purchase of all available
canes ?

The Minister of Food and Agricul-
ture) (Shri A. P. Jain): (a) There are
149 registered sugar factories with a total
daily crushing capacity of 1-37 lakh tons of
sugarcane. On the basis of a normal
crushin% season of 120 days the full require-
ment of sugarcane comes to 164 lakh
tons.

(b) and (c). The crushing season
1955-56 has just started and it is too early
to give a reliable estimate either of supply
of cane or output of sugar. During 1954~
55 scason, a total quantity of 160 lakh tons
sugarcane was crushed by 136 factories
with an average crushing season of 129
days, and the total production of sugar
was 15'9 lakh tons. The supply of cane
and the output of sugar in 1955-56 season
might not be less having regard to the
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increase in the area under sugarcane,
althm:fh the crop in certain parts have
been damaged by floods and heavy rains.

(d) The question of taking any st
will arise on?; if towards the end of :E:
current crushing season any surplus quan-
tity of sugarcane is reported.

Division Headquarters

Thakur Jugal Kishore Sinha:
483.{ Babu Ramnarayan Singh:
Shri Asthana:

Will the Minister of Communications
be pleased to state:

(a) which of the headquarters of a
division are not within the circle to which
they belong ;

(b) whether any request has been
received for shifting such headquarters
within the same circles; and <

(© if so, Government’s reaction
thereto ?

The Deputy Minister of Communi.
cations (Shri R-{ Bahadur) ¢ (a) the
question apparent g refers to the head-
quarters of R. M. S. ‘C’ Division attached
to the Bihar Postal Circle and of the R.M.S.
«N..” Division attached to the Orissa Circle,
at present socatod at Calcutta.

Headquarters of R.M.S. ‘D’ Division
of Punjab Circle also are located at Delhi.

(b) Yes, in so far as ‘C’ and ‘N’ Divi-
sions are concerned. :

. (c) The matter is under considera-
tion. ’

Coal Mines Welfare Fund

484. Shrimati Sushama Sen: Will
the Minister of Labour be pleased to
state : '

(a) the present amount of the Coal
Mines Welfare Fund;

(b) the number of qualified welfare
workers—men and women doctors and
nurses employed in the Coal Mines Welfare
Fund Organisation ;

(c) the number of creches provided
so far in the collieries; and

(d) the number of play grouhds pro-
vided out of the Fund ? P

The Minister of Labour (Shri
Khandubhai Desai): (a) Rs. 4,86,36,979
on 30-9-1955.

(b) 364.

(c) 230; additional 65 arc under cons-
truction.

(d) 39; additional 6 are under cons-
struction.



939 Written Answers

Rail Cars

485. Sardar Iqbal Singh : Will the
Minister of Railways be pleased to
state :

(a) the number of rail cars imported
and the cost of each;

(b) from which country these were
imported;

(c) places where these cars have been
introduced ?

The Deputy Minister of Railways
and Transport ( Shri Alagesan): (a)
and (b). 12 from Japan at Rs. 3,12,000
each f.o.r. India; 12 from Italy at Rs.
3,92,000 each f.o.r. India.

(c) These are to be introduced on the
Northern and, Southern Railways.

[Railway Accidents

486. Sardar ‘ Igbal ' Singh : Will
the Minister of Railways be pleased to
state: |

(a) the number of accidents during
the past one year due either wholly or
partly to defects in railway bridges ; and

(b) the magnitude of such accidents?

The ‘Deputy Minister of Railways
and Transport (Shri Alagesan)
(a) and (b). There was no accident due to
defective railway bridges from 1-1-1955 to
30-11-195§. There was, however, an
accident over a bridge on the Northern
Railway which was suddenly washed away
by floods.y

4 persons were killed and 4 received
injuries as 4 result of this accident.
_'._""__:
The approximate cost of damage to
Railway proyperty-was Ks. 29,450,
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Minor Irrigation Schemes in Punjab

487. Sardar Igbal Singh : Will
the Minister of Food and Agriculture
be pleased to lay on the Table of the House
a list of minor irrigation schemes for the
State of Punjab for which a sum has been
sanctioned for 1955-§6 by the Central
Government ? )

The Minister of Food and Agricul-
ture (Sri A.P.Jain): A statement
giving the required information is laid
on the Table. [See Appendix V, An-
nexure No. 18].

Forged Rallway Tickets

488. Sardar IqBal Singh : Will the
Minister of Railways be pleased to state :

(a) the number of cases of forged
tickets detected on the Railways since
19533]

(b) the number of cases in which the
culprits were punished ; and

(c) the steps taken by Government
in this matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) :
(a), (b) and (c). Information is being
collected and will be laid on the Table of
the House.

Automatic Telephone Lines
(Rajasthan)

489. Shri Bansilal: Will the Minister
of Communications be pleased to states.

(a) the number of places in Rajasthan
which have automatic telephone lines;

(b) whether Government are taking
any action to instal automatic telephone
line in Jaipur city; and

(¢) if so, when it would be installed ?

The Minister of Communications
(Shri, Raj Bahadur) : (a) 2.

(b) Yes.
(c) By early 1958.
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DAILY DIGEST
[T uesday, 13th December, 1955]

ORAL ANSWERS TO QUESTIONS

877—908 906
8.0. Subject COLUMNS
No. ’
752. Post Office Savings Bank .
Accounts (Pakistan) 877—80
‘953. Overseas Communications 880—81
954. Banihal Tunnel Project 881 —82
755. Railway Accident’ 882 -84
756. Railway Corruption Enquu] .
Commitee . . 884—8s
957. Alagesan Committee 885—86
758. Great Eastern Shlpplng
Company - . 886—87
759. Wireless Station in Ladakh. 887—88
760. Locomotive Contracts 888—89
261, International Red Cross
Society 889— 91
7€3. Shipping 891—92
964. Shipping 892
965. Cow Slaughter . 892—93
7€6. Postal Savings Bank
Account (st-appropm-
tion of Money) . 893
267. Railway Workshop (Go-
rakhpur) . 893—94
768. Afforestation . 894—95
769. Manipur 895—96 *
770. Crop Protection 896
771. Sindhi Displaced Em-
ployees on Railways 897
772. Wagon Shortage 897—99
9273. Telegraph Offices 899
795. Railway Bookmg at Shali -
mar . 899— 901
779. Productmn of 0Oil Seeds 901
780. Calcutta Port . 932
784. Anti-Malaria Squad in
Tripura . 903
785. Acrodrome at Kurnool 903-—04
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LOK SABHA
Tuesday, 13th December, 1955

The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(Sec¢ Part I)

12 Noon

CODE Oi" CIVIL PROCEDURE
(AMENDLIENT) BILL

PREG.NTATION OF REPORT OF JOINT
COMMITTEE

Shri Barman (North Bengal—Re-
served—Sch. Castes): I beg to pre-
sent the Report of the Joint Commit-
tee on the Bill further to amend the
Code of Civil Procedure, 1908.

CONSTITUTION (EIGHTH AMEND-
MENT) BILL—Concld.

Clause 2— (Amendment of article 8)

Mr. Speaker: We will now proceed
to the clause by clause consideration
of the Bill further to amend the
Constitution of India.

Shri Joachim Alva (Kanara): May
I interrupt and ask one thing? I
believe you stated yesterday that vot-
ing may take place at 2 p.m. Is it
not possible that both the votings
for consideration and the final pass-
ing may simultaneously take place at
about 2 o’clock?

Mr. Speaker: I believe, there is
some misunderstanding on the part
of the hon. Member and, perhaps, of
other hon. Members also. Two
hours’ time has been allotted for all
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the remaining stages of the Bill and
the anticipation was that we might
take it at 12 and that at 2 p.M. vot-
ing will take place But, if the House
is prepared to flnish the Bill earlier,
we shall have the voting earlier than
that. If not, then, of course, by
2 p.M. at the latest. That is the posi-
tion.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Will there be two votings or one?
Both at 2 o’clock?

Mr. Speaker: There will be two
divisions, But the first division has
necessarily to be before 2 o’clock—
at any time between 12 and 2,—as
soon as the consideration motion is
finished. It was decided yesterday
that the lunch convention shall be
suspended. The hon. Minister.

The Minister of Law and Minoriy
Affairs (Shri Biswas): Sir, I do not
think I am called on to say any-
thing because I expect none of the
amendments will be moved by the
hon. Members who have given notice
of them. All that I need say is to
express my thanks to the hon. Mem-
bers for the realistic and helptul
att/itude they took up. (Interruption)

Mr, Speaker: So, I will first enquire
as to which of the amendments are
going to be moved. I will take
them in order. The hon. Members
may reply whether they are moving
or not.

No. 2, Shri Algy Rai Shastri—absent
No. 10, Shri Shree Narayan Das—
is he moving his amendment?

Shri Shree Narayan Das (Darbhanga
Central): Yes, Sir, I am moving my
amendment.
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Mr. Speaker: No, 1, Shri Sadhan
Gupta—absent.

No. 12, Shri ‘Mulchand Dube—is he
moving?

Shri Mulchand Dube (Farrukhabad
Distt.-North): Yes, I am moving,
Sir.

Mr. Speaker: Amendment No. 13,
Shri Bogawat—is he moving?

Shri Bogawat (Ahmednagar
South): I am not moving, Sir.

Mr. Speaker: Amendment No. 24
is the same as No. 13; I will just call
the name. Shri Dasaratha Deb.

Shri Biren Dutt (Tripura West):
I am moving, Sir.

Mr. Speaker: No. 14, Shri Mulchand
Dube—and 15 also. He is not reply-
ing. He does not move. Amendment
No. 25, Shri Dasratha Deb.

Shri Biren Dutt: Sir, I am mov-
ing.

Mr, Speaker: No. 3, Shri Kamath.

Shri Kamath (Hoshangabad): Iam
moving.

Mr. Speaker: Amendment No. 186,
Shri Mathew.

Shri Mathew (Kottayam): Sir, I am
not moving.

Mr. Speaker: No. 17,

Pandit Thakur Das Bhargava (Gur-
gaon): Not moving.

Mr. Speaker: No. 18,

Shri Kesavalengar
North): Not moving.

Mr. Speaker: No. 4.

Shri Kamath: I am moving it.
Mr. Speaker: No. 19.

Shri Bogawat: Not moving.
Mr. Speaker: No. 20.

Pandit Thakur Das Bhargava: Not
moving.

Mr. Speaker: No. 3. Shri Algu Rai
Shastr{ is absent. Then, No. 21.

Shri V. G. Deshpande (Guna): I
am moving ft. !

(Bangalore
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Mr. Speaker: No. 22.

Shri N. C, Chatterjee (Hooghly):
Not moving.

Mr. Speaker: No. 23.

Shri 8. V. Ramaswamy (Salem):

Not moving.

Mr. Speaker: I shall just state which
amendmentg are going to be moved
and hon, Members may check up gmd
if any is left out, my attention may
be invited to it. The amendments
that are to be moved are 10, 12,....

Shri Mulchand Dube: My amend-
ment Nos. 14 and 15....

Mr. Speaker: He might note them
down, but when I called No. 15, he
was not attentive. I think, however,
that it is the same thing as amend-
ment No. 25 which is being moved
and he can check it up.

The amendments that are to be
moved are 10, 12, 24, 14, 25, 3, 4, and
21.

I think there is no other amend-
ment to be moved. The hon. Mem-
bers who wish to move their amend-
ments may now do so.

Shri Biswas: There is one amend-
ment standing in my name.

Mr. Speaker: That will come to
clause 1 which we shall take later.
I am now on clause 2.

Shri Shree Narayan Das: I bag to
move:

Page 1—
for clause 2 substitute:

“2. Amendment of article 3. In
article 3 of the Constitution, for
the proviso, the following provisos
shall be substituted, namely: —

‘Provided that no Bill for
the purpose shall be intro-
duced in either House of Par-
liament except on the recom-
mendation of the President:

Provided further that the
President shal not make such
recommendation where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the States
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specified in Part A or Part
B of the First Schedule unless
the Bill has been referred by
the President to the Legisla-
ture of that State for express-
ing and communicating its
views thereon within such
period as may be specified in
the reference or within such
further period as the Presi-
dent may allow and until the
expiration of the period so
specified or so allowed and
until the views so expressed
have been published in the
Gazette of India.”

Shri Biren Dytt: I beg to move:
(1) Page 1, line 11—
after “Part B” insert “or Part C".

(2) Page 1, line 12 and 13—
after “Legislature of that State”
insert “and the electoral col-
leges of Tripura and Manipur”.

Shri Kamath: I beg to move:

(1) Page 1, lines 18 and 14—

for “within such period as may

be specified in the reference”.

substitute within a period of
not less than three months to be
specified in the reference”.
(2) Page 1, line 16—
add at the end: “and the views
80 obtained have been placed
before Parliament.”
Shri V, G. Deshpande: I beg to
move:
Page 1—

after line 16, add:

“Provided further that a pro-
vision involving complete merger
of a Part A or Part B State into
other State or States will not be
made in the Bill unless majority
of the members of the Legislature
in that State has voted for such
merger.”

Mr. Speaker: These amendments
are now before the House.

Shri Kamath: I have moved my
amendments Nos. 3 and 4. The pur-
pose of amendment No, 8 is this. It
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is to substitute for the words “within
such period as may be specified in
the reference” the words “within a
period of not less than three months
to be specified in the refernce”. I
want to prescribe a minimum period.
Parliament should lay down a mini-
mum period so that we may convey
a solemn assurance to all the State
Legislatures that the rights and
powers conferred upon them by the
Constitution in so far as this vital
matter is concerned are in no way
affected or curtailed. The procedure
adopted in regard to this Bill, un-
fortunate as it has been, has also had
tragic repercussions outside. We have
to bear in mind that this is a Cons-
titution (Amendment) Bill and not
an ordinary piece of legislation.
Even ordinary Bills go to Select
Committee, but this has not gone to
Select Committee. A vital rule was
suspended and, thereby, you. 8ir,
were practically by-passed, The in-
decent haste with which the Govern-
ment and their party have gone
about in this matter has created such
a bad impression outside on the peo-
ple and even on the M.L.As. in the
States that 1 would like to introduce
this particular safeguard. Two days

“after the rule was suspended and the

Bill was introduced, I had a letter
from a Congress M.L.A, from one of
the States—I do not wish to men-
tion his name......

Shri Velayudhan (Quilon cum
Mavelikkara-Reserved-Sch. Castes):
Are you sure he is a Congress
M.L.A?

Shri Kamath: I know him person-
ally, He expressed astonishment
at the procedure Parliament had
adopted and I do not want to quote
the whole letter—ended by saying
that this Parliament appeared to ride
rough-shod over the State Legisla-
tures also.

The Minister of Natural Resources

(Shri K. D. Malaviya): I am glad
that he had drawn some inspiration
from a Congress member.

Mr. Speaker: The hon. Member
need not mind the interruptions.
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Shri Kamath: I am thankful to you
if they are not so worth while, but
1 wish they were more audible,

Mr. Speaker: They should not be
audible at least to the hon. Member.

Shri Kamath: In this particular
matter, the House will recall—those
colleagues of mine who were in the
Constituent Assembly and those who
are familiar with constitutional law
all over the world—that a Bill of this
kind lays down a deflnite modus
operandi, a deflnite and rigid modus
operandi because it is an important
matter. However unimportant may
be a particular amendment, the fact
that it is an amendment to the Cons-
titution at once inroduces a vital
maiter before the House. One of the
recent constitutions, the Irish Consti-
tution, lays down, I believe, that the
Bill must go before the country and
must be before the country for six
months and only then the Irish Diet
can take it into consideration. OQur
Constitution has not made a provi-
sion of that nature, I tried to intro-
duce it in the Constitution, but it was
not acceptable to the majority of the
Constituent Assembly, but that is an-
other matter. We are grateful, as
you were pleased to say yesterday,
that this would not be a precedent,
but I was not happy at all over what
has happened. I could not under-
stand—and I cannot even now under-
stand—the why of it. If we had in-
formal consultations, why could there
not have been a Select Committee?
And the same time would have
been taken by it, the procedure
would have been duly followed and
it would have been a good precedent
for the future and no departure of a
vital character would have been made

Dr. Lanka Sundaram (Visakhapat-
nam): Why not the whole House go
into committee?

Mr. Speaker: Hon. Members are
aware that we have a limited time
for discussion and let him finish his
speech, Hon. Members, time permit-
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ting, will have an opportunity of put-
ting questions and getting replies.
Otherwise, he will go on for a much
longer time than justifiable.

Shri Kamath: If there had been a
Select Committee on this Bill, a
correct precedent would have becn
created in the House. Anyway, what
has happened has happened and it is
unfortunate, but today we are face to
face with this Bill and we have to
make the best of a bad job. There-
fore, by this first amendment of mine,
I would like to fetter the Govern-
ment's hands. Government may say
“We are always reasonable and we
will see that a reasonable period is
given” and things of that sort. But
we Members of Parliament are con-
cerned more with the Members of the
State Legislatures, not the Govern-
ments as such. We have to look their
interests, Therefore, it is very essen-
tial that Parliament must convey to
these—our counter-parts in the’
States’ legislatures—that we are
anxious to safeguard their rights. It
that is not done it may be that the
Government—the President means
the Government and I need not dilate
upon that—might only prescribe one
month’s period for this important
business. :

The argument may be advanced
that the SRC report has been before
the country for months now and that
the States Assemblies have consider-
ed that report. People also have had
an opportunity to look into the report
and give their reactions, views, etc.
If you look at the provisions of this
Bill, you will see that it refers to the
Bill that the Government propose to
introduce in the Parliament and not
the report at all. The Bill I am sure
will be in an entirely different
from the proposals in the report.
Therefore, it is all the more necessary
that a Bill particularly of this charac-
ter—it is almost inevitable that the
Bill will be different from the pro-
posals of the SRC—rmust be before
the State legislatures for at least a
month or so.
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[Mr. DEPUTY-SPEAKER in the Chair]

The Assemblies may take some
time in meeting. It is not easy.
The communication from the Centre
to the States will take some time.
The Assembly has to be summoned
and it has to meet. Perhaps the
M.L.As. wil] have to go and contact
their consti uents because the Bill
may be and, will be, of a different
character from what they have seen
in the SRC report, They might have
contacted the constituents only with
reference to the proposals of the
SRC. If the Bill is of a different
nature it is very necessary that the
MLAs should have an opportunity to
contact their constituents and get
their views with regard to the provi-
sions of the Bill that the Government
is going to introduce.

Notices of some amendments were
given prescribing a ceiling or a
maximum period of three months;
that is obsolutely pointless. The
maximum of three monthg is as good
as no limit or no minimum at all. It
may be in 15 days or a month. There
is no point in moving an amendment
suggesting a maximum with regard to
the period. The minimum is very
very necessary so as to ensure that
there would be adequate time given
for the Governors in the States to
summon the assemblies, and for the
MLAS to contact their constituents
with regard to the provisions of this
Bill and for the Assemblies to meet
and discuss and to transmit their
proceedings to the Centre,

The other amendment No. 4—
is this, that the views obtained by the
Government from the States should
be placed before the Parliament.
The Bill should not be introduced
without that being done. I would
even like that the entire proceedings
of the State Assemblies should be
called for. If these conditions are
ensured by accepting these amend-
ments then whatever has happened
during the last few days might be
rectified. The ineptitude of the Gov-
ernment followed by—If I may say

13 DECEMBER 195%

(Eighth Amendment) Bill 2428

so the myopic folly of the Benches—
in moving for the suspension of &
vital rule has led to certain appre-
hensions, If this attitude takes root
on the Benches opposite, the day is
not far distant when our Constitution
will be reduced to a mere scrap of
paper. (An Hon. Member: of course)
I do not know what this ‘of course’
means. I wish at least to put off that
evil day. As far as it lies in our
power. let us put off that evil day.
We have suspended the rules; we
have dispensed with the Select Com-
mittee; we have even reduced the
time to about two hours. This pro-
cedure has to a large extent dero-
gated from—I do not say the sanc-
tity of the Constitution but certainly—
the very vital and important prin-
ciples of he Constitution of any coun-
try. Far more important than any other
Bill, is this amending Bill. All Im-
portant Bills go to Select Committees.
Even small amending Bill to the Con-
stitution must go before a Select
Committee; this too must have gone
to the Select Committee. It should
have been published in the Gazette
a month earlier so that it might have
been before the country, so that the
people could also have had an oppor-
tunity. That has not been done. No
Select Committee was appointed, but
there were only Informal consulta-
tions. It is very irregular; it was not
proper at all for an amending Bill of
this nature, I am afraid, if this
amendment is not accepted, it will
prove, conclusively, to the hilt Gov-
ernment’s desire, prepardeness or
readiness to ride roughshod over
Parliament and the State legislatures.

The Minister of Defence Organisa-
tion (8hri Tyagl): How can it be.
‘roughshod’ when there is only one
vote against?

Sthri Kamath: I am talking of the
procedure adopted. At any rate, I
hope it will not be a precedent. The
Speaker has said so. The atmosphere
that has been created is very unfor-
tuna‘e and therefore, I would like to
see that this atmosphere is to a large
extent, as far as it lies in our power,
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[Shri Kamath]

rectified. I, therefore, commend my
two amendments for the acceptance
of this House.

sft Wto ofto ®aid : SuTEAW
gy, & FAiE Y TAATAL, ¥ q@-
99 §%F & gEE @@T g | A -
o7 W T &

“Page 1—

after line 16, add:

“Provided further that a pro-
vision involving complete merger
of a Part A or Part B State into
other State or States will not be
made in the Bill unless majority
of the members of the Legislature
in that State has voted for such
merger.”

T8 dueT W Ry ¥ A @
o g1 & fF Tow geeA s w5 o
yarad 8 5w § wr¢ oo sufeaa
o & g w3 AT ATEAT E fF Ew

ag ) WY 5 awe 7 A wriww

I ¢, SE R wEe A F@w
§ wiifs qg favg g & avR 09
% ot ¥ A § WX g 0% 9 ST
AT ¥ gRW & | X § FTor Sfaur
AT & F NH F AT AT THC J
wefra 1% aem @ 1 gw A WY qgen
dfawr a=maT 91 9w A g & o qg
feqr qr, 30 & s ogen &faemw
FATAT T q9 S g 9 fE gt
wY graAT Y A | 9% T arfea-
#Hz Wik gl W gew & AR
wifex gy w@d wn wifegd o T,
7z ¥ ¥ "y frew § wife g
dfaum & s SR E A 7@
w41 qTEl AT W @l
fawm g A WA AT &
g & fd Y § | sfew § W
N g% f 7% fer oA § o 9w R
fod a¢ s # @ APy WEAwEw
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¢ B o g5 g fvaT 9w 3w
Fed I ) qvar § W@ -
T & arr A fer g oW e
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aft ¥ oF 77 ¥ a7 fa= o frar &
fir e TR B Aoy WA F A Fyemar
AT AIEd | GIRY ST FT EGAT A
Tgaa £ g ¥ o W I By A
gak wrt ¥ faer @ § 7 gEd Wl
F AR A, A gt ¢, w0 wEd A
fr agwa # Tw 7 § f5 9@ w @y
s | freman o, [T aeg A
¥ fawgy & v s fodw @ g9
N "7 A ) = ¥ faww s
FAMAE I AT A& FF NG

3, afew s Afesw & @ 9Fw
Ny ffafr@wAaQ@S
fod & & ag gONA TET ] )

# g1 § 5 @ wEw & A
& o &7 9 QAT § 39 ¥ A faQy
IET &, Ig wERr wy o fewrto
§ 99 & gray § & wrgan § i arferan-
#Hz ook} § wedy duem FT fr 99 A
;T FTE | T oW F fAg A Fe-
BT WY AT T A0 &7 @ § 39 A
T & T & fam OF weww
o7 g9 § a9 UF WeHFE I ¥
@ & & § | ¥ fo@ o qw s #
AT VAT T | & T A
¥ fe dfgwm & se @ a9
%R W9W ag T 97 fe waw afafa
% g fadas W arn =rfgq | A
#F gark fadefy aw & wxew ot i
et 3, o fF s dgque W
fert & foyfe & aY weiya wmwr
7 o far | 3§ w1 9T awg TE
Fowd & W ¥ R qEw g fw
T 07 A o o€ A 7w wEw
F g ¥ w7 fF N g
wezt waw § foemar srar § S9 ®
FQAG § ot & 1 wE ey A
1g gxan fr =angE wIw & auw sl
e el & a9 & g faem feww
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AT | 99 |WERY ¥ 99 § wg< fqar
fear Wi e o w2 fomr | e 9w
N &gz & e ¥ amar T ar
99 7 wg7 {6 argw 7 & A g gue
& & fF s faemar o o weey
¢ il A ¥ A i et F weaw
T ¥ feoww faw W W
e 7 Fg7 & TUTT w9 7§ WY
TEHTFTT | IT X FFA J W W
ST ot g w3 faar mr
39 & I W faigw Y va< wfafa
# o 7 Som mar, WY A Ao v
W W g T ag | W a9
Twdal AR A R w
iy & s A g w5 faar
T waINgE@Awim e
7g A 3% § f wror wYE & arr TlY
o @ ¢ e w e W wr
T 1 A o wfgd | W W
A ¢ fe o & O ww O A
T AN § T a1z & wrgw 9¥ I
< fedt i & fawg § ag § awar
IR F R AT A
iy & f o ave & 59 B Ay
faar | o o W A W A W
A $Y W AW | AT A
¥ famma g, & 7 59 & qug & §
fs & dfawm w1 oo €T, 9
%ga‘ttrwiraﬁ'*ﬁﬁw%ﬁm

& 1 wrer Ay fadaw &
a6 9% €, W@ & faq & q=re dn
g 3feT @ awar § fr v oot @
R s fs gfa
ATt 7 wiaey wxeen § Wi 39 W@
g v Ty fam g & fawrd
® A g A 7g 3% A R -
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[5 o oo 2mtd]

frd @ wwew # 35 wwg A fifc
& wfgd fv sa o TS "W
fre A9 & ) W W F AN T
W1 I ¥ AR F, @9 F g a%
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Shri N. C. Chatterjee: Mr. Deputy-
Speaker, I was very happy that yes-
terday the Speaker and all sections
of the House accepted my humble
suggestion that although we are not
iaving a formal Select Committee we
mould have a chance ¢? discussing
the matter with the hon. Home Minis-
ter and the Law Minister. I am happy
that we had the privilege of having
a very fair and frank discussion with
them, and, after that, I should appeal
to the House not to press any
amendment but to accept the Cons-
titution Amendment Bill as it has
been framed.

Shirl 8. 8. More (Sholapur): Will
Shri V. G. Deshpande follow that?

Shri N. C. Chatterjee: I am ap-
pealing now to Shri V. G. Deshpande
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also and I hope he will accede to my
request. I am giving my reasons why
1 say so. This Reorganisation Com-
mission’s Report has raised acute con-
troversies. As you know, people
from Maharashtra, Bengal, Orissa,
those who championed the cause of
Madhya Bharat and Visal Andhra
have very serious points to make
which will be duly placed before the
House. They are very much per-
turbed. I hope they will place it
with cogency and moderation and
with due stress. I have no doubt
that will be done. But, one thing is
certain. I am one of those who are
thoroughly opposed to tHe suggestion
that anything should be done to put
this S. R. C. Report in cold storage.
One great statesmen and one hon.
Minister are reported to have sug-
gested that it should be put in cold
storage for years to come. That is a
counsel of despair and I thoroughly
disagree with them. Even if it comes
from a man of the position of Rajaji I
honestly feel that it is not a sugges-
tion which should be accepted.

We have many points of difference
with this report of Sir Fazal Ali's
Commission, but one thing they have
stated is that they have firmly reject-
ed the suggestion that the reorgani-
sation scheme should be postponed for
at least 20 or 25 years. I agree with
them that the problem of reorgani-
sation has become emergent because
India with a programme of large
scale planning has to think in terms
of enduring political unity. In the
interest of inter-provincial amity and
the larger interests of India as a
whole 1 appeal that this problem
should be tackled and finished as
early possible.

1 yield to none and do not yield to
Shri Kamath in his anxiety to imple-
ment the constitutional convention of
having a Select Committee especially
when the organic law of India is go-
ing to be changed. Whatever may be
the amendment it ought to be done,
but. unfortunately, a crisis developed
in spite of our wishes, may be due to
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some defect or some bungling some-
where, and we had to dispense with
the rules.

wnat I am suggesting is this. The
Ministers pointed out to me and I am
convinced—I hope the House is
convinced—that this article will have
to be amended. Would you kindly
look at this proviso, which says:

“Provided that no Bill for the
purpose shall be introduced in
either House of Parliament except
on the recommendation of the
President and unless, where the
proposal contained in' the Bill
affects the area, boundaries or
name of any of the States speci-
fied in Part A or Part B of the .
First Schedule, the Bill has been
referred by the President to the
Legislature of that State for ex-
pressing its views thereon.”

You know that one of the recom-
mendations of the States Reorganisa-
tion Commission is that "Part C
States shall be liquidated. I hope
everybody welcomes that. They have
also held that—I hope the Parliament
will implement it—these artificial dis-
tinctions between Part A and Part B
States should also be effaced. For the
elimination of Part A and B States
and the elimination of the distinction
among the States and the pattern of
these different categories of States, we
have got to amend again the Consti-
tution. I hope the House will agree
that there is something in the point
made by the Home Minister that even
if we have this proviso today, as it is
framed, they will have to bring in a
Bill to modify the provision to fit in
with the final verdict of the Parlia-
ment after consulting the wishes of
the legislatures of different
Therefore, I am sorry that a Constitu-
tional amendment is becoming an
annual event and I do not like it.

An Hon. Member: A half-yearly
event!

Shri N. C. Chatterjee: We ought to
treat the Constitution with great res-
pect. Whatever it is, it is not a print-
ed finality, in the language of Justice

States. ¢
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Holmes. A situation has developed,
and for the proper working of demo-
cratic set-up, it is absolutely essen-
tial that so far as possible, there
should be unilingual States, so that
there will be no hiatus, no cleavage
and no lack of co-ordination between
the Government and the people. All
the important political parties, so far
as I know, in India are committed to
this principle and the sooner it is done
the better. The definite, unanimous
conclusion of the Fazl Ali Commis-
sion is, and Shri Fazl Ali and his two
colleagues, Dr. Panikkar and Shri
H. N. Kunzru, have said:

“The task of redrawing the poli-
tical map of India must, there-
fore, be now undertaken and ac-
complished without avoidable de-
lay, in the hope that the changes
which are brought about will give
satisfaction to a substantial majo-
rity of the Indian people”.

What I am pointing out is that I my-
self had tabled a motion and I thought
it will be desirable to have some kind
of time guaranteed to the State
legislatures. We know that our Cons-
titution is different from the American
Constiution. .Under the American
Constitution, they have got to take
the consent of the States before mak-
ing an amendment to the Constitution.
In our Constitution, consent is not a
condition precedent, but ascertain-
ment of the wishes of the legislatures
is a condition precedent. In some
Constitutions, they demand a referen-
dum. I pleaded with the hon. Minis-
ter that although we do not want a
referendum, although we do not want
consent, it would be desirable that the
people of the areas affected should
have some chance of expressing their
views through their constitutionally
elected members of the legislatures. I
hope that when the hon. Home Minis-
ter or the Law Minister comes forward
next time, they will think seriously
of a time-limit. I do not mention the
time-limit in the sense of a ceiling,
but I am thinking of some reasonable
period to be prescribed so that no
State can be hustled out of existence.
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[Shri N. C. Chatterjee]

We are a sovereign Parliament; we
have got giant’s strength but it would
not be fair, just or equitable or in
consonance with the democratic Cons-
titution to liquidate any State; be-
cause we have a giant't strength, we
must not use it like a giant. It is in-
evitable that these clauses will have
to be amended in the future when we
accept the States Reorganisation Com-
mission’s report, and I think there is
a good deal of cogency in the argu-
ment that you will have to put the
Constitution again in to shape and
then we will have the ninth or the
tenth amendment to the Constitution.
1 hope that the hon. Ministers will
then be pleased to take into consider-
ation our reasonable suggestions. It
is not in a spirit of obstruction, not
in a spirit of opposition for the sake
of opposition, but we want to give
the people of the States concerned,
the constitutional guarantee of a mini-
mum period within which they can
consult the wishes of the electorate
and all the people concerned. I hope
the hon. Minister will also be pleased
to repeat categorically and give an
assurance on the floor of this House
that on future occasions, there should
be no attempt to circumvent the Select
Committee. We are happy that we
have got a chance of having an infor-
mal Select Committee and having a
fair, frank and free discussion, and I
am convinced that in the present crisis
there is no other way out but to accept
the Bill as drafted. The sooner it is
implemented and the sooner this
troublesome, delicate task is finished
without any further emotional upsurge
or embittering inter-provincial feel-
ings, the better for the people of the
States and the people of India as a
whole.

Shri Biren Dutt: Yesterday, I re-
quested the Minister to give us an
assurance that the opinion of the
electoral colleges of Tripura and
Manipur will be ascertained. He said
that he would consider those amend-
ments. I want that this right should
be guaranteed by the Law Minister.
If I can get a categorical assurance
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about this I do not want to press my
amendment. Yesterday, the Home
Minister said clearly that the mem-
bers of the electoral colleges will be
called upon to give their opinion and
their opinion will be ascertained. If
he can give us a similar undertaking
that the opinion of the people of Part
C States will also be ascertained, I
do not want to press my amendments.

Shri Shree Narayan Das: 1 wel-
come this Bill. Bpt I have suggested
an amendment. That amendme_nt
suggests two provisos. In the Bill,
the proviso provides for two or three
things. One is, a limitation has been

put on the introduction of the Bill

Unless the President recommends
that a Bill to make changes in the
territories, the area or the boundaries
or name of any of the States shall be
introduced, a Bill cannot be intro-
duced. The second limitation that
has beep put is, unless the views of
the States concerned are ascertained
or rather, unless the Bill has been
referred to the State Legislatures for
expressing their views, the Bill can-
not be introduced. Formerly, in the
original provision, it was incumbent
on the Central Government to ascert--
ain the views of the States concerned.
Unless those views were ascertained,
the President was not in a position
to recommend for the introduction of
any Bill for this purpose. Now, by
this amending measure, we are going
to change the whole thing. Now, the
responsibility is going to be put on
the States concerned. If the present
provision is accepted, then the States
concerned will have to express their
views within the specified period.
Two or three points have been men-
tioned in this connection. First, it
was ‘ascertainment’ of the views from
the States concerned. In the Bill in
regard to which the motion for re-
ference to the Select Committee was
not passed, only “expression of the
views” was mentioned. During the
discussion in this House, the House
was of the opinion that the words
“expression of views” do not put in
any limit and that, whether the
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States cencerned expressed their
views and communicated their views
to the Central Government or not, the
Central Government, after referring
the Bill to the various legislatures,
would be in a position to introduce
the Bill. It is a very important
matter. The Indian Union consists of
so many States—Part A, Part B and
Part C. After the States Reorgani-
sation Commission was appointed and
submitted its Report which is going
to be implemented by the Govern-
ment this amendment has become
necessary. I am in favour of this
amendment. I want that no State
should be allowed to come in the way
of the Central Government making
necessary adjustments with a view to
changing the area, boundary or name
of any State.

An Hon. Member: Why not abolish
the States altogether?

Shri Shree Narayan Das: That ig a
separate question to be decided by
this House. But, I think in a coun-
try like India, there must be only a
federal form of Government, Unitary
Government may be suitable in the
case of certain countries, but for a
country like India with so many
diversities, only a federal form of
Government is more suitable. I will
not myself request the House to abo-
lish all the States.

Shri M. P. Mishra (Monghyr
North-West): You want federal Gov-
errrment only in name.

Shri Shree Narayan Das: 1 wu‘xt
federal Government not only in
name, but in actual practice also. So
far as the powers defined in the
Constitution are concerned, they
should be exercised by the Central
Government in the national interests
of the country. Some items are pro-
vided in the State List and least inter-
ference in that sphere will be very
good and healthy thing to do. The
only purpose of my amendment 1s
this. I have recast ttre whole thing
only to make it more clear. One limi-
tation has been put that no Bill can
be introduced in the House unless the
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President recommends it. Another
limitation that has been put is with
regard to the ascertainment of views.
The Bill should be referred to the
States concerned for expressing and
communicating their views. There
may be a contingency. The Bill may
be referred to a certain legislature
and the legislature may express its
views in the form of a Resolution or
in some other way. Here the Central
Government, without awaiting the
communication, may introduce a Bill
Doubts arose on the last occasion and
the hon. Law Minister said—he inter-
preted this provision like that—that
it was not incumbent on the Govern-
ment to wait for the communication
of the deecision of the legislature.
What is the intention of the hon.
Minister? His intention is that the
views should be expressed and com-
municated to the Central Govern-
ment; the Central Government, after
considering the views expressed by
the States concerned, will decide

whether the Bill should be introduced
or not,

Mr, Deputy-Speaker: Are the views
to be expressed in a forest or to
whom? “Communication to the legis-
lature for the expression of its views"
means, expression of its views to the
Central Government and not. to the
Sahara desert.

Shri Shree Narayan Das: The legis-
lature may express its views in the
form of a Resolution. I do not know
why the word “ascertainment’ has
been taken away and the word “ex-
pression” hag been put in. It has
been put in because there is some dif-
ference between the two. I ask, what
is the harm if it is made clear that
the views should be communicated
within a specified period?

Mr. Deputy-Speaker: The bhon.
Member wants to say, communicated
by post, telegram, in writing or orally
and so0 on,

Shri Shree Narayan Das: What is
the harm if the word “ascertainment’
is there instead of the word “expres-
sion”?
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Another point I want to mention is
that the views expressed by the State
Legislatures should be published in
the Official  Gazette of India. The
views should be made public, so
that everyone concerned in the whole
country should know what views
have been expressed with regard to
the provisions of the Bill. Therefore,
1 want to add the words “Official
Gazette” in the end. This is the pur-
pose of my amendment.

Dr. Suresh Ghandra (Aurangabad)
What is the purpose?

Shri Shree Narayan Das: If the
hon. Member has been listening to
my speech, he will understand the
purpose. If the amendment that 1
have suggested is accepted, and if
the views expressed by a certain
State are published in the Official
Gazette, it will be in the interests of
the nation as a whole. There is no
harm in Government accepting my
amendment.

Shri C. C. Shah (Gohilwad-Sorath):
This is a simple Bill. No doubt,
being a Bill to amend the Constitu-
tion, it is important, because every
amendment of the Constitution,
howsoever minor, is by itself import-
ant. On account of the urgency of
the matter and for reasons well
known to the House, we had to dis-
pense with the reference to Select
Committee and also to suspend a
Rule. of procedure. But it has been
made amply clear and Mr. Kamath
need have no apprehensions about it,
that it constitutes no precedent and
it has been done only because of the
-urgent circumstances existing now. I
need not deal with that point any
further.

I now come to the second amend-
ment moved by Mr. Kamath for put-
ting in a time-limit within which the
State legislature can express its
views. The present Bill is an im-
provement in two respects upon the
Bill which was previously introduced.
In this Bill, the President is given
power to extend the period within
which a State legislature should ex-
press its views and secondly, the
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Bill for changing the area, boundary
etc. is not to be introduced in this
House until the specified or extended
period has expired. The object of
these two changes in the Bill now
before the House is that every State
legislature should be given ample
opportunity to express its views and
communicate them. It must be amply
clear that there is no intention either
on the part of the House or the
Government that any legislature
should be hustled in regard to that
matter. Undoubtedly, any change in
the area, boundary or name of a
State is an important matter and
therefore, it is necessary that the
State legislature should have full
opportunity to express its views and
that those views should be fully con-
sidered by this House. Therefore, I
submit that even though no time-
limit is put here, it is amply clear
from the provisions of the Bill itselt
that it is the desire of the House and
the Government to give every State
legislature full opportunity to ex-
press its views. There can be no
apprehension about that and there-
fore, it is unnecessary to introduce
any time-limit in the Bill. In some
cases more time may be necessary
and in some cases less time may be
necessary. It may be that the amend-
ment of area, boundary or name is of
a very minor character which needs
very little time for the legislature
to consider. On the other hand, it
may be of a very major character.
Therefore, to introduce any rigid
time-limit is unnecessary and may
prove, on the contrary, a delaying
factor. For this reason, the flexibility
has been kept in this Bill and the
time-limit has been left to the dis-
cretion of the President. This should
be ample safeguard for any State
legislature to express its view.

1 p.Mm.

The amendment of Mr. V. G. Desh-
pande raises a more fundamental
issue. According to his amendment,
if the Bill involves complete merger
of a Part A or Part B State, it should
have the consent of the majority of
the Members of that legislature. This
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i r to the very fundamental change in the area, boundaries or
B e name of the States must be the

idea of article 8. Article 3 gives full
power to the Parliament to change,
alter or amend the area, boundary or
name of any State. The safeguard for
the State legislature is that its views
should be ascertained. That article
does not require that there should be
the consent of the majority of the
Members of the State legislature. The
amendment proposed by Mr. Desh-
pande in effect means that unless the
State legislature of a Part A or Part
B State consents by a majority to the
proposed change, the Bill cannot be
introduced. I submit that, at the time
when we discussed article 3 in the
Constituent Assembly, this matter
was fully discussed and after great
deliberation, the Constituent Assem-
bly came to the conclusion that so
far as the change of boundaries or
the name or area was concerned,
Parliament must be the supreme
authority. No doubt, the views of the
State legislatures must be ascertained.
But, their consent was not necessary.
That was the principle which we
deliberately adopted at that time. All
that we are doing at present by this
Amendment Bill is only to set a time-
limit within which expression of
views must be made. We are not
changing the fundamental principle
underlying article 3, namely, the
supremacy of Parliament to change

the area or boundaries or name of

any State. I submit that the amend-
ment of Shri V. G. Deshpande goes
beyond the principle underlying
article 3, a principle which we did
not accept at that time. The reason
for that,—I need not go into all that—
is obvious. Ours is a federation en-
tirely different from the American
or the Australian federations, where
Independent sovereign States existing
prior to the Union had federated
voluntarily into a Union, delegating
certain powers to the Union. That
weas a different position altogether
frem ours. We created the States, so
to say, by the Constitution itself, and
described the area, boundaries and
the name of each of the States.
Therefore, we deliberately reserved
power to the Parliament that any

supreme concern of the Parliament,
undoubtedly, after ascertaining the
views of the State legislatures. I
therefore submit that neither amend-
ment is necessary and that the Bill,
as moved, is in order.

Shri Raghavachari (Penukonda): I
rise to support the Bill and oppose
all the amendments. Only in respect
of the amendment proposed by Shri
Kamath, I would propose a slight ad-
dition and also certain omission of
words, as otherwise the whole pur-
pose of this' Amendment Bill would
be defeated and it would be inconsis-
tent with the purpose behind this

" Bill

The amendments that are now given
notice of and moved fall under three
categories: (i) that some specific time
should be included in the original
reference or in the subsequent, ex-
tention (ii) that after the matter is
considered by the States, their opi-
nions must be placed before this
House again and (iii) that the consent
of the State legislatures or a majority
is essential for the introduction of a
Bill.

Before I deal with these, I would
very respectfully submit that the
arguments advanced by Shri C. C.
Shah have no force so far as the ob-
jection against the amendment of
Shri V. G. Despande is concerned.
The argument was that the Constituent
Assembly had considered all this
very elaborately and article 3 does
not contemplate the consent of the
States and therefore this need not be
considered. He must remember, and
I respectfully submit to the whole
House, that this House is now again
and again trying to set at naught or
amend or alter the principles that
the Constituent Assembly had em-
bodied in the Constitution. There-
fore, to say that we had considered
it and this is not consistent with that,
does not hold water because we are
out to change all articles of the Cons-
titution if we feel that our exigen-
cies require that.
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Mr. Deputy-Speaker: Apart from
Shri C. C. Shah's objection, how does
he defend this objection? Is it not
out of order because it must have re-
lation to tite amending Bill? The
amendment only seeks to amend an
article, and not to introduce a new
principle.

Shri Raghavachari: 1 started by
saying that I am opposing all the
amendments. What I am saying is
that the argument of Shri C. C. Shah
has no force.

1 agree with him and many other
Members that limiting the discretion
that is now vested in the President
to include a particular period either
in the first reference or in extending
the time, is to put a serious limita-
tion which may not work in the in-
terests of the country. After all, the
maximum time indicated in the am-
endments is two months or one month.
It may be that, except in the present
extraordinary circumstances, the Pre-
sident, whenever he wants, may give
six months or even a longer time or
a lesser time.

Shri Kamath: Mine is the mini-
mum

Shri Raghavachari: To limit the
discretion will not really advanced
the case. I do not expect any Presi-
dent to be so unmindful as not to
give a reasonable time. Therefore,
I oppose all the amendments.

Coming to the amendment proposed
by Shri Kamath, he wants the views
so obtained to be placed before Par-
liament. I respectfully draw his at-
tention to the Constitution Amend-
ment as it is now proposed. It does
not impose the obligation of obtain-
ing the views at all. A State may
send views or may not send views.
Therefore, if he says ‘so obtained’
it comes to the old ‘ascertaining’.
That is the wording which they
have changed. They only want to
give a chance to the States to ex-
press their opinion within a parti-
cular time. If they do not care to
express their opinion, there is nothing
obtained. Unless it is obtained, ‘so
obtained to be placed before the
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House’ becomes impossible. There-
fore, if he says in this amendment,
‘views, if any, may be placed’, that
would serve the purpose. But, his
amendment does not really carry out
this purpose. Therefore, I am not in
favour of even that amendment.

1 would like to refer to one other
point. My hon. friend, a Congress
Member,—said that it is his personal
view—wants this expression of opi-
nion of the States to be published in
the Gazette. Any opinions expressed
by the State legislatures are published
in the newspapers. Does the hon.
Member think that there are more
people who read Gazettes than news-
papers?

Shri K. K. Basu: (Diamond Har-
bour): He wants to add to the bulk
of the Gazette.

Shri Raghavacharl: The question
is whether they are going to express
their opinion. Suppose I am the re-
presentative of a State; my State
does not want to consider it at all.
Seeing that the President has all the
power and the Central Government
has all the power, I do not wish to
worry myself; I keep quiet; I do not
wish to send any opinion. What is
to be published in the Gazette? It
becomes difficult.

Therefore, I am opposed to all these
amendments. I would very respect-
fully submit for the consideration
of the House that the Bill, as now
introduced, may be passed. Only 1
would add this. The Government
have given us an assurance also.
Not only an assurance, in actual prac-
tice, we have been given all the views
expressed by the States so far. I
would request the Government to
say that whenever any opinion is ex-
pressed by the States, it will be pla-
ced in the hands of the Members of
Parliament before the Bill is consi-
dered.

Shri T. 8. A, Chettiar: (Tiruppur):
It is true, and the House knows it,
that this States Reorganisation Com-
mission’s report has unleashed the
emotions of the people in various
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places. There is a great tamil saying
from the Kural that if you must do
a thing urgently, you must do it
urgently and if you must wait, then,
you must do it after waiting for some
time. In maters like this, it seems
to us that when finality is reached,
then, we settle down to work. Until
finality is reached, agitation goes on
eternally. In our own case, when
there was partition between Madras
and Andhra, when there was the ques-
tion of Madras city, there was a great
deal of agitation. When once it was
decided, we settle down. After all,
we know that it is open to the Andhras
to live in Madras even today and do
all business. Se, there is a case for
saying that if there are things which
trouble people, and which lead to
emotional outbursts, the sooner they
are decided, the better it will be, for
once they are settled, peopel will get
down to work.

But there is also another aspect
which has to be borne in mind, and
that is that in big matters where it
requires time for people to think over
and to act, sufficient time must be
given. I feel therefore that the only
amendment which is worth considera-
tion, out of all the amendments that
have been moved, is the one relating
to the fixing of time by the Presi-
dent. I do hope that the people who
are at the helm of affairs, all wise
people, will give sufficient time for
consideration of big matters. For
instances, in a matter like the future
of Bombay, I feel there is some case
for a greater time to be given. I am
sure in such cases adequate time will
be given.

The improvement that has been
made in the present Bill is the addi-
tion of the phrase ‘or within such
further period as the President may
allow’. That is a sufficient guarantee
that the situation will be considered
from time to time, and such period as
'will be necessary will be given for
the State Legislatures. I feel that
in this respect this Bill is certainly
an improvement on the Bill that was
rejected by the House for not com-
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manding the required constitutional
majority.

There is one matter of procedure
over which I have not really been
happy, and that is in regard to the
methods adopted for the introduction
of this Bill by suspending the rules.
I am not very happy over the sus-
pension of the rules. My hon. friends
said that this would not be a prece-
dent for the future. But it does not
lie in ‘the mouth of anybody to say
now that a particular thing done to-
day will not become a precedent to-
morrow, because it is open to the
House tomorrow or the day after to
decide in whatever way it likes as and
when such problems are raised. So,
everything that is done once is bound
to be quoted as a precedent in the
future. I would rather have wished
that this precedent had not been crea-
ted at all for the introduction of this
Bill.

The hon. Law Minister made an
astounding interpretation of the Bill
saying that the proposals may be
referred to the States for their opi-
nions thereon, and the Bill may be
introduced here. But the last few
words of the proposed amendment,
namely, ‘and the period so specified
or allowed has expired’ makes the
position amply clear that such con-
tingencies will never arise. From
that point of view, this Bill is cer-
tainly an improvement on the pre-
vious Bill.

I hope therefore that the Bill will
be accepted unanimously. I hope
also that the people at the helm of
affairs will see that no hustling takes
place. Simply because power has
been taken, it does not mean that
there must be any hustling. I have
ample confidence in the people at the
helm of affairs and therefore I hope
that such hustling will not take place.

Mr. Deputy-Speaker; Before I call
upoy other hon. Members, I would
like to fix the time. I find that there
are two or three hon. Members who
have risen to speak; I shall try to call
them. We shall try to finish the cla-
use-by-clause consideration by 1-40
P.M . Then, I shall call upon the hon.
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Minister. Then I shall put the clau-
ses to vote. Then, we shall have the
third reading.

Shri Kamath: You will put the
clause or clauses to vote? Rule 167
says that each clause should be put
separately.

Mr. Deputy-Speaker: The clauses,
the Preamble etc. At 1-40 p.M. the
discussion on them must conclude.
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Dr. Lanka Sundaram: I am con-
vinced that there is no disposition on
the part of any hon. Member to at-
tempt to withhold the power which
Government seek to invest the Presi-
dent with to deal with certain contin-
gencies in regard to the organisation
of States. Only two objections have
so far come to thé fore. One is as
regards the manner in which this Bill
is being sought to be passed by 'this
House or through this House. First,
there were on the opening day of the
session, two Bills—the Fifth and the
Sixth Amendment Bill. Then one of
clauses of the Constitution (Fifth)
Amendment Bill became Constitution
(Seventh) Amendment Bill. Then
the procedural tangle started. Now,
finally, we have the Constitution
(Eighth) Amendment Bill. In other
words, there was, shall I say, disap-
probation from certain Members of
the House about the manner in which
this Bill has been sought to be rush-
ed through this House. During the
process of it, they have destroyed
the very salutary convention of this
House, namely, that every Constitu-
tion amendment Bill should be com-
mitted to a Select Committee,

Looking back over the acrimonious
and even somewhat clumsy contro-
versies which have been gone
through by hon. Members, I feel that
a Select Committee could have been
appointed to go into it or the whole
House could have gone into a Com-
mittee. It is a matter of vital form,
though not of substance. I would
only say, with great respect to my
hon. friend, Pandit Thakur Das
Bhargava, that what the Speaker an-
nounced yesterday from the Chair,
not for the first time, I am sure,
namely, that this will not Constitute
a precedent, is all that this House has
been able to salvage out of the con-
troversies of the past few days. Be-
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eause, I am convinced, as I said at
the very outset, that there is no dis-
position on the part of any hon.
Member—as far as I could judge from
the debate so far—to withhold the
power with which the President is
sought to be invested, because there
will be certain contingencies where
a State legislature might not fulfil
the form in which certain resolution
or bill has to be passed and remitted
here. As a matter of fact, if you re-
view the position of State legislatures
during the past few days, some legis-
latures have not been able to pass
necessary resolution—for example, I
mention the Hyderabad State Legis-
lature; I am not casting any aspersion
upon that legislature at all; for what-
ever reasons, most of us can under-
stand, namely, based on a strong con-
viction relating to the rights and
wrongs involved in the proposals con-
tained in the SRC Report.

Now, when the Bill regarding the
formation of the Andhra State was
remitted back to us, this hon. House
had gone through the process of re-
ceiving the Bill with the opinions of
the Madras State legislature, the
Mysore State legislature etc. in order
that the Andhra State Bill may be
passed. Supposing—and the supposi-
tion has a very valid basis in fact, as
far as I am concerned, as far as my
knowledge of this problem goes—if
there is any recalcitrance—I am sorry
I have to use a very strong word—on
the part of any State legislature, it is
open to this sovereign Parliament to
take the power to ensure that such
recalcitrance is not possible in certain
circumstances. So I am entirely in
agreement with the principle of the
Bill.

There is only one other small point
I would like to make and that is this.
The whole controversy about this
Bill arose, if I am not mistaken be-
cause of a certain statement made at
the time of the last meeting of the
Working Committee of the Congress
when—I am not definite whether it is
part of the resolution; I presume it
is not part of the resolution of the
Working Committee—the phrase
“fourteen days’ time” was bandid
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about. It entered the newpapers.
The intention behind this decision of
the Working Committee was said
to be that the State legislatures should
be given only fourteen days’ time to
comply with the request from the
Centre for passing the necessary re-
solution or passing the necessary legi-
slation before this hon. House can
take it over. But for that particular
unfortunate incident, I am sure this
Hquse would not have gone through
the procedural wrangle it has had to
go through during the past two
weeks. Now, I understand—and 1
am prepared to be corrected by any
competent spokesman on the Trea-
sury Benches—that the intention of
the ruling party seems to be to give
a month’s time to the State legisla-
tures to go through this procedure. I
honestly feel that this time is not
sufficient. If I am wrong, I would
like to be corrected. The whole dis-
cussion is now centred on what is
the time which the President is going
to give. In the revised Bill, Consti-
tution (Eighth) Amendment Bill on
the Order Paper, there is a provision
made for giving the power to the
President to extend the time-limit,
but without stating the minimum
time which he should give under the
proposed article 3. I do hope that
before this Bill is passed by this hon.
House, there will be an assurance
forthcoming either - from the Law
Minister or the Home Minister or the
Leader of the House—he was here a
little while ago—exactly defining the
intention behind the main operative
portion of the Bill, namely, the time
to be given. Without mentioning it,
there is no point in providing power
to the President to extend the time
to be given. That seems to be the
substance of the matter,

I repeat again that I wholehearted-
ly am in agreement with the princi-
ple of the Bill because I am anxious
that in our federal Constitution the
residuary power should vest with
this Parliament and not with State
legislatures. After all, each one of the
hon. Members of the House—barring
one or two nominated for certain pur-
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poses—has been elected by the same
electorate at the same time as mem-
bers of the State legislatures were
elected. In other words, we are not
only having equal powers but certain-
ly we have residuary powers in our
favour. From the constitutional angle,
I have no difficulty at all. Now the

‘only qlestion is about giving a reason-

able opportunity to the State legisla-
tures to state their views properly—
that is the sum and substance of this
Bill. I do hope before the Bill is pas-
sed the Minister in-charge during his-
reply to the debate will indicate what
is exactly the intention of Government
in this respect, in order to set at rest
wrong impressions created in the
country about ‘“fourteen days’ time.”
We would also like to have some
clarification about the one month's
time which, it is talked of very widely
in the Lobbies and ‘elsewhere, the
Government are going to give.
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Shri §. S. More: Mr. Deputy-Spea-
ker, Sir,......

Mr. Deputy-Speaker: I believe the
hon. Member will finish in five
minutes. Then there is Shri Tek
Chand, who is the only Member left.

Shri 8. S. More: I will not take
much time, Sir.

Taking advantage of this debate, I
want to make one suggestion. If we
compare our Constitution with the
constitutions of other countries, we
find that our constitution enters into
too many details of administration
and when a constitution enters into
too many details, as we go on imple-
menting the constitution, our expe-
rience leads us to the conclusion that
these details need modification, and,



2459 Constitution

therefore, an amendment of the con-
stitution becomes inevitable.

I want to make a suggestion to
Government that too many deiails
ought not to be there in the Consti-
tution and, therefore, Government
should see their way to appoint a
Joint Committee of both the Houses
to find out in what  particulars, in
the light of our experience of the
last 6 or 7 years, this Constitution
needs amendment. I can quote pre-
cedents from the House of Commons
or from the experience of the United
Kingdom. There, on many occasions,
Joint Committtees are appointed not
only for the purpose of screening a
Bill which is already drafted by a
Select Committee but Joint Com-
mittees are appointed for the pur-
pose of making concrete suggestions
to Government, in the light of
basic principles, to frame a Bill it-
self. From our own House, I can
say that the hon. Speaker was pleas-
ed to appoint a committee on Offices
of Profit to define what are the offices
of profit, to give precedents and to
prescirbe the necessary ambit of the
different offices and that committee
has already submitted its. report
which will be the basis of a new com-
prehensive Bill to define what is
Office of Profit. If we do not want,
every alternate day, to be faced with
a Constitution (Amendment) Bill, it
will be highly necessary to take both
the Houses into confidence and ap-
point a representative Joint Com-
mittee of both the Houses, commis-
sioned to find out what are the de-
tails of the Constitution which need
elimination from our present Consti-
tution.

For instance, take the constitution
of the Supreme Court and the High
Courts. There are constitutions of
good many countries in the world—
I need not quote because I have no
time—where the constitution of the
Supreme Court and the judiciary is
entirely outside their Constitutions
and is governed by another statute.
It does not form part of the Consti-
tution. So, if any change is neces-
sary in such a matter, then it is not
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done by amending the Constitution
as such but by amending that parti-
cular statute which refers to that
point.

This is what I want to say and
from this aspect I want to approach
the amendment which has been
placed by my hon. friend Shri Desh-
pande as well as the amendment
which my hon. friend Shri Kamath
has moved. They are again asking
us to go into unnecessary details. Not
only that. Shri Deshpande’s amend-
ment, if it is implemented would
mean that the State Legislatures shall
be given the power of vetoing the
sovereign power of this House.

Now, a written constitution, by its
very nature, is a constitution which
limits the severeignty of Parliament.
As far as the United Kingdom is con-
cerned, without a written constitution
the Parliament is more sovereign than
our present Parliament. But, Shri
Deshpande is out to ask this House
to further abrogate some of its powers
in favour of the State Legislatures
whose mind will not work detached
from local passions. Local people
may be victims to some local passions
and prejudices while the Parliament,
composed of representatives from all
over the country, can look into the
matter ‘from a more detached point
of view. Therefore, I would submit
that Shri Deshpande’s amendment is
of a very vital nature and very de-
trimental because it will mean a sort
of abdication of some measure of
power on the part of this House. I
would, therefore, oppose that amend-
ment and would further say that this
suggestion of appointing some com-
mittee to find out what are the parti-
cular provisions which need amend-
ment before a Bill is initiated by
Government should be proceeded with.
Otherwise, we shall be faced with a
number of Constitution (Amendment)
Bills and in that way we shall be
subjecting ourselves to the ridicule
of the whole world, of
countries which have succeeded in
framing smal] Constitutions embody-
ing fundamental principles only.
That is the only suggestion that 1
want to make.
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Shri Tek Chand (Ambala-Simla):
1 rise to support the Bill and oppose
the amendments—in particular, the
amendment moved by my hon. friend
Shri Deshpande. Shri Deshpande's
amendment is open to serious objec-
tion and it is fraught with great diffi-
culties. The object of this amend-
ment is virtually that this Parliament
should completely surrender and ab-
dicate its sovereign power; not only
that, but to make it within the gift
of the State Legislatures to permit or
not to permit a measure that is pro-
posed regarding the merger of one
State into another State. Such an
amendment is contrary to the higher
national interests of the country and
of which this Parliament is necessa-
rily the principal custodian. The re-
sult will be that any State Legis-

Shri Nand Lal Sharma (Sikar):
Which amendment?

Shri Tek Chand: I am referring
to amendment No. 21.  Possibly my
learned friend behind me has come
only a short time ago and, therefore,
he was not present when Shri Desh-
pande moved his amendment.

The effect and the result of Shri
Deshpande’s amendment will be that it
will be open to a State Legislature to
put obstacles, to put a brake upon the
entire proposal made under article 8
of the Constitution.

1 am aware that in Article 4 of the
American Constitution and also in
sections 123 and 124 of the Australian
Constitution there is a provision
where the consent of the State Legi-
slatures has to be obtained before-
hand. But, then, their Constitution
is totally different, their genius is
different. They were independent
States which just formed the United
States of America. The independ-
ent States existed first and the United
States came in later. Similarly, in
Australia, there were peculiar local
exigencies which happily do not ex-
ist here. We are concerned essen-
tially with the unity of the country,
with the solidarity of the country and
this amendment of my learned friend
breaks up that solidarity.
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Regarding the elimination of the
expression, ‘ascertaining the views of
the Legislatures’ as it exists in the
provisio today, I submit that there
has been a considerable improvement
now in the language of the changed
provisio.  You will notice that ori-
ginally in section 290 of the Govern-
ment of India Act, 1935, there was a
provisio wherein it was stated that
the Governor-General shall ascertain
the views of the Government of
any Province. But there is a world
of difference between ascertaining
the views of a government and ascer-
taining the views of a legislature. It
is much easier to ascertain the views
of a government but it may not be
equally easy to ascertain the views of
a legislature. The State Legislature
may not co-operate, may not choose
to give its views with the result that
there will be an absolute deadlock.
Under the circumstances as visualis-
ed at present, the result will be that
an opportunity is being given to the
local legislatures. It they care to
express their views, their views will
be examined. If they feel that there
is not sufficient time within which they
could express their views, they can
prevail upon the President to extend
the time and within the extendea
time they have another qpportunity
to express their views more fully.
Therefore, under the circumstances,
I feel that from every point of view,
the Bill deserves to be passed.

There is one matter about suspen-
sion of the rules. The circumstances
in which the rule had been suspended
requires no apology from anybody.
There are circumstances, there are
occasions when it is in the higher in-
terest that rules should be suspended,
and I have no doubt that there may
not be a precedent in future, but if
need be and occasion arises, under
suitable circumstances, resort may be
made and should be made to this
particular provision.

The Minister of Home Affairs
(Pandit G. B. Pant): Yesterday, in
accordance with the arrangement
arrived at here, we met at an ;nformal
conference and we had the privilege
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of discussing the amendments as well
as other matters pertaining to this
Bill, with some of the distinguished
Members of this House. Shri Kamath,
Shri Chatterjee, Shri More, Pandit
Bhargava, all were there and I had the
opportunity of explaining to them
what the Bill meant and what were
our intentions, and we dispersed with
the feeling—at least. I had that—
that no amendment would be discus-
sed here today. But after all, that may
be due to the wrong inference drawn
by me from the kindness with which I
was treated.

Shri Kamath: Have a cup of tea!

Pandit G. B. Pant: All the same,
1 am glad that the matter has been
discussed thoroughly. Sometimes
there are lingering doubts left when
questions are not handled in a
straightforward and open manner in
the House. The Bill had a definite
purpose. It was iniroduced with a
view to expedite the process of finali-
sation of the consideration of the
Report of the States Reorganisation
Commission and to have ample assist=
ance of all sections of opinion and
particularly of the legislatures before
framing any specific proposals for the
consideration of this honourable
House. I would like to state at once
that this Bill is not a final one for all
time to come. In fact, as mentioned by
Shri Chatlerjee, it will probably have
to undergo revision soon after we have
taken decisions on the basis of that
Report, because it refers to Part A and
B States and there will be no A and B
States if the proposal of the Commis-
sion is accepted by this House. So,

the clause with which we are concern- -

ed here will have to be amended in
any case. If any further change is con-
sidered necessary, we will certainly be
prepared to give serious thought to
any suggestions that may be made by
hon. Members. I have, however, been
Somewhat perplexed by an attitude of
distrust. I do not see any ground for
these misgivings. If actions do not
assure people, words perhaps cannot.
What have we done? We consulted the
Chief Ministers of the States at a time
when we were not bound to consult
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them. We referred the Report which
had come from the Commission which
had spent considerable time over the
issues that were under their conside-
ration, for the scrutiny of the entire
country, and still more so, of the
legislatures. There was no law making

it incumbent on the Government to

refer the matter to the legislatures,
but we did. We did because we think
it will strengthen us; we did because
we want to work in a democratic
way; we did because we rely on the
co-operation of our people, of the
legislatures and of the hon. Members
of this House. We can have all that
only when we seek their assistance
in a constructive way. So, it would
be unwise on the part of any Govern-
ment to thrust or impose Janything
on any part of the country against
its wishes. When we have gone ow
of our way in a matter like this, 1
do not see where is the room for any
suspicion that Government, on its part,
will try to hustle matters in an in-
decent way. That seems to me to be
somewhat, if not cruel, at least in-
considerate.

As to the proposel, what we have
said is only this, that the time will
be fixed by the Government, but for
what?—only to enable it to place a
Bill before this House. This House
consists of the representatives of the
people, it has the final voice in every-
thing. If it be of the opinion that we
are proceeding with undue haste and
that a brake is necessary, it can ask
for the circulation of the Bill, it
can take any other measure. If it
wants, it can even throttle it com-
pletely. It seems that the Members of
the House perhaps sometimes forget
their own powers, their own might,
and that can be the only explanation
for the attitude that they have bet-
rayed. What is it that you want to be
done and why is there this sort of
opposition? .

A reference has been made to the
suspension of the rule. That is not
quite relevant or necessary at this
stage, but the point requires a little
clarification.
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[Pandit G. B. Pant]

We suspended the rule? Did any
individual .suspend it? Did Govern-
ment suspend it?

Shri Algu Rai Shastri (Azamgarh
Distt.-East cum Ballia Distt.-West):
The rules.

Pandit G. B. Pant: The entire body
of Members of this House minus one
did that. Then against whom is the
complaint? Is it the complaint that
all the Members of this House acted
wrongly that this decision amounted
to an abuse of the process if I may say
so? If that is so then it is a reflection
on the discretion, wisdom and capacity
of this House. I hope nobody had any
such intention.

What are the rules meant forY
When a rule is suspended is anything
unconstitutional done? There is a rule
in the rules that any rule may be
suspended. When the Speaker acts
according to that rule, what is the
irregularity about it? He suspends a
rule and observes .a rule in suspending
that. Does that rule say: What is the
rule to be suspended and what is the
rule tobe used? What were the
circumstances under which the rule
was suspended?

So far as this Bill is concerned,
whether it is identical with its prede-
cessor or not, it is accepted by all
that it is an improvement on the
previous Bill. But so far the previouws
Bill itself went, it was supported, I
think, by about 246 hon. Members
and there were only two against it.
Should we be prevented by any rule
from giving effect to the unanimous
will of this House? Are our rules
meant to carry out the collective will
and wisdom of this House or are they
to come in the way of the will of this
House being carried out. The suspen-
sion of a rule which had come in the
way of the implementation of the un-
animous decision of this House was
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necessary.in order to maintain the dig-
nity and majesty of our House. So,
to regard it as an encroachment on
the rights of this House is, I think
an utter misconception.

Coming to this amendment abous
the views of the legislatures in tne
States not only being ascertained bux
being made binding on this Parla-
ment, I think Shri Deshpande in a
way out-heroded Herod. When this
Constitution was framed, the Consti-
tuent Assembly consisted exclusively
of representatives of the State Legis-
latures and they were satisfied with
the provisions that have been placed
in our Constitution. They did not feel
the need of any other safeguard.
They left it to Parliament to take
decisions on all these matters. But
Shri Deshpande wants to criple this
Parliament and to say that a State
legislature should have a dominance
over the Parliament and its decision
must prevail against the concensus of
opinion or the considered view of this
Parliament. He must understand in
this country we proceeded on a differ-
ent basis. We had almost a sort of a
unitary Constitution and out of that
we carved a number of States. It
was not a conglomeration of inde-
pendent States that was given the
garb of a federation here. Here we
had a unitary Constitution and the
entire country was under one Gov-
ernment for all practical and real
purposes, while in other countries
like America, independent States
agreed among themselves to combine
together for certain purposes. It might
have been suitable and proper in their
cases but here they need not neces-
sarily be so and certainly are not
because whatever action you may
take in one State, it certainly pro-
duces reactions on other States and
also in the neighbouring States. So,
unless Parliament takes a decision,
no one can take an integrated view of
such matters within their own legis-
latures. So, it was deliberately pro-
vided that opportunities for the
expression of their views should be
given to them but the decision should
be taken by the Parliament itself.
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I do not think there was any other
matter to which I am required
to refer now. I have already assured
the House and I would advise the local
administrations—the Chief Commis-
sioners—of Manipur and Tripura to
oonsult. (An Hon. Member: Kuich
also) Yes Kutch and if there i3 any
similar State which I have forgotten,
that State also—to consult so far as
feasible the members of the electoral
colleges. We were not required under
the rules to consult ‘C’ class legislatures
but we have consulted them; now we
are going to consult them again. We
have been more anxious to consult
them than hon. Members of this House
sitting here. We want the support of
the entire nation. We do not want to
delay the implemenation of the
proposals of the Commission with
such modifications as may commend

themselves to the wisdom and judge- .

ment of this House a day longer
than necessary. We are not going to
do so because we have faith in our-
selves and we have faith in our
country. So, we will go ahead and
see that the decisions are reached and
implemented without delay and that
is the purpose of this Bill.

Mr. Deputy-Speaker: I shall put
the amendments to the vote of the
House. Are any amendments with-
drawn?

Shri Shree Narayan Das: I with-
draw my amendment.

Shri V. G. Deshpande: I do not
want to press my amendment and beg
leave to withdraw it.

Shri Kamath: You may put my
amendment No. 3 to vote and not 4,
which I do not press. )

Mr. Deputy-Speaker: Shri Biren
Dutt had already said that he is not
pressing his amendments. So all these
amendments are withdrawn.

The amendments were, by leave,

withdrawn.

Mr. Deputy-Speaker: I will put
amendment No. 3 of Shri Kamath to

the vote of the House. The question
is:
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Page 1, lines 18 and 14—

for “within such period as may
be specified in the reference.”

substitute “within a period of
less than three months to be speci-
fled in the reference”.

The motion was negatived.

. Mr. Deputy-Speaker: I shall put.
clauses 1 and 2 together.

Shri Kamath: Before you put this
motion to the vote, I would invite
your attention to rule 167. We must
have correct record; otherwise it
might be Questioned later on. The
provision to this rule says:

“Provided that the Speaker
may, with the unanimous concur-
rence of the House, put clauses
Schedules together to the vote of
the House in which case the re-
sult of the voting shall be taken
as applicable to each clause or
schedule separately and so indi-
cated in the proceedings.”

So far I do not think that it has
gone on record that the House has
actually unanimously agreed to this
procedure.

Mr. Deputy-Speaker: I am asking
the House. Hon. Member is anticipat-
ing me. Under the rules as pointed
out by the hon. Member, it is open
to the Speaker to put all such clau-
ses grouped together instead of ask-
ing the House to divide again and
again. I am only trying to group
clause 1 along with clause 2. Not-
withstanding so many amendments
regarding clause 2, in respect of the
title clause there have been no-
amendments and so we are not divid-
ed on that clause. Therefore, I think
the unanimous view of the House is
that clauses 1 and 2 might be put
together. Is it the view of the
House?

2 p.Mm. .
Several Hon. Members: Yes.

Shri Kamath: If a particular
Member wants te support clause 1
and not clause 2 then what will
happen?
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Mr. Deputy-Speaker: If an hon.
‘Member says: “I am not going to
allow a unanimous vote on this”
then there is voting. It is only a
formal one. When passing, along witk
clause 2 we must pass clause 1 alsc
If he is opposed to a clause he can
say so and there is voting. I think
we may put clauses 1 and 2 together.

Shri Biswas: There is one amend-
ment to clause- 1—No. 8—by which
we seek to subsitute “(fifth Amend-
ment)” for “(Eighth Amendment)”.

Mr. Deputy-Speaker: Under the
rules the Speaker can correct that
without putting it to the vote of the
House: Therefore, I think there is no
meed to put clause 1 separately to
‘the vote of the House. If that amend-
‘ment has to be moved formally it
‘may be done, but I am told that under
the rules it is not necessary and that
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I can give a direction. The Speaker
has got the right to make a formal
amendament of that kind and do the
necessary correction. Therefore, the
Speaker will do so. So, I Dbelieve
there is unanimous opinion of the
House that clauses 1 and 2 may be
put together.

Several Hon. Members:

3470

Yes.

Mr. Deputy-Speaker: There has to
be Division. The bell is being rung...

[MR. SPEAKER in the Chair]

Mr. Speaker: I think I may put
clauses 1 and 2, the Enacting For-
mula and the Title together.

The question is:

“That clauses 1, 2, the Enacting
Formula and the Title stand part
of the Bill."”

The Lok Sabha divided: Ayes 377; Noes Nil.

AYES

2-03 P.M.,
Division No. ) Chaliha, Shri  Bimalaprosad Ganpati, Ram_Shri
Abdullsbhai, ~ Mulla Chands Shri_ Anil K. arg, Shri R.P
Achal Sm Seth Ch-ncnk Gautam, Shri CD.
Achaluy, Charak, Llhhnun Singh  Ghose, Shri S.M.
Achint le. Lals Chatter}el Shri Tushar Gidwani, Shri
Achuthan, Shri Chatterjee, Dr Sulilnnun Girdhari Bhoi, Shri
Aalnw-l Shri H. L. Chatterjee Govllln. Shri AK.
Agrawal, Shri M,L. hlturvedf hn Gopi Ram, Shri
Alit Singh, Shri haudhary, Shri G. L. Gounder, Shri K.S.
Akarpuri, Sardar Chavda, Shri Govind bn, Seth
Alagesan, Shri Chettiar, Shri Nagappa Guha, Shri A.C.
Altekar, Shri Chettiar, A, Gupts, Shri Badshsh
Alva, Shri Jeachim Chowdhury, Shri’ N. B. G\lptl. Shri R.K.

t Kaur, Rajkumari Dabhi, Gupta, Shri Sndhun
Anandchand, Shri Damar, Shri Amar Singh C'Ilﬂl?ldll\ﬁlmy.
R“h.m' sg: MA Blmgglnn, gg,; g .R. P. e hSn genimﬂnM.i.

yyangar ri A am unn 1! ettur i Mol ln, r.
Azad, aulana Das, D Hasda, Shri Subodh
Azad, Shri Bhlgwn Tha o Hazarfka, Shri J.N.
:Blbun-th Sln. Das, Shri B.C. Heds, Shri
Badan Singh, Das, Shri B.K. embrom, Shri
Balkrishnan, smi Das Shri Beli Ram Hem Raj, Shri
Buldev Sm{h Sardar Das, Shri K. K, Hukam Singh, Sardar
Balm: Das, Shri N.T. brahim, Shri
‘B-neme, Shri Das, Shri Ram Dhani qbal Gi'nih Sardar
B hri Das, Shri Ramananda C.R.
Shri Das, Shri Shree Narayan lvnn Rl Shn
Barman, Shri Dnar. Shri ln
Blrupll Shri P.L Deb, Shri_S.C. . ain, Shri NS
‘Basappe. Shri Deog. Shri aisoorya, Dr.
K. Desai, §hir K.N. [ajware, Shri
K. Desai, Shri Kh-ndubhnl angde, Shri
Bhagat, Shri B.R. Dcnhmukh Shri luv-vir Dr.
“Bhakt bnrlh-n Shri Deuhplnde Shn GH 'Shrimati '
Bharti, Shri G.S. Dholakia, em §hn K.C
Bhug-v-, Pandit M.B. Dhulekar, Shn ena, Shri Nmn;nn
Bhargava, Pandit Thakur Das Dhusiya, Shri cthan, Shri
Bhartiya, Shri S.R. Digambar Singh, Shri hunjhunwals, Shri
Bhatt, Shri C. Diwan, Shri &5 jogendra Singh 5“‘“
Bhawani Sin h, Shri Dube, Shri Mulchlnd oshi, Shri Jeth
Bhawanji, ri Dubey, Shri oshi, Shri Kmhn-chu'y.
Bheckha ma, Shri Dutt, Shri A. . oshi, Shri Liladhar
Bhonlle, Shri J.K. Dutta, Shri S.K oshi, Shri MD
hri Diwivedi, Shri DP olhl Shri N.
Blrb-l Singh, Shri Diwlvedl Shri M.L. Shnm.u S\lbhldl‘l
Biren Dutt Eacharan, s:m C. .w.{- Prasad, Shri
Bogawat, S\:ri Bbeneur mlku, Shri
Bomr. Shrimati  Anusayabai dpll‘,l Shﬂ S
Shri P.C, Shn Feroze Klm'ble. Dr.
Brn emwu Pursad, Shri M.M. Kanungo, Shri
Brohmo- Clwudhury, Shri Gnndh Shrl V.B. Karmarkar, Shri
«Chakravartty, Shnmati Renu Gangs bevl Shrimati Kasliwal, Shﬂ
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Katham, Shri
Katju, Dr.

Kayal, Shri P.N.
Kazmi, Shri
Kelappan, Shri
Keshavaicngar, Shri
Keskar, Dr.

Kirolikar, Shri
Kottukappally, Shri
Krishna, i M.R.

Krishna Chandra, Shri
Krishanamachari, Shri T.T.
Krishnaswami, Dr.
Kureel, Shri B.N.
Lakshmayya, Shri

Lal Singh, Sardar
Lallanji, Shri
Laskar, Shri
Lingam, Shri N.M.
Lotan Ram, Shri
Madiah Gowda, Shri
Mahata, Shri B.

Majhi, Shri Chsitan
Maijhi, Shri R.C.
Majithia, Sardar
Malaviya, Shri K.D.
Malliah, Shri U.S.
Malvia. Shri B.N.
Malviya, Pandit C.N,
Malviya, Shri Motilal
Man-al. Dr_P.
Mascarene, Kumari Annie
Massuodi, Maulana
Masuriya Din, Shri
Mathew, Shri .
Maydco, Shrimati
Mehta, Shri Asoks
Mehta, Shri B.G.
Mchta, Shri Balwant Sinha
Mehta, Shri J.R.
Mishra, Shri Bibhuti
Mishra, Shri L.N.
Mishra, Shri Lokenath
Mishra, Shri M.P.

shra, Shri S.N.
isra, Shri B.N.
sra, Shri R.D.
Miera, Shri S.P.
Mohiuddin, Shri
Morarks, Shri
More, Shri K.L.
More, Shri_ S.S.

h Bds"s'ﬂ.xfén'cnm i
Mukne, Shri Y.M," s
Muniswamy, Shri N.R,
Murli Manohar, Shri

Murthy, Shri B.S.

4.4

Nehru, Shri Jawaharlal
Nehru, Shrimati Shivrajvad
Nehru, Shrimgti Uma

I should say that the motion is car-

ried unanimously.

Clauses 1, 2 the Enacting Formula
and the Title were added to the Bill.
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Jesamony, Shri

eswi, Shri

ﬁiei'l.‘tl.' Shrishﬂ
alingappa,

Palchoudhury, Shrimati Da

Pande, b.D.

Pande Shri C.D.

Pandey, Dr. Natabar

ZZ7Z

Patel, Shri B.K.

Patel Shri Rejeshwar
Patel, Shrimati Maniben
Patil, Shri Kanavade
Patil, Shri S.K.

Patil, Shri Shankargauda
Pawar, Shri V.P.

Pillai, Shri Thanu
Prabhakar, Shri Naval
Rachiah, Shri N,

Radha Raman, Shri
Raghavachari, Shri
Raghubir Sahai, Shri
Raghubir Singh, Ch.
Raghunath Singh, Shri
Raghuramaish, Shri
Rahman, Shr] M.H.

Raj Bahadur, Shri
Rajabhoj, Shri P.N. )
Ramanand Shastri, Swami
Ramananda Tirtha, Swami
Ramescshiish, Shri
Ramaswamy, Shri P.
Ramaswamy, Shri S.V.
Ram Dass, Shri
Ramnerayan Singh, Babu
Ram Saran, Shri )
Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ranbir _Singh, n&h

Rane, Shri

Ranjit Singh, _ Shri
Reo, Shri B. Shiva
Reo, Sh

ri K.S.
Reo, Shri P. Subba
Reo, Shri Rajagopala
Reo, Shri Seshagiri
Reo, Shri T.B. Vittal
Raut, Shri Bhols
Ray, Shri B.K.
di, Shri_Bswara
di, Shri Ramachandrs
Reddy, Shri B.Y.
Reddy, Shri Janardhan
cddy, v
Richardson, Bishop
Rishang Keishing, Shri
Rry, Shri Bishwa Nath
Rup Narayan, Shri
Sahu, Shri Bhagabat
Sahu, Shrlhﬁnﬁeugwn't.
Shri S.L.
Samanta, Shri S.C.

San, s, S
»lnmindlm Shri
Sarmah, Shri "Debeswar
Saryswadi, Dr.

D
en. Shri P.G
en, Shrimati Sushams
Sewal, i
N .)ES
Nil

The motion was adopted

Mr. Speaker: The motion is earried
by a majority of the total member-
ship of the House and by a majority
of not less than two-thirds of the
Members present and voting.

Bill

Shah, Shri_ C.C.

Shah, Shri Raichandbhai
Shah, Shrimati Kamlendu Mati
Shahnawaz Khan , Shri
Shakuntala, Shrimati
Sharma, Pandit Balkrishna,
Sharma, Pandit K.C.
Sharms, Shri D.C.
Sharma, Shri K.R.
Sharmay, Shri R.C. |
Shastri, Shri Alﬁu Rai
Shastri, Shri R.R .
Shivananjappa, Shri
Shobha Ram, §
Shriman Narayan, Shri
Shukla, Pandit B.
Siddanawjappa, Shri
Singh, Shri D.N.
Singh, Shri D P.
ng, SS}l‘n'j tl:l.l;
ng ri L. J> ar
ngh, Shri M.XE.
Singh, Shri T.N.
Singhal, Shri S.C.
Sinha, Dr. S.N.
Sinha, Shri Anirudha
Sinha, Shri B.P.
nha, Shri G.P.
nha, g:ri h:hn
Sinha ri K.P.
Sinha, Shri Nageshwar Prasad
Sinha, Shri S.
St S S Ry
nha Shri  Satye!
Sinha, Shrimati Tarkeshwari
Sinhassn Singh, Shri
Snatak, Shri
Sodhia, Shri K.C.
Somani, Shri G.D.
Subrshmanyam, Shri K.
Subrahmanyam, Shri T.
Subramania_Chettiar, Shri
Sundaram. Dr. Lanka
Sunder Lal, Shri
Suresh Chandra, Dr.
Swami, Shri Sivamurthi
T S iand, Snri

e and, Shri
Tewari, Sardar R.B.S.

mmaish, Shri
‘_}.‘homl. S‘S‘hlri VANM'

i r! s
Tiwari, Pandit’ B.L.
Tiwari, Shri R.S.

Tripathi, Shri H.V.
Trignhi Shri V.D.

ri
Upadhyay, Pandit Mushisiwar Dutt
Upadhyay, Shri Shiva Da
Upadhyaya, Shri _Shiva att
Vaishnav, Shri H.G.
Vaishys, Shri_M.B.
Varma, Shri B.B.
Varma, Shri M.L.
Veeraswamy, Shri
Vet Sk A
Vi a Y ri .
v l’. Shri Radhelal

agl , Shri
Wilson, Sbei LN.
'odeyar,
Zaidi, Col.

Shri Blswas: I beg to move:

“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed.”
Shri Kamath: I want only two
minutes.

Mr. Speaker: What 1 was thinking
was that as the doors are already
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[Mr. Speaker]

closed I might proceed immediately,
and without going into further divi-
sion, adopt this result as the voting
on the third motion also. If the hon.
Member is keen, 1 cannot deny him
the right. Well, the doors will be
open for two minutes.

Shri Raghavachari: I may invite
your attention to rule 131(2) read
with rule 171. You will find from
rule 171 that *“In all other respects,
the procedure laid down in the rules
with respect to other Bills shall
apply”. But here, I understand that
the word “Eighth” was changed into
“Fifth”. So, it becomes an amend-
ment. Of course, it is open to you to
allow the motion in spite of that
amendment. I only wanted to
enquire whether you have allowed
this motion to be moved to day itself.

Mr. Speaker: I understand that the
Deputy-Speaker has given directions
that that change from Seventh or
Eighth to Fifth can be made later on
by the Speaker. It is a patent thing
and therefore, there is no necessity
for putting it to the House.

Shri Kamath: Mr. Speaker, the
Home Minister’s speech has been edi-
fying in parts, but I am afraid it has
not completely illuminated the whole
terrain. Yesterday during the in-
formal consultations, he told us much
more than what he has done in the
House today, particularly with regard
to the second amendment. ...

Mr. Speaker: Order, order. What
happened at the informal discussion
need not be brought in here.

Shri Kamath: 1 would like to invite
attention to this particular aspect of
the matter, which I understand, my
friend Dr. Lanka Sundaram also has
pointed out. The Government, I am
told has made up its mind on this
aspect of the matter, with regard to
the period—one month, two months
or three months. But the hon. Minis-
ter ‘made no mention of it in his
speech. If that is done, it will be
good.
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The second aspect of this matter
was whether the views and the pro-
ceedings of the legislature would be
placed before Parliament. If that is
also made clear during the third read-
ing, it will be very helpful to the
House and also to the States.

The hon. Home Minister was pleas-
ed to refer to the suspension of the
rule. I do not want to question the
right of the House or whether it did
well in suspending the rule. But the
main point is this. You had reserved
your ruling but you Sir, were by-
passed. That was unfortunate.

Mr. Speaker: This is only a repeti-
tion of the points already mentioned.

Shri Kamath: I only wanted to
draw your attention to that. Ulti-
mately, in the last analysis, it was
due to the ineptitude and the indif-
ference of the Members opposite
which impelled even the Prime
Minister, the Leader of the House, to
caution Members of his party to be
more careéful about their presence in
Parliament. It was the inefficiency
of the Members opposite which impel-
led the Prime Minister to do that. I
want to impress that aspect of the
matter upon the Benches opposite.

1 would only hope that the assur-
ance given by you, Mr. Speaker, yes-
terday that this will not be quoted
as a precedent for the future will be
respected by your successors in this
gadi and every Bill to amend the
Constitution will follow the real
regular and effective procedure that
is necessary for amending the basic
law of this country.

Mr. Speaker: Has the hon. Minister
anything to say?

Pandit G. B. Pant: 1 have not been
able to understand the sense or subs-
tance of what Mr. Kamath said.

Shri Kamath: It is not my fault.

Pandit G. B. Pant: It is mine alto-
gether.

Shri Kamath: Honours divided.
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Mr. Speaker: He referred to a cer- to the conditions prevailing from time
tain what I may call, assurance given to time. I shall put the motion:

by the Chair that certain things

would not be treated as a precedent. The question is:

Of course, it is always true subject “That the Bill be passed.”
The Lok Sabha divided: Ayes 377; Noes Nil.
AYES
Divieilon No. 6] Desai, Shri Khandubhai 3-30 P.M.
. Deshmukh, Shri K. G.
Abdullsthai, Mulla Delhpnnde Shn G. H Kiroliker, Shri
Achal Sin Seth Dholakis, Shri Kottukappally, Shri
Achalu, S ri Dhulekar, Shri Krishna, Shri M. R.
Achint Ram, Lals Dhusiys, Shri Krishna' Chandre, Shri
Achuthan, Shri Digamber Singh, Shri Krishnemachari, Shri T. T.
Agsrawsl, Shri H. L. Diwan, Shri S. Krishnaswami, b
Agﬂwnl Shri M. L. Dube, Shri Mulchlnd Kureel, Shri B N.

it Singh Shri Dubey Shri R. G. Kureel, Shri P. L.,
ALu-puri, Sardar Dutt, Shri A. K. Lakshmayya, Shri
Alagesan, Shri Dutts, Shri S. K. sl Singh Sardar
Altekar, Shri wivedi Shri D. P. Lallanji, Shri
Alvs, Shri Joachim wivedi, Shri M. L. Laskar,

Amrit Klur, Rakjumari Eacheren, S$hri I. .,mglm Shri N. M.
Anandchand, Shri Ebenezer, Dr. Lotan klm, Shri
Asthens, Shri Gadgil Shri Gowda, Shri
Ayyangar, Shri M. A. Gar.dhi, Shri Fe:oze hats, Shri ﬁ.

ad, sulana Gandhi, Shri M. M, d Shri
Azuad, Shri Bhagwat Jha Gandhi, Shri V. B. ' Ehn Chllun
Babunsth Singh, Shri Ganga Dcvn, Shrimati -hl Shri R, C.

Badsn Singh, Ch. Ganpati le. Shn Matjithia, Sarder
Balkrishnan, Shri Garg, Shri Mmlviyt. Shri K. D.
Baldev Singh, Sarder Gerutam, Shn C D. Mallish, Shri U S
Balmiki, Shri Ghose, Shri S. M. Malvia, Shri B. N.
Bane ec, Shri Gidwani, Shri Malviya, Pandit C.N.
Bansal, Shri Giridhsri Bhoi, Shri Malviys, Shri_ Motilal
Bnnlllul Shti Gopalan, Shri A.b K. Mandsl, Dr.

Bormen, Shri Gopi Ram, Shri M Kumari Asoie
Barupsl, Shri P. L. Gounder, Shri K. S.

Bnuppn Shri Govind Das, Seth

Basu, Shri A. K. Guha, Shri C. w, Shri

Basu, Shri .K. K. Gupts, Shri Badshsh aydeo, Shrimati

Bhegat, Shri B.R. Gupts, Shri R. K. ta, Shri Anoh

Bhakt Darshan_ Shri Gupts, Shri Sadhan el Shri B

Bharati, Shri G. S. G adsswamy, Shri M. S. -'m Shri Bllwm! Sinhe
Bhargava, Pandit M. B. Hansda, Shri ﬁenl-mln chta, Shri

Bhirsm. Pandit Thekur Das Hari Mohen, Dr. Mishrs, Shri Bibhuti
‘Bhartiys, Shri S. R. Hasda, Shrl Subodh -hn Shri L. N.

Bhatt, Shri C. Hazarike N. shra, Shri Lokenath
Bhawaniji, Shri . Heda, ghr Shri M

Bheckha ma Shri Hembrom, Shn

Bhonsle, Shri J. K. -lem Rng M B. N.

Bidari, Shri h, Surdn Mlnn, Shri R. D.
Birbal, Singh ' Shri Xbﬂhlm. % in- Shrl S. P

Biren Dutt, Shri qbal Singh, Sardar Shri
Bogawat, Shri yyunm, hri C. R. orarka, Shri

Borkar, Shrlmltl Anusayabai jivan le, Shﬂ More, Shri K. L.

e, Shri C. hri N More, Shri S. S.
Brajesh war Pnud Shri daliar, Shri C. R
Brohmo-Choudhury, Shri h d Shaffee,.Chaudhari
Chakravartty, Shrimsti Renu Mukne, Shri Y. M.
Chaliha, Shri Bimalaprosad Muniswamy, Shri N. R.
Chanda, Shri Aril K. ‘ Murli Manohar, Shri
Chandsk,  Shri ena, s'hn Murt ! - ShriB. S.
Charsk, Th. Lakshman Singh ens, Shri Nlrlniln Musafir, Giani G_S.
Chatterjes, Shri Tushar ethan, Shri Muthukrishnan, Shri
Chatterfee, Dr. Sunlnnnn Jhunjhunwals, Shri Naidu Shri N. R.
Chstterjee, Shri N. C. Jogendra  Sin Sardar Narr, Shri C. K.
Chaturvedi, Shri oshi, Shri Jetheial Nands, Shri
Chsudhary, Shri. G. L. oshi, Shri nacharys Nmmnhnn, Shri
Chavds, Shri oshi, Shri Liladhar Naskar, Shri P. S.
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The motion was udopted.

Mr. Speaker: The motion is carried
by a majority of the total membership
of the House and by a majority of not
less than two-thirds of the Members

present and voting. .

Shri Kamath: Does it mean Unani-
mously?

Mr. Speaker: It means unanimous-
ly.

[Mg. DEPUTY-SPEAKER in the chair]

HINDU SUCCESSION BILL—Contd.

Mr. Deputy-Speaker: The House
will now resume further considera-
tion of the motion namely:

“That the Bill to amend and
codify the law relating to intest-
ate’ succession among Hindus, as
passed by Rajya Sabha, be taken
into consideration.”

Shri Pataskar.

Shri Nand Lal Sharma (8ikar): On
a point of order. I submit that the
present Bill is ultra vires of the Cons-
titution, in so far as it offends against
the fundamental rights to freedom of
religion as guranteed by the Consti-
tution under articles 25 (1), 26(b)
and 15 (1). Now, article 25 (1) reads
as follows:

“Subject to public order,
morality and health and to the
oher provisions of his Part, all
persons are equally entiled o free-
dom of conscience and he right.
freely to profess, practise and
propagate religion.”

Article 26 further states:

“Subject to public order, mora-
lity and health, every religious
denomination or any section there-
of shall have the right—

(b) to manage its own affairs in
matters of religion;

(c) to own acquire movable and
immovable property...
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I submit that the Hindu law hither-
to in force, or for the matter of that,
the Hindu shastras that have remain-
ed a final authority on the institutions
of inheritance etc. are nowhere shown
to be against public order, morality or
health. On the other hand, the
Hindus do believe in succession to pro-
perty to be a part of their fulfilment
of religious obligations. As given by
the shastras:  fasdiwg<: THT: The
capacity to inherit depends upon the
capacity to offer oblations to the
departed soul. This fundamental
right of the Hindus will be badly cut
short by the present Bill.

Without going into the merits of
the Bill which I shall take up when I
speak on the Bill itself, I would like
to point out that the Bill clearly re-
peals all the Hindu Shastras as well
as traditions by clause 4 (1) which
reads:

“Save as otherwise expressly
provided in this Act,—

(a) any text, rule or interpreta-
tion of Hindu law or any custom
or usage as part of that law in
force immediately before the
commencement of this Act shall
cease to have effect with respect
to any matter for which provision
is made in this Act;....”".

This is a direct attack on the Hindu
shastras and Hindu customs that have
acquired the force of law.

Again, clause 17 of the Bill....

An Hon. Member: The hon. Member
is referring to various clauses of the
Bill now.

Shri Nand Lal Sharma: They are all
connected with the point of order.

Clause 17(1)(b) of the Bill further
provides for devolution of property
of a Hindu female on her father and
mother, which is also against the
Hindu conscience and the Hindu mode
of life prevailing especially in North
India....

Shri Raghavachari
In the south also.

Shri Nand Lal Sharma: I did not
know about the south. Possibly, it is
all over India.

(Penukonda):

Article 15 (1) categorically men-~
tions:

“The State shall not discrimi-
nate against any citizen on
grounds only of religion, race,
caste, sex, place of birth or any
of them.”.

The present Bill, in so far as is
changes the immemorial traditions
and repeals the injunctions of the
Hindu shastras, discriminates against
the Hindus alone as Hindus, and is
therefore in contravention of arti-
cle 15 (1).

The Bill further discriminates
against citizens on the ground of sex
also, because clause 17(2), debars.
the husband from inheriting the
predeceased wife's property which she
had inherited from her parents. in
the absence of a son or daughter,
whereas the property of the prede-
ceased husband devolves upon her as
absolute right. This is a discrimi-
nation on the ground of sex, and
contravenes the provision regarding
fundamental rights in the Constitu-
tion, and is therefore wultra vires of
the Constitution.

The Bill further interferes with
the Mitakshara joint family system
whereas originally the public was
given the impression that the Mit-
akshara system was not going to be
touched.

Under these circumstances. it s
only fair that the people should be
consulted in this respect, I therefore,
submit that the Bill is ultra vires of
the Constitution and should not be
proceeded with.

Shri V. G. Deshpande (Guna): Let.
me point out one more discrimina-
tion. L

Mr. Deputy-Speaker: | have heard
enough.

An Hon. Member: He is supporting’
the hon. Member who spoke just
now.

Shri V. G. Deshpande: There is
one 7lause which discriminates bet-
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(Shri V. G. Deshpande]

ween man and woman that is be-
ween the sexes, and that is very
.serious. Clause 6 says:

“When a male Hindu dies
after the commencement of this
Act, having at the time of his
death an interest in a Mitakshara
coparcenary property, his interest
in the property shall devolve by
survivorship upon the surviv-
ing members of the coparcenary
and not in accordance with this
(Act”.

That means, sons will get a limi-
‘ted interest in the estate while
daughters will get absolute interest
in the estate. That constitutes dis-
«crimination  between son and
«daughter and is a discrimination on
‘account of sex. On that ground also,
‘it is ultra vires of the Constitution.

The Minister of Legal Affairs (Shri
Pataskar): I would like to submit
that there is hardly any substance
‘in the point of order which has been
‘raised.

Shri de Lal Sharma: Is the de-
cision on the point of order to be
.given by the Minister or the Chair?

Mr. Deputy-Speaker: The Chair.

Shri Pataskar: Is it suggested that
-the Minister has no right of reply?

Mr. Deputy-Speaker: Before giv-
ing a ruling on ‘the point of order,
1 have to hear both sides. The other
side also has got the right to say
what they want to say.

Shri Pataskar: My non. friend,
who raised this objection, probably
does not know that the so-called
immemorial sastras etc. to which
he made a reference, as a matter of
fact.... ‘

Shri Nand Lal Sharma: Immemorial
‘traditions. )

. Shri Pataskar: Traditions also.
They are not so much a matter of
religion as a matter which has
already been decided by their cus-

tom, code etc. I do not think there
is any provision in the Constitution
by which laws which could
up till now be interfered with and
changed by judicial decisions cannot
be changed and altered by the sove-
reign Parliament, to which always
reference is made in such glowing
terms.

After all, what does he mean by
saying that this interfers with reli-
gion? ‘Hindus’ and. ‘religion’ are en-
tirely different from each other. This
Bill applies to Sikhs. They have got
their religion, because it is a form of
worship. There are the Jains who
have got a certain form of worship.
For certain purposes, they have all
collectively come to be known as
Hindus. Therefore, it is a misnomer
to say that this Bill, by making pro-
vision with respect to some matters
of succession etc. applicable to all
those who have come to be called and
referred to as Hindus,. is attempting
to interfere with any religion. (Inter-
ruption).

As regards pindas, I think there is
no prohibition in respect of any person
offering pindas to anybody. So far
as this Bill is concerned, it only re-
lates to property. There is absolutely
no provision made which prevents any
person from offering pindas to any-
body he likes. So I think there is no
substance in the point of order which
was raised. There is nothing in this
Bill which is in conflict with the
Constitution as sought to be made out
in the point of order.

Mr. Deputy-Speaker: I do not think
there is any point of order in this,
and I do not think it is ultra vires of
the Constitution. It does not touch
religion. As a matter of fact, this
Parliament has passed legislation re-
garding marriage law where mar-
riages, religious principles, rituals etc.
are more involved than in this case
which relates to property.

Article 26(a) has been referred to,
that it is open under this article for
any religious denomination or any
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religious sect to own and acquire
movable and immovable property. I
think that article applies to the joint
properties of a particular community.
In this Bill there is no provision to
do away with religious endowments
at all to temples or mutts belonging
to a particular denomination of
Hindus.

Shri Nand l;al .Sharma: Religious
endowments given to mutts...... .

Mr. Deputy-Speaker: Order, order
So far as devolution of property is
concerned, long ago in 1937, widows
were given a share in the property.
Now, some provisions of the Bill want
to make the right absolute. So far
as custom is concerned, it does not re-
late to every kind of custom.. For
instance, there. is no intention to abro-
gate the custom of performing
saptapadi. This only relates to pro-
perty, and in so far as a particular
custom offends the law regulating this
property, it is abrogated. That has
mnothing to do with religion.

The third point was regarding dis-
crimination between the two sexes.
God has created this discrimination,
and so far as this is concerned, speci-
al provision can be made—and we
have been making provision for de-
volution in different ways. Therefore,
it has never been held that any parti-
cular provision to enable the weaker
sex—it is wrong to call them the
weaker sex—to come up....

An hon. Member: They are stron-
ger.

Mr. Deputy-Speaker:...:..is objec-
tionable. Special provision for one
sex is there and that difference is
inevitable. Possibly some of the dis-
crimination already existed. It can
be viewed that the discrimination
which had existed is being sought to
be removed now; it is not as if new
discrimination is imposed.

At this stage, I am not called upon
to say whether it is ultra vires of
the Constitution or not. If hon. Mem-
bers feel that the husband should get
@ share in the wife's property in the
482 LSD

same way as the wife has a claim to
the husband’s property, it is for hon.
Members to say that they want a pro-
vision to that effect; an amendment
to that effect can be carried on the
floor of the House. But it does not
go to the root of this matter.

With all respect, I do not think,
whatever may happen to this Bill, the
religion of Hindus is touched. There-
fore, there is no point of order.

Shri Pataskar: As was evidenced
just now by the short point of order
which was raised, I am aware of the
deep feelings regarding the subject-
matter of this Bill, and I would crave
the indulgence of all the Members of
this House, irrespective of their differ-
ent opinions, to give me a patient,
carctul and dispassionate hearing.

This problem has a history of its
own, with which I would like to
deal very briefly, because it has al-
ready been dealt with previously. The
vast social, economic and political
changes in the country during the last
few centuries had sorely affected the
system of inheritence amongst that
vast section of our countrymen who
have collectively come to be referred
to as Hindus. The law of succession
amongst them varied at one end from
all the different variations of the
matriarchal system of inheritance to
the extreme forms of the patriarchal
system wherein women had been en-
tirely excluded from inheritance.
With all these variations due to vary-
ing conditions in different periods of
our history in different regions and
under differing social and economic
conditions. Several Acts had already
to be passed by different legisla-

Shri Nand Lal Sharma: On a point
of order.

Mr. Deputy-Speaker: I just dis-
posed of a point of order.

Shri Nand Lal Sharma: It is a fresh
point of order.

Mr. Deputy-Speaker: Is it by seve-
ral points of order that we have to
utilise the time allotted for this?
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[Mr. Deputy-Speaker]
The hon. Member must go on with
his point of order without referring
to any other matter. If I want elu-
cidation, I will ask him.

Shri Nand Lal Sharma: With due
deference to the hon. Minister....

Mr. Deputy-Speaker: Leave all
that alone.

Shri Nand Lal Sharma:....I have
been seeing that he is regularly

reading his speech. He has been
reading his speeches even on previ-
ous occasions.

Shri Pataskar: I am deliberately
reading my speech for the reason that
this involves a very complicated mat-
ter and it is likely to be quoted in
future, and I am sure, to be subjected
to very serious examination at the
hands of many people. Therefore, I
prefer that in a complicated matter
like this, I would read my speech.
Not that I cannot speak ex tempore;
as a matter of fact, I can speak as
well as the hon. Member does.

Mr. Deputy-Speaker: Government
Members are entitled to read so that
their statements may be accurate.
A statement made, in fact, even a
comma or a full stop inadvertently
used, is scanned and is quoted as an

assurance on the floor of the House.,

Not only here, but people outside are
watching. I am glad that hon. Minis-
ters like Shri Pataskar read what
they have to say instead of delivering
a speech exr tempore and then get-
ting caught somewhere by people
here in this House or outside. Hon.
Members must make a . difference
between non-official Members and
Ministers. Newcomers can look to
their notes as also the Ministers; and
Ministers can read their statements,
to be accurate.

An Hon. Member: Why this distinc-
tion, Sir?
3 .M.

Shri Pataskar: May I again request
hon. Members, whatever their views
are, to bear with me and to hear me
patiently?

Several Acts had already been
passed by different legislatures in res-
pect of these variations in the matri-
archal system of inheritance. The
several variations of the patriarchal
system, with the development of the
several systemg of joint family and
their peculiar features had also been
the subject-matter of earlier legisla-
tions from time to time, though piece-
meal in their character.

With marked change in the socfal
and political set-up in the country,
particularly affecting the middle class-
es, the first important legislative
interference with the joint-family
system came with the passing of the
Hindu Gains of Learning Act of 1930.
With the rising consciousness of the
rights of women to property came the
Hindu Women’s Right tb Property
Act, 1937. It recognised the right of
the widow to inherit to her husband
along with the son and gave her a
share equal to that of the son in the
property of her husband. However,
the intetest that so devolved was
only the limited interest known as the
Hindu Woman’'s Estate. A Bill to
provide a share for the daughters in
the property of their deceased parents
was introduced in the Central As-
sembly by a private member in the
year 1939. As a result, a Committee
called the Hindu Law Committee was
appointed by Government in 1941 to
examine the quegtion of codifying
Hindu law generally. That com-
mittee had been codifying all Hindu
law by gradual stages, like the law
of intestate succession and marriage.
A Bill dealing with the question of
intestate succession amongst Hindus
was introduced in the Central As-
sembly in the year 1942. That Bill
was referred to a Select Committee
in 1943 which recommended that the
Hindu Law Committee should again
be revived and asked to formulate
the remaining parts of the Hindu
Code. The Hindu Law Committee
was revived in 1944 and after 3 years”
deliberations and exhaustive enquiry
that committee submitted a - report
with the draft Code in the year 1947.
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The same year a Bill was intro-
duced in the Central Assembly con-
taining a part relating to intestate
succession amongst Hindus. This
Bill, having been referred to a Select
Committee, that committee presented
its report to the Constituent Assem-
bly (Legislative) in the year 1948.
This report was considered in the
Constituent Assembly (Legislative)
and the provisional Parliament from
time to time, but, owing to heavy
pressure of work and as that Bill
covered the whole range of codifying
the entire Hindu law, it could not be
passed before the expiry of the period
of the provisional Parliament.

In view of the difficulties experi-
enced, it was decided to split the
Hindu Code into certain parts and
place each part separately before the
Parliament. This Bill deals with the
second part of the former Hindu
Code Bill, the part relating to Hindu
succession.

I am now going into the history of
this Bill. This Bill was first pub-
lished with the permission of the
Chairman of the Council of States in
the Gazette of India on October 26,
1954. After such publication, the
Bill was introduced in the Council of
States on 22nd December, 1954. Hon.
Members are already aware of the
stages through which this Bill has
passed during the last year and a half.
The subject-matter of this Bill has
been discussed in both Houses in
great detail and was subjected to
careful scrutiny and examination in
the Joint Select Committee of both
Houses. The points raised in the
various opinions obtained on the Bill
when it was circulated, those raised
by hon. Members during the course
of the discussion in both Houses as
the questiong raised in the report of
the Joint Select Committee were all
carefully considered and discussed in
the Rajya Sabha for over eight days
and the Bill in its present form has
begn passed by the Rajya Sabha after
this elaborate, full and detailed con-
Sideration of the matter.

{ am {fully conscious of the im-
portance and far-reaching conse-
quences of this measure and I am
glad to say that the Members of both
Houses of Parliament and their re-
presentatives on the Joint Select
Committee have contributed the best
of their efforts for the solution of
this vital problem. This matter has
been before the public and before this
House and its predecessor since the
year 1939, that is, for 16 years. I
would appeal to the Members of this
House to expedite the passing of this
measure without any further delay.
However important a problem, it
must e solved within a certain
reasonable time and it cannot be
shelved for all time. This sovereign
Parliament has been elected by about
17,80,00,000 of voters. Out of them,
8,50,00,000 are women and this Bill
is primarily intended to remove the
disabilities of nearly six crores of
them. Hon. Members may well judge
the importance of this question even
from that point of view. No one can
for a long time continue to rely only
on their backwardness and social and
economic dependence.

Before I deal with the details of
the provisions contained in the Bill
as passed by the Rajya Sabha, I
would preface it with a few general
remarks. It must be remembered
that this Bill is to regulate the suc-
cession to the property of Hindus.
The question of succession arises only
after the death of a person and that
too with regard to property which
that person was possessed of at the
time of his death and in respect of
which he has made either no earlier
disposition or, in the case of property
which he could dispose of by will,
has made no testamentary disposi-
tion regarding its devolution after his
death. Thus, by this Bill, which only
deals with intestate succession, no
rights are conferred or could be con-
ferred on the heirs mentioned therein,
whether sons, daughters, widows or
any others during the lifetime of the
person concerned. By this Bill no
such person gets any rights immedi-
ately in the property.
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[Shri \ Pataskar]

For example, the daughter is now
made an heir along with the sbn in
the property of the father, but, by
this Bill, she gets no immediate in-
terest in the property of the father
unlike the son in the joint Mitak-
shara family and will be entitled to
share along with thc son only after
the death of the father and that too
only in respect of the property, whe-
ther separate or joint which he may
have left at the time of his death. I
am saying this only with a view to
remove a mis-conception either due
to want of proper information re-
garding this technical matter or fos-
tered by some who want to do so on
political or other grounds.

In India, as I already said, for long
periods past the Hindu family was
regarded as the unit of society and
that naturally led to certain deve-
lopments. For instance, if the family
is to be regarded as the unit of
society, any woman who is born in
that family but who goes out by
marriage tc another family has no
place in the structure of such a
society. By marriage she passes into
another family and becomes a stranger
in the family in which shc was born.

With this central conception, there-
‘dore, what has been developed in the
course of several centuries is meant
for the preservation of that family
as the unit. Originally there was no
intention to discriminate against a
woman on the ground of sex but the
Whasic conception of the family as the
unit of the society led to this discri-
mination and having been perpetuated
through long periods of time became
subsequently almost a matter of
sacred sentiment. Social and economic
changes have now made the indivi-
dual the unit of the society in place
of the family and in the very pream-
ble of our Constitution we have recog-
nised and assured the dignity of the
individual whether male or female.
It was for the purpose of preserving
the family as a unit of society in times
when such preservation was prob-
ably necessary in the interest of
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society that the doctrine of right by
birth and its corollary the right by
survivorship came to be introduced
and associated with this joint family.
This is what came to be known as the
Mitakshara Joint Hindu Family. In
such a family the property was owned
not by the individual but by the
family, the individual had only an
indefinite share in it. By birth. a
male person acquired an interest ‘in
the joint family property and conse-
quently by death  his  interest so
acquired by birth in the joint family
property reverted to family, that is to
the surviving male members of the
family. Thus the interest of a per-
son in the joint family property dimi-
nished with the birth of a male per-
son in the family and it increased
with the death of such a person.
There is no succession in the case of
such mitakshara joint families in
which the interest of a deceased
coparcener passes by survivorship
to the remaining coparcener. The right
by birth is thus only a legal fiction that
came to beintroduced in the case of
such joint Hindu families. It has no
doubt gathered an amount of sentiment
about it and is trying to persist in
conditions under which it has become
unsuited and almost unnatural. What-
ever useful part it may have played
in the past, it is now in conflict with
the principles of natural love and
affection and may take some time be-
fore it is entirely eradicated. In a
matter like this, where deep-rooted
sentiments persist, it is better to
effect a gradual but definite change
and that is what this Bill as passed by
the Rajya Sabha seeks to do as I will
presently explain.

Another important aspect of this
system of mitakshara joint family is
that the coparcener who is necessarily
a male, has no difficulty so far as his
rights in the coparcenary property are
concerned; he can claim partition of
his share and get it separated at any
time and even a mere intention on
his part to separate is enough to sever
his connection with the coparcenary
and become the separate owner of
his share in the joint family property.
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The other important variation of the
joint family is the joint family known
to Hindu Law as the Davabhaga Joint
Family. The dayabhaga school of
Hindu Law operates only in small
areas of our country like Bengal and
Assam. In the rest of the country,
the mitakshara school of law—of
course with several variations—
operates in different parts of India ex-
cept some parts in the South where
an entirely different system of
family, namely, the matriarchal sys-
tem of family with numerous vari-
ations prevails.

When this Bill first came before
this House, in clause 5 of the Bill it
was mentioned that the Bill would
not apply to joint family properties
or any -interest therein which devolv-
ed by survivorship on the surviving
members of a coparcenary. When
this matter was discussed in both
Houses, a very large number of hon.
Members objected to this on the
gaound that this was neither fair nor
logical. It meant that the Bill would
exclude from its application all pro-
perties which were governed by the
mitakshara system of law which pre-
vails in most of the parts of our
country and would be at retrograde

step as compared with the Hindu Code -

Bill which had been before Parlia-
ment and the public for the last so
many years. The force of this argu-
ment of the hon. Members was ir-
resistible and the Joint Committee of
both Houses found a solution to this
difficult and delicate task.

As I have already pointed out, there
was not only no hardship, so far as
members of a Hindu
who are males are concerned, but they
preserve their rights to the exclusion
of female heirs in general. But with
respect to female heirs, if they were
to be altogether excluded from the
right to inherit under any circums-
tances in a joint Hindu family of the
mitakshara type, the Bill would have
failed to serve any useful purpose.
The Joint Committee and the Rajya
Sabha came to the conclusion that the
Bill would not be complete unless the
question of female heirs being entitled
to a right of inheritance even in

coparcenary

mitakshara joint families was includ-
ed in it. They, therefore, provided a
share to female heirs even in
respect of property governed by the
mitakshara school. Ashon. Members
are aware, when the Estate Duty Act
was passed, a similar question had
arisen. Estate duty is a measure of
taxation of property which comes to
a person by inheritance, In India,
in the case of a large number of
people who are governed by mitak-
shara system of Hindu Law, there is
no inheritance with respect, at any
rate, to the joint family properties
which are held by the families con-
cerned. If all such properties or any
interest in such properties were to be
excluded from estate duty because
they devolve by survivorship and
noy by inheritance, it would have
defeated the very purpose for which
the estate duty was proposed to be
levied. It was, therefore, then  de-
cided that, for the purpose of this
taxation, the interest of a deceased
coparcener should be treated as if his
interest in the coparcenary property
has been separated from rest of the
coparcenary property just prior to his
death. Following up this precedent,
a similar method has been evolved for
the purpose of giving a female heir a
share in the property of the deceased
member of a joint Hindu coparcenary;
and just as the purpose of the estate
duty could be achieved without
actually disrupting the joint Hindu
family governed by the mitak-
shara school of law, this Bill
has proceeded to give a share to a
female heir on the same basis with-
out necessarily disrupting the joint
Hindu family. This, in short, is the
genesis of the scheme underlying
clause 6 of the Bill, which is the
most important clause so far as this
Bill is concerned.

As hon. Members might know, at
the time of the framing of the Hindu
Code, which was once brought before
Parliament and which was even con-
sidered by a Select Committee of the
Provisional Parliament, they proposed
to abolish the mitakshara system of
inheritance altogether from the date
of the passing of that Code. With
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that end in view, they proposed to
abolish the right by birth and the
right by survivorship which are the
invariable concomitants of that sys-
tem. They thus tried to make the
dayabhaga system applicable to all
Hindus. The present Bill, as passed
by the Rajya Sabha, does not do so,
but proceeds on different lines.

As already pointed out, so far as
the Hindu mitakshara joint family is
concerned, the male members are in
a position of advantage. The difficulty
is that females are excluded from
such a family in the matter of inheri-
tance and they cannot be members
of a coparcenary in the very basic
nature of that system of joint family.
It was, therefore, thought desirable
10 provide that in the case of a
mitakshara family, even after the pas-
sing of this Act, so far as the male
members are concerned, their rights
in the coparcenary should be allowed
to be governed by the right of survi-
vorship and at the same time provi-
sion should be made that female heirs,
if any, of a coparcener should also be
enabled to get a due share by way of
inheritance in respect of the proper-
ties of such a coparcenary.

The Bill, therefore, proceeds first by
making a positive provision in clause
6 that, whenever a male Hindu, hav-
ing an interest in a mitakshara copar-
cenary property, dies after the com-
mencement of this Act, his interest in
the property shall devolve, by sur-
vivorship, upon the surviving members
of the coparcenary and not in accord-
ance with the provisions of this Act.

In order, however, that the females
mentioned in class I of the schedule
attached to the Bill should be entitled
to a share in the property of such a
deceased pcrson, the Bill proceeds to
do it by the addition of the proviso to
clause 6; and this is done on the basis
that the interest of the deceased had
been allotted to him on a partition
made immediately before his death. The
underlying idea is that, while trying
not to disrupt the joint family of the
mitakshara type by this Bill, a
daughter or a female heir in class I
would also get a proper share in the

property of the deceased coparcener.
For a proper understanding of the
scheme of clause 6, I would like to
mention some of the main features of
the Hindu mitakshara joint family and
a Hindu dayabhaga family because
that will enable those hon. Members
who are not lawyers to appreciate
what is being done. A Hindu copar-
cenary is a much narrower body than
a joint family. It includes only those
persons who acquire by birth an inte-
rest in the joint coparcenary pro-
perty. These are the sons, grandsons
or the great grandsons of the holder
of the joint property for the time
being: that is to say, three generations
next to the holder in unbroken male
descent. The property inherited by a
Hindu from his father, father’s father
or father’s father's father is ancestral
property; the property inherited by
him from other relations is his
separate property. The essential
feature of ancestral property is that if
the person inheriting it has sons,
grandsons or great grandsons, they
become joint owners with him and
become entitled to it by reason of
their birth. So far as separate pro-
perty is concerned the holder is the
absolute owner thereof. But sepa-
rate or self-acquired property, onae
it descends to the male issue of the
owner, becomes ancestral in the hands
of the male issue who inherits it.

A coparcenary is purely a creature
of law. The interest of a coparcener
in the coparcenary is a fluctuating
interest, capable of being enlarged by
deaths in the family and liable to be
diminished by births in the family.
It is only on a partition that a copar-
cener becomes entitled to a definite
share. No female can be a coparcener
under the mitakshara law.

The two main incidents of copar-
cenary property are that it devolves by
survivorship and not by succession and
it is property in which the male issue
of the coparcener acquires an interest
by birth. A coparcener has the right
to claim partition of his share at any
time and mere intention to separate
is enough to sever his interest in the
coparcenary.
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According to the dayabhaga law, the
sons do not acquire any interest, by
birth, in ancestral property. Their
rights arise for the first time on the
father’s death. On the death of the
father, they take such of the property
as is left by him, whether separate
or ancestral, as heirs and not by sur-
vivorship. The father has absolute
power to dispose of ancestral pro-
perty. A coparcenary under the
dayabhaga law may consist of males
ag well as females. That is a more li-
beral school of thought. In the daya-
bhaga law, there is no unity of owner-
ship, but only unity of possession, and
each has got a well-defined share in
the coparcenary property.

1 will try to explain clause 6 in
greater detail, because that is the
most important part of this Bill
Clause 6 proceeds on certain assump-
tions which will be made clear by the
following illustration. I take the
illustration of A, who dies and leaves
behind S, a son, D a daughter and
S-1 another son. The son S has got
three sons, S-2, S-3, S-4. The son
S-1 has got one son, S-5. Now, what
are the assumptions which are made
so far as clause 6 is concerned?

The first is that A the deceased had
not separated from the coparcenary
at the time of his death. If he has,
the position is simple. If he was
separated, then there will be no diffi-
culty; all his children would share
equally in the property, and the share
of D, the daughter, would be equal to
the share of each of the two sons, S
and S-1.

The second assumption is that for
the purpose of removing inequalities,
a special formula should be devised
for computing the share of the
daughter in the interest of the de-
ceased, and this was done by deeming
the interest of the deceased A to in-
<lude the interests of S, S-1, S-2, S-3,
S-4, and S-5, if they are undivided
at the time of the death of A. This
requires a little explanation. Under
the law as it stands in a mitakshara
family, A, the father, his sons and
grandsons have acquired an interest
by birth in the property. What was

tried to be done is that the property
would be divisible only into three
equal shares, on the death of A, S and
S-1 taking per stirpes. This is what
is provided in the Explanation. I will
here read that explanation.

“For the purpose of the proviso
to this section, the interest of the
deceased shall be deemed to in-
clude the interest of every one
of his undivided male descendants
in the coparcenary property....”

In the illustration already mention-
ed, if A died, leaving behind both S
and S-1 as his undivided two sons and
a daughter D, the object is to give the
daughter a share equal to that of S
and S-1, that is one-third in the pro-
perty of A. If there is no provision
as made in the Explanation, S and S-1
the two sons would claim that they
have already got by birth one-third
share each in the property ef A: that
is, two-thirds of the property of A and
that in the remaining one-third to
which A was entitled they would
succeed equally with the daughter.
If this provision was not there, the
position would be that when A died,
the two sons would have got one-
third each, which means two-thirds
would go and in the remaining one-
third they would also share with the
daughter. Thus the daughter would
actually get one-ninth. In order to
remove this anomaly, this Explanation
has been provided. For example, if
A’s interest in the coparcenary was
valued at Rs. 9,000 the two sons were
already owners by birth in that inte-
rest to the extent of Rs. 6,000 and in
the remaining interest valued at
Rs. 3,000 they would be entitled to
succeed equally with the daughter,
and thus the daughter would be en-
titled to an interest worth only
Rs. 1,000, that is one-ninth of the
interest of A. Even if we provide
that she should share equally with
the son, this would be the result, if
the Explanation was not there and it
is on that account that it has been so
provided.

By the provision of the Explana-
tion, A’'s interest will be deemed to
include the interest of his undivided
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sons and the interest which would
thus be of the value of Rs. 9,000 the
two sons and the daughter would get
equally, that is, each of the two sons
and the daughter would be entitled
to get a share in A’s interest, valued
at Rs. 3,000 each. The provision in
the Explanation is, thus, necessary to
carry out the intention that the
daughter and the sons should share
equally in the undivided interest of
A in the coparcenary property.

A good deal of criticism is made
against this provision. In the first
place, it is contended that due to this
Explanation we are giving the
daughter D a share not only in the
interest of the deceased father A but
also in the interest of the undivided
brothers S and S-1 who became en-
titled to that ipterest by reason of
their birth. Now this right by birth
is merely a legal fiction and what the
Explanation does is to negative that
fiction. It is again argued that to
get over the effects of this Explana-
tion and deprive the daughter of her
legitimate share it would be easy for
the sons S and S-1 to claim partition
during the life time of the father and
get separated. It is further contend-
ed that as a result of this Explanation
people will resort to partitions t1o
avoid the effects of this provision.
This law of inheritance is based on
the principles of natural love and
affection and whatever the prejudices
and sentiments against it at present
1 am sure that the natural feelings of
love and affection will ultimately
triumph and the future fathers and
brothers will abide by this law to
ensure justice for their daughters and
sisters. I have better faith in human
nature and the fears expressed, I am
sure, will prove unjustified.

While the Bill was being considered
fin both the Houses of Parliament,
there was considerable opposition
to the provision in clause 5, which
laid down that this Bill shall not
apply to any property, succession to
which is regulated by the Madras
Marumakkattayam Act and the several
other Acts mentioned in sub-clause

(3) of clause 5. All these Acts relate
to matters which are governed by that
system of law which can broadly be
described as the matriarchal system
prevailing in the south-west coast .of
India. This sub-clause (3) is now
omitted, like sub-clause (1) of clause
5 which related to property governed
by the mitakshara school of law. This
is a right step in the direction of hav-
ing one uniform law. The Rajya
Sabha, by incorporating clause 7 in
the Bill, have provided for succession
also to the interest of persons govern-
ed by the different laws prevailing
in this matter on the west coast of
India. Thus they have rightly provid-
ed for succession in respect of all
Hindus. A very satisfaetory feature
of the provisions contained in clause
7 is that it has secured the unanimous
approval of all those hon. Members of
Parliament who represent the areas
where this matriarchal system prevails.
v/

Another important change made by
the Rajya Sabha is the provision that
each surviving son or daughter shall
take equal shares. In the original
Bill, each surviving daughter was
given only half a share. It should
be noted that even the Select Com-
mittee which was appointed by the
provisional Parliament to report on
the lapsed Hindu Code Bill had given
the daughter a share equal to that of
the son. The Joint Committee also
agreed with the last Select Commit-
tee in this matter. I am glad the
chosen representatives of Parliament,
both Provisional and the present one,
and the Rajya Sabha agrced on this
point which is only just and fair.
Some people object to this equality of
share on the ground that the family
has already spent large sums of
money even at the cost of family
property for the marriage of a
daughter. But it is to be borne in mind
that much money has to be spent in
some cases also for the marriage of
the sons and the provision of orna-

ments for their wives, that is, the
daughters-in-law of the family.
Ruinous marriage expenses are a

matter of common condemnation and
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hardly any part of it gnures for the
benefit of the daughter in case of
necessity. It is hardly fair and just
that a daughter should be denied
_equal share on account of something
which has been done not mainly for
her and at any rate, a large portion
of which does not enure for her bene-
fitt 1 am sure "after the passing of
this law, marriage expenses will go
down and the evil of dowry will dimi-
nish. Not only that, but the status
of women as a whole will rise.

Now, a daughter once married is
treated as dead in the house of her
father. Whatever the social and
economic conditions in the past, in
the present conditions of society, a
married daughter in the house of her
husband or father-in-law, after the
passing of this law, will always feel
that she has a continuing place in her
father’s house and that she is not a
mere helpless being who has to de-
pend upon the sweet will and the
whims of her husband, or the mem-
bers of her husband’'s family. The
husband or the members of the hus-
band’s family will also begin to feel
that the wife or the daughter-in-law
is not wholly at their mercy and will
give her better treatment. The psy-
chological aspect is far more impor-
tant than the material one.

[SHRI BARMAN in the Chair]

From the material point of view
also, in case of death of her husband,
or in the case of her being discarded
by him, the resources left by the
father will be available to her as of
right. Even now she might be get-
ting it, but only as a matter of mercy
from the brothers, or more often their
wives. Having embarked on the task
of recognising the dignity of person,
irrespective of any distinction of sex,
the only right thing to do will be to
treat her equally with the son. How
can we, consistently with the provi-
sion in the Constitution, that there
shall be no discrimination on the
ground of sex, give the daughter half
a share and give the son a full share
in the property of the father? If an
unmarried daughter becomes entitled

to a share in her father's estate after
his death, I am sure, her brother will
spend for her marriage out of share
in the inheritance. There is no reason
to suppose otherwise.
N~
The original Bill abolished the
Hindu woman's limited estate with
respect to property, which may here-
after be inhcrited by a Hindu female.
The Joint Committee have now pro-
vided that properties held by Hindu
women at the commencement of this
Act, should also be held by them as
full owners and not as limited owners.

As regards succession to property
held by female Hindus, the Bill lays
down that, if a female Hindu dies
childless, then, in respect of property
inherited by her from her father or
mother, that property will devolve up-
on the heirs of the father, and in res-
pect of property inherited by her
from her husband or father-in-law, it
will devolve upon the heirs of the
husband.

This is an exception to the general
rule of succession anywhere else, but
it is justified by the peculiar condi--
tions in our country.

By clause 24 of the Bill, a right of
pre-emption is given to the heirs so
that if any hceir wishes to dispose of
his share in the property, the other
heirs may claim a right to pre-empt.
This provision is in general tcrms and
applies to all heirs. The provision in
this respect in the original Bill was
not in such clear and explicit terms
and was not applicable to all heirs.

Although in (clause 6) of this Bill
right of getting a share even in the
mitakshara joint family property is
given to a female heir, it has to be
noted that she has not been made a
coparcener of that joint family. Such
property may be business or other
immovable property. The right of
pre-emption provided by clause 24
will tend to allow properties to con-
tinue in the family, if the coparceners
or other heirs want to preserve them
for the family.

An Hon. Member: The time is up.
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Shri Pataskar: 1 am looking to the
watch and I will see that I finish in
one hour.

A new clause 25 has been added to
the Bill, making special provision
regarding the dwelling house. A
dwelling house of the family is a
matter of great sentiment in our
country. Besides, in the rural condi-
tions obtaining in our country, it is
the family necessity. It is the
prime family necessity. A daughter
generally passes by marriage in-
to another family and has to
stay normally in her husband’s family
house. She is also likely to act under
the influence of her husband. Under
these circumstances, it has been pro-
vided that a female heir should not
be given the right to claim partition
of a dwelling house, until the male
heirs choose to divide their shares in
the dwelling house and partition the
same. The female heir has, however,
been given the right of residence in
such a house.

As we are aware, in many cases,
the female heir may be a woman
discarded by her husband, or may be
a widow whose husband had left no
house, and it is likely that in such
cases she will come and reside in the
house of her father. That is the main
reason why the Bill provides for this
right of residence in the family dwell-
ing house of a female heir.

While considering this question of
inheritance amongst Hindus, many
new questions arising out of the
changed social and economic condi-
tions have arisen. For instance, while
discussing this matter, many hon.
Members suggested that an unmarried
daughter may be given a share in the
father's property but that a married
daughter should not be given such
a share. Now, a married daughter
might be well placed or might be in
indigent circumstances. The same
might be true of an unmarried
daughter. There might be an un-
married daughter who is well educat-
ed at the cost of the family and might
be fitted to earn well for herself, and
there might be an unmarried daughter
neither endowed with charm nor in-
tellect by nature. Similarly, in the

case of sons, one might have been
educated at the cost of the family
and might be a good earner, the other
might be poor in intellect and in-
capable of earning enough. In busi-
ness too, one may be able to earn a
good deal and another may be want-
ing in qualities necessary for good
business. Any uniform hard and
fast. rule regarding such a matter is
not possible. The best thing to do
therefore would be to give every
Hindu the right to make a will re-
garding his property. Even if he is
a member of the Hindu mitakshara
family, he should have a right to make
a will in respect of his interest in the
coparcenary, because he is the best per-
son to decide all these matters. If
one of his daughters or sons is well
placed, he must be in a position to
provide less for him or her; if, on the
contrary, one of them, for any
reason, needs more, he must be in a
position to provide more for him or her.
If he has already spent more for the
marriage of a daughter, he must be
in a position to decide what he
should do about it. Clause 32 gives
this testamentary right to a Hindu.
Under this clause with its Explana-
tion a male Hindu coparcenary has
been given the right to make testa-
mentary disposition of his interest
in the coparcenary property. I think
those alarmed at the prospect of
their family properties passing to
outsiders owing to the provisions of
succession to daughters will be satis-
fled that this provision will enable
them to effectively prevent it if they
so desire.

The criticism levelled against heirs
in Class I of the Schedule is that it
is too long. On the other hand, it
should not be forgotten that many
of the heirs mentioned therein will
only come in:in the absence of their
predecessors. The enumeration of
heirs in Class I proceeds on the basis
that, as far as possible, male and
female heirs who are related to the
deceased in the same degree are
treated in the same manner. If the
doctrine of representation is appli-
cable in the case of pre-deceased
sons, it should also apply in the case
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of pre-deceased daughters. The
Schedule as amended by the Joint
Committee was accepted by the
Rajya Sabha except for the fact that
the mother was removed from Class
1 and put into Class II along with the
father.

A fear was expressed in certain
quarters that this Bill will interfere
with problems of land policy. This
= due again to another misconception.
This Bill is one which lays down the
personal law of the Hindus. My atten-
tion was drawn to the provisions of
section 59 of the Punjab Tenancy Act.
It lays down certain rules of devolu-
tion regarding agricultural lands in
that State. That law relates to agri-
cultural lands and it applied to all,
whether they are Hindus, Parsis,
Christians or Muslims, and their per-
sonal laws of succession can never
override the provisions of that Act
relating to devolution of interest
in agricultural lands. In India, land
tenures, their holding, and many mat-
ters connected with that question, are
different from area to area. The ques-
tion of a general and common land
policy for the whole country is yet to
be evolved. When evolved, it will
apply to all Indians alike in so far
as lands are concerned, and the per-
sonal laws of Hindus will not have an
overriding effect over them. A good
deal of misconception in this matter
prevails in those parts of the country
where once zamindari tenure prevail-
ed and where, after the abolition of
zamindari, new tenancy rights are
created by difféerent Acts. I am in-
formed that there are such Acts in
Uttar Pradesh, Bihar and some other
States. The land policy in those States
will not be affected by the provisions
of this Act which is a personal law
dealing with the question of succes-
sion amongst Hindus. For the removal
of any such doubts it has been pro-
vided in sub-clause (2) of clause 4 that
nothing contained in this Act shall be
deemed to affect the provisions of any
law for the time being in force pro-
viding for the prevention of fragmen-
tation of agricultural holdings or for
the fixation of ceilings or for the de-

volution of tenancy rights in respect
of such holdings.

The limited estate known as the
Hindu Women’s estate has given rise
to a good deal of litigation at the
instance of reversioners and other
persons. In the olden days, when
women were not given rights of in-
heritance and when conditions were
different, the limited estate might
have been justified. But in the pre-
sent context of things there is no
doubt that this should be abolished.
It not only gives rise to litigation,
but also seems to suggest that women
may not always be capable of looking
after their property. No doubt, the
Rau Committee merely conflned it-
self to providing that the woman
should have full rights over her stri-
dhana property, but at every subse-
quent stage when that Bill came to
be considered it was felt that the
Hindu woman should have full rights
over whatever properties devolved
upon her. The only restriction pla-
ced upon this provision was that it
should only apply to properties ac-
quired hereafter by a Hindu woman.
The Joint Committee, on the other
hand, felt that there was no reason
for this restriction. Whatever pro-
perty is in the possession of a woman
at the time of her death, whether
it has been acquired before or after
the commencement of this new law,
should be her absolute property.
After all, why should the expectant
interests of a reversioner have any
bearing upon this issue? He has no
present right in the property. He is
in no way better entitled to the pro-
perty than the woman who is actually
in enjoyment thereof, and if any of
the expectant rights of the rever-
sioner are taken away there should
be really no cause for complaint from
any quarter. What is being done by
clause 16 of the Bill is only to enlarge
the estate held by a woman in cer-
tain cases and it would be incorrect
to say that it is retrospective in cha-
racter.

To sum up, I would like to place
before the House the following spe-
cial features of this Bill, which, I
hope, will commend themselves to
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the acceptance not only of this House )
but of the public in general:—

(1, W, this Bill, the joint family
of the mitakshara typc is not aboli-
shed, and that is the main difference
between this Bill and the provisions
of the lapsed Hindu Code regarding
the same.

(2) At the same time, a daughter
is given a share in the property of
her father even if he was a copar-
cener in a joint Hindu family to the
same extent as an undivided son.

(3) This Bill does not in any way
take away the right of any member of
a Hindu coparcenary to get himself
separated from the coparcenary.

(4) In order that a coparcener may
be able to make proper adjustment
between the sons and daughters re-
garding the share or shares which
they should or should not get in his
interqst in the copercenary property,
he is being given the right to make
a will regarding the same.

(5) The limited estate, known as
the Hindu woman’s estate, which
was the cause of costly and protract-
ed litigation in courts, has been abo-
lished. '

(6) To allay the fears of the rural
population on the ground of frag-
mentation of holdings, or the conflict
of this law with the question of fixing
of ceilings, or its possible effect on
the devolution of tenancy rights,
particularly in areas like Bihar, Pun-
jab, Uttar Pradesh and the Andaman
and Nicober Islands, provision has
been made that nothing contained in
this Act shall in any way affect
any such provisions of any other law
in that connection for the time being
in force.

(7) In order to preserve family
properties, the right of pre-emption
has been provided.

(8) Provision has also been made
that in the case of a female Hindu,
who, after inheriting property from
her father or husband, dies without
leaving bebind any child, the estate
so inherited will devolve after her

death on the heirs of her father or
husbaand, as the case may be.

(9) As. rcgards family dwelling-
house, provision has been made that
a female heir would not be entitled
to ask for a partition of the same till
such time as the male heirs choose
to divide their respective shares.
She is, however, given a right of
residence in certain hard cases.

These “are some of the fcatures of
the Bill which, if taken into ac-
count, I am sure, will dissipate some
of the apprehensions which some
people feel on account of long-stand-
ing sentiments and prejudices.

I have dealt with almost all the im-
portant provisions contained in the
Bjll. Ever since this question of_the
reform of Hindu law was first seri-
ously raised in thc¢ yecar 1937, it has
gone through various stages and the
matter has all along been a matter of
great excitement on the part of diff-
erent sections of our society. How-
ever, having started with this task.
it should be our duty and endeavour
to try to settle this question as ex-
peditiously and as satisfactorily as
we can.

Political and economical changes
are moving fast not only in our coun-
try but also all over the world. In
our country, our freedom has cast on
us added burdens. Political freedom
will have little meaning without eco-
nomic readjustment for ensuring the
contentment and prosperity of Indian
society as a whole. We are already
pursuing several measures in that di-
rection, that is, in the direction of
economic adjustment. There can be
no economic adjustment without the
establishment of a just social order.
To secure justice, social, economic
and political, to all our citizeng is
the pledge which we have taken by
our Constitution. We have to achieve
this by peaceful means. The only
peaceful approach to this matter of
social justice can be by means of
legislation.
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By this legislation we are trying
to solve an important social problem.
Since the attainment of freedom, the
political and economic life of the
people has undergone vast changes
and we cannot allow social conditions
to exist which are entirely inconsis-
tent with the changed economic and
political life of the country. I would,
therefore, appeal to the hon. Members
of this House to look to this measure
as a means to find a solution of the
long-standing social problem.

I know some parties will try to
take advantage of deep-rooted pre-
judices and sentiments in respect of
such a question, but that need not
deflect us from our task. I am aware,
we are not writing on a clean slate.
We have to take note of the existing
conditions of our society as much as
the necessity- to change them in con-
formity with our objective. I agree
we must take an attempt to co-ordi-
nate the existing with the future, so
that the present will be transformed
by a process of evolution into some-
thing which suits the rapidly evolv-
ing future. There is no desire sud-
denly to disrupt thc life anywhere,
whether in cities or rural areas, and
whatever suggestions werc made in
this regard have reccived earnest and
careful consideration.

Recently, a suggestion has been
made by some persons that a
daughter may be given a share in the
father’s property by birth as in the
case of a son; but that after her mar-
riage that share in the father’s pro-
perty should cease to exist and she
should become entitled to a share in
the property of the husband. I think
a resolution in this behalf has been
recently passed by some ladies from
Uttar Pradesh. It amounts to making
a woman coparcener in the father’s
family before marriage and a copar-
cener in the husband’s family
after marriage. This is something
which is novel in character and un-
known to any law, ancient or modern.
The same person is moved from her
rights to property in one family to
rights in another family. In many

cases, property being different, these
rights will vary and this might lead
to unforeseen consequences in the
social life of the person concerned.
Every system of jurisprudence is
based on the theory that property is
meant for a person. In this arrange-
ment, property is meant for a person,
but a person is meant for property.
So, in the interest of property, a per-
son is transferred from one property
to another. Property does not fol-
low person, but a person follows
property. That is the essential cha-
racter of this proposal so far as I, can
see it. To say the least, such an ex-
periment has never been tried under
any system of law, and it is better
to avoid starting on any such adven-
ture. Of course, I will patiently hear
the exponents of this view and listen
to whatever they have got to say.

I have respect for the sentiments
and feelings of all. Unfortunately,
they vary from one extreme to ano-
ther. The problem is difficult, but
it is crying for solution for the last
several years. Let us try to resolve
it in a spirit of accommodation. We
cannot delay it, for delay will not be
in the best interests of the society.
Our solution may not meet with uni-
versal approval, but it is the result
of our endeavour to solve this matter
in the true spirit of its being in the
best interests of our society and the
country as a whole.

I remember, Sir, with gratefulness,
the high tone and the underlying high
spirit of the debate in this House at
the time when this Bill was agreed
to be referred to the Joint Committee
and the principles underlying the Bill
were accepted. I am sure, and I feel
confident that, with the same spirit
and with the same high tone this
motion which I am making will find
favour with all hon. Members of this
house. '

Mr. Chairman: Motion moved:

“That the Bill to amend and
codify the law relating to intes-
tate succession among Hindus, as
passed by Rajya Sabha, be taken
into consideration.”
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[Mr. Chairman]

I understand the arrangement is
that after the motion for consideration
is moved, further discussion will be
adjourned to the next session.

Shri Raghavachari: If the matter
is adjourned to the next session, cer-
tainly I can give an amendment.
My point is this. The principle to
which this House was committed was
on the basis of the Bill as it was in-
troduced in this House, excluding the
operation of the Bill to the mitak-
shara families. That was the prin-
ciple. Subsequently the whole thing
has been changed and the mitakshara
joint family also has been brought
under the provisions of this Bill, not
by the Rajya Sabha, but by the
Joint Committee. The question is,
whether the Joint Committee can go
into matters of principle to which the
House was not committed. If that
Committee goes beyond the powers,
the House can still raise the objec-
tion. I will certainly move an appro-
priate motion, but I wanted to men-
tion the point.

Shri Bogawat (Ahmednagar South):
I support Mr. Raghavachari’s point.

Pandit Thakur Das Bhargava: (Gur-
gaon): You are only postponing the
consideration stage to the next ses-
sion. All these amendments will
come before you at that time; only
the hon. Minister has finished his
speech. That is all. '

Mr. Chairman: I also think that
all the objections etc. may be raised
at the time when it is taken up again.

Shri Pataskar: After having made
the motion and also my speech, I
would like to be noted that this
should be taken up on the earliest
occasion next time. Otherwise, it
will keep on pending before the
House.

Mr. Chairman: That will depend
upon the Business Advisory Com-
mittee.

Shri K. K, Basu: (Diamond Har-
bour): We want the speech of the
hon. Minister to be circulated.
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Mr, Chairman: That will be done.
But the point whether the Joint Com-
mittee went beyond the principle
which was accepted by the House at
the time of agreeing to the Bill being
referred to the Joint Committee etc.
will be considered at the time when
it is taken up. Further consideration
of the Bill, therefore, stands over.

—

WORKING JOURNALISTS (CONDI-
TIONS OF SERVICE) AND MIS-
CELLANEOUS PROVISIONS BILL

Mr. Chairman: The House will
now take up the Working Journalists
(Conditions of Service) and Miscel-
laneous Provisions Bill, 1955, as-pas-
sed by Rajya Sabha. Before I call
the Minister of Information and
Broadcasting to move the motion for
consideration of the Bill, I wish to
inform the House that recommenda-
tion of the President under clause (3)
of Article 117 of the Constitution for
consideration of this Bill by Lok
Sabha has been duly received.

The Minister of Information and
Broadcasting (Dr. Keskar): I beg
to move: R

“That the Bill to regulate cer-
tain conditions of service of work-
ing journalists and other persons
employed in newspapers estab-
lishments, as passed by Rajya
Sabha, be taken into considera-
tion.”

This is one of the most important
recommendations of the Press Com-
mission. In point of fact, I consider
this to be the most important recom-
mendation, if we take human values
into consideration. There are a num-
ber of things affecting the structure
of the industry like the profit and
loss and many other things which
can be taken into consideration. But
the welfare of the persons who run
the industry, who work in it, and
their future and their prosperity
should have the first place. I think,
therefore, that this Bill should be
given the most serious consideration
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and the greatest amount of sympathy
and support from the Members of
this House. The reason for bringing
forward a Bill which contains a large
number of items concerning the ser-
vice conditions of journalists is that
this is a peculiar profession. It is
not like any other profession. Here
the nature of the work and hours of
work are so different from.other pro-
fessions that it has been necessary
and the Press Commission, therefore,
has made a strong recommendation
that in order to ensure that satisfac-
tory conditions of service prevail in
this profession, Government should
bring forward legislation laying down
certain general and important prin-
ciples which should govern the ser-
vice conditions of working journa-
lists. For this reason, we have given
a high place to this legislation
amongst the various recommendations
of the Press Commission.

The Bill was introduced during the
last session in the Rajya Sabha and I
- ‘regret that due to pressure of work,
it was not possible to have it taken
up during that session itself. That
has resulted in delaying this measure
by many months and the delay is all
the more regrettable as the uncer-
tqinty that has prevailed during this
interim period has not added to better
conditions for working journalists.
From that point of view also, it is
necessary that Parliament passes some
measure without the least delay lay-
ing down the general principles gov-
erning the service conditions of work-
ing journalists. This Bill, after it
was introduced and even before in-
troduction, was discussed by us with
the representatives of the various
interests concerned, the proprietors
on the one side and the representa-
ilves of the working journalists on
the other side. Before the Bill was
introduced, we had discussions with
them as to the proposals that we
wanted to bring before Parliament
and in the light of - that discussion,
certain changes took place. After the
introduction of the Bill also, we in-
Vited their considered opinion on the
Bill and we had the benefit of their
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advice and suggestions. In the light
of that,.a number of changes did take
place -<during the discussion in the
Rajya Sabha and a number of im-
provements have also been made in
the Bill. This, I am detailing to the
House, in order to show that the
measure is not the result of trying to
precipitate anything or bringing for-
ward something hurriedly, which is
to be rushed through, but it is some~
thing which has been thought over
and fully discussed with the various
interests concerned. It is obvious that
in a number of details there will be
differences of opinion, because of the
‘principles involved, whether it is a
question of leave, hours of work or
other matters. There will be different
opinions and we have to strike what
we consider to be a mean, the greatest
common measure of agreement;
it is bound to lead to, I would not
say dissatisfaction, but a measure of
disagreement, amongst those who do
not agree with this. But we did con-
sider all the suggestions that came
before us. There were a variety of
these recommendations which came
and after duly considering all of
them, the Government have brought
forward the Bill. Whatever changes
have taken place in the Rajya Sabha
have also been made after discussion

with the interests concerned.

4 p.M.

I would like to say briefly here the
main matters dealt with in this Bill.
This Bill deals with the following
items of the service conditions of
working journalists. Retrenchment.
In retrenchment, there is also a
special retrenchment clause which
has been put in in order to protect
those who might have been retrench-
ed from the time of the publication
of the Press Commission's report to
the passing of the Industrial Dis-
putes Act—making it applicable to
the working journalists—and those
who might have been discharged or
retrenched in order to get round
whatever future recommendations
were coming from Parliament. The
special retrenchment clause has been
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[Dr. Keskar]
put in to protect those people who
might have been discharged. There
is the. question of grafuity, hours of
work, leave; there is the wage board
for determining the wages for work-
ing journalists; finally, there is a
penalty clause for not observing the
regulations regarding hours of work.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Barel Distt.—
East): Would you clarify this point so
that no more time is taken later that
this determination of wage will be
the graded wage and not only the mi-
nimum wage?

Dr. Keskar: I propose to say that.
1t means grades of salaries rather
than scales of wages.....

Shri Feroze Gandhi: Scales of
salaries is not gradation of wages.
That is different.

Dr. Keskar: About the retrench-
ment clause, I do not wish to say
much in the preliminary discussions.
The gratuity clause has led to certain
discussions in the other House and
also with the representatives of the
industry. There has been a certain
opposition to that part of the proposal
which lays down retrospective gra-
tuity for all working journalists who
" have. put in more than a certain num-
ber of years of service. As far as
we are concerned, after due consi-
deration of the conditions which pre-

vail in other industries and other"

professions, we came to the conclu-
sion that retrospective gratuity should
be given to working journalists and
gratuity should be given to them as
. in all other professions. We have
tried to take into consideration the
fact that for the first time a gratuity
provision is being laid down by law.
In order that there may not be a
certain burden on the papers which
are not fully equipped for that, and
which have not taken this into con-
sideration before, we have made a
clause here. In this clause, it is
stated that establishments which are
smaller and which, therefore, have
not got financial resources, will have
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to pay a much more reduced rate of
gratuity than the other bigger estab-
lishments. This is in order to see that
the smaller ‘papers do not suffer
under a new burden which they did
not bargain for and for which they
have no resources.

The important change that was
made during the discussion in the
Rajya Sabha was regarding wages.
The original proposal was for a
minimum wage board in the discus-
sions, we explained to the represen-
tatives of the journalists as also to
the Members of the other House the
difficulties that the Government felt
in fixing particular sums as statutory
minimum wage and the implications
that- it will have in further laying
down of minimum wage for other
industries which are bound to come
and which will be coming. We felt
there were many difficulties. There-
fore, we had proposed a standard
procedure for fixing the minimum
wage, and a procedure for a minimum
wage board which could be followed
in the case of other industries, which
might come for such fixation.

Shri K, C. Sodhia (Sagar): May I
know whether wages will be fixed
also for correspondents?

Dr., Keskar: If the hon. Member
will allow me to finish, I will certainly
¢larify that point.

Mr. Chairman: That would be
better.

Dr. Keskar: We had the benefit of
discussing this question again with
the representatives of the working
journalists and we came to a happy
agreement. In the light of that
agreement, we have changed this
particular clause and instead of
having a minimum wage board, there
will be a wage board which will fix
the rates of wages for journalists.
We feel that this is, in the long run,
a far better and more secure provi-
sion for them thah fixation of a
statutory minimum wage. I am not
going into the whole question now,
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because, that itself might take a long
time. There are a number of princij-
ples involved there, I have just men-
tioned here the important points in
which a change took place while the
question was being discussed in the

Rajya Sabha.

Taking from . the beginning the
provisions first, it re-affirms the
application of the Industrial Disputes
Act for settlement of all disputes.
This has been included in this Bill
8o that there may be no need to take
up the Industrial Disputes Act, as,
after the passing of this Bill, that
Act will be repealed. It has been
included here. As far as notice
period for retrenchment is concerned,
in the Bill, according to the recom-
mendations of the Press Commission,
an enhanced provision for notice
period has been given. Gratuity as a
means of social security in addition
to any compensation for retrench-
ment has been suggested here. Maxi-
mum hours of work for a period of
4 weeks has been suggested here.
Earned leave and leave on medical
certificate, practically on the same
model as it is for government ser-
vants has been suggested. Then, there
is fixation of wages by a wage
board. That, of course, will take-its
own time. These are the main pro-
visions.

In some ways, the Bill itself is not
a major Bill. It is a small Bill, Most
of the provisions that have been
made here could be found in a num-
ber of Industrial Disputes or Indus-
trial Acts. They have been taken
from other comparative Industrial
Labour Acts and put in here. But, it
is important from the point of view
that we are trying to apply it to an
industry which up to this time was
not able to get all these benefits a
piece of legislation, which, for the
better working of our Press, for the
better security of our journalists and
therefore for a better, I would say,
freedom of the press in this country,
is highly essential. It gives greater
economic protection to the journa-

482 LSD
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lists who are working in this pro-
fession, The profession of journa-
lists, though it employs a smaller
number of people, is probably
amongst the most vocal and voci-
ferous of professions. One journa-
list can make as much noise as 100
politicians though they would not
acknowledge it. I think the import-
ance of this Bill from that point of
view is great. Moreover, the princi-
ples that are being laid down here
today are those which will serve as
a model for other liberal industries
and other liberal professions. From
that point of view, it is a new de-
parture, a kind of a new charter.
I think it will be something which
will react to the benefit of other in-
tellectual and similar types of work-
ers. From that point of view also, I
think this Bill is a highly important
one.

After the Bill was scheduled to
come up here, I got a number of sug-
gestions and amendments bringing to
my notice economic or financial
hardships that might come to certain
papers because of certain provisions
of the Bill. I have not had the time
to go into them very thoroughly. I
might say this here. I am prepared
to look into all these questions very
carefully and see, if there is any case
of financial hardship, as to what we
can do to make proper adjustments.
At the same time, I feel that it will
be highly improper and unjust to
try to hold up this Bill now for
making such minor adjustments be-
cause, holding up this Bill now

.means holding it up for 2 or 3 months

and depriving the various categories
of journalists of the many benefits
conferred by this Act. Whatever
suggestions might come, we shall look
into them carefully and see if any
adjustments are necessary, and if
they are found necessary, I am pre-
pared to make them. I have got a
number of them, and I shall certainly
look into them.

It is quite possible that in certain
specific cases it might lead to finan-
cial hardship. But here we are only
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laying down a general propositios.
If we find that there is any hard-
ship, we shall see whether any ad-
justment can be made. But I would
suggest that for that reason it will
not be right to hold up the Bill and
not to pass it, as that would mean
greater hardship and greater injus-
tice to a large number of people, and
will not be an act of social justice
I would therefore request that those
who have some differences with the
Bill, differences of detail, cases of
financial hardship etc. should not try
to hold it up now. They can bring
them to my notice, and we can go
into them very thoroughly and see
how they can be remedied; and it
there is any remedy necessary. or
any adjustment or any amendment

necessary, later, we shal] certainly do
20

Shri Raghavachari (Penukonda):
May I enquire whether the hon.
Minister wants that the objections
should be mentioned on the floor of
the House or whether he will con-
sider them even if they come to his
notice otherwise?

Dr. Keskar: I am prepared to con-
sider them even otherwise.

While I am pleading - for this, I
might say first of all that I am
making a very short speech in order
to spare time, and leave time for
other hon, Members, though there
are certain points on which I
could have spoken at greater length.

I understand that there is a @esire to
adjourn at about 5-30 p.Mm. If that is
8o, then I would not take too much
time. My only appeal is that from
the point of view of justice and pro-
tection to a high and honourable pro-
fession, the proposition has been pend-
ing before . Parliament for a pretty
long time, it might be better if the
House agrees and co-operates in pass-
ing the Bill quickly here.

Shri Algu Ral Stastri (Azamgarh
Distt. East cum Ballia Distt.—West):
It should be passed today.
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Dr. Keskar; I am saying this be.
cause there are a very large number
of amendments pending, and I am
only appealing to my hon. friends who
have put in amendments here. I am
prepared to consider whatever recti-
fication is necessary, according to faots
that might be brought to our notice.
I do not want to say anything further
at this stage. I would only appeal to
my hon. friends who have put in a
large number of amendments to take
this appeal into consideration.

Mr. Chairman: Motion moved:

“That the Bill to regulate cer-
tain conditions of service of work-
ing journalists and other persons
employed in newspaper establish-
ments, as passed by Rajya Sabha,
be taken into consideratiog.”

I would like to know the sense of
the House as regards the division of
the time allotted to this Bill as
between the general discussion, the
clause-by-clause consideration, and the
third reading.

Some Hon. Members: Five minutes
each.

Mr. Chairman: That is all right. I
want to know how much time we
should devote for the consideration
motion and how much for the second
and third readings.

Shri S. L. Saksena (Gorakhpur Distt.
—North): One hour for the considera-
tion motion, and one hour for the rest.

Dr. Keskar: May I make a submis-
slon. There are about 20 clauses in
the Bill. and even the mechanical pro-
ress of passing the clauses takes a
little time. )

Pandit Thakur Das Bhargava (Gur-
gaon): All of them will be put toge-
ther.

Shri Algu Ral Shastrl: All the
clauses should be passed together.

Shri T. B. Vittal Rao (Khammam):
All the amendments should be taken
together.
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Shri V. G. Deshpande (Guna): Half
an hour for the clauses.

Shri M. S. Gnrupadaswamy (My-
sore) : One hour for the clauses.

Pandit Thakur Das Bhargava: We
should devote as little time to amend-
ments as possible.

Shri Bhagwat Jha Aszad (Purnea
eum Santal Parganas): It should be
lett to every speaker to speak either
on the consideration motion or on all
his amendments. Everything should
be taken together, and finished by
5-30 P.\m.

Pandit Thakur Das Bhargava: The
least possible time should be given for
amendments in accardance with the
appeal of the hon. Minister.

Shri Raghavactari: I would res-
pectfully submit that you may be
pleased to allot half an hour for gene-
ral discussion and about an hour for
the clause-by-clause consideration ana
then close the discussion.

Shri B. 8. Murthy (Eluru): Now
that the hon. Minister has said that he
will consider all suggestions and he
is prepared to bring in amendments
if necessary, I think all the amend-
ments may be withdrawn, and we
may have one hour for general- dis-
cussion.

Mr. Chairman: That depends upon
the Members who have tabled amend-
ments.

Shri Sadhan Gupta (Calcutta South-
East): I think the maximum number
of amendments stand in my name, and
I am quite prepared not to move
them.

Shri D. C. Sharma (Hoshiarpur):
There are many amendments in my
name also. I do not move them.

Shri S. L. Saksena: We shall have
one hour for general discussion, half
an hour for the clauses and half an
bhour for the third reading.

and Miscellaneous
Provisions Bill

Mr. Chairman: Since Shri Sadhan
Gupta is hot moving his amendments,
practically we get all the time for the
consideration motion. And I propose
that we shall continue general dis-
cussion up to 5-30 P.M.

Shri Feroze Gandhi: Up to 5-20 p.m.
The House should be aijourned at

§-20.

Shri S. L. Saksena: Up to 5 p.M. we
shall have general discussion, and we
shall have half an hour thereafter for
both the second and third readings.

Dr. Suresh Chandra (Aurangabad):
So, what is the final decision?

Mr. Chairman: We shall have one
hour for general discussion, and half
an hour for the second and third read-
ings, and by 5-30 p.M. we pass this
Bill.

Shri Feroze Gandhi: It is 4-20p.M.
already.

Shri Algu Ral Shastri: It is only
4-17 P.M.

Shri M. S. Gurupadaswamy: Al-
though the Press Commission sub-
mitted their splendid report to Gov-
ernment long back, the hon. Minister
has taken a pretty long time in bring-
ing forward this measure. The delay
is regrettable; the postponement is
inexcusable. Though it is regrettable
and inexcusable, yet after hearing the
hon. Minister and after seeing that he
has got a full heart in this measure,
I feel that this little indiffernce can
be overlooked. While supporting this
measure, I would go to a limit up to
which any hon. Member of the Oppo-
sition would go, and also any hon.
Member of the ruling party could
normally go, and even beyond, be-
cause I feel it is a good measure.

Shri Algu Ral Shastri: Very good
measure. ‘

Shri M. S. Gurupadaswamy: I do
not say ‘very good’, because there is
scope for improvement. I do not
want that the House should take long
over the amendments, for the journa-
list world is very anxious that this
Bill, should be passed in this session.
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An hon. Member: It is quite per-
fect.

Shri M. 8. Gurupadaswamy: This
Bill deals with the working conditions
of journalists. I do not want to take
the House through the whole gamut
of the history of the conditions of the
working journalists in this country,
because they were discussed here only
the other day. It is enough if we
remember that the journalists are
treated like deserted queens of royal
families.

1 say so because journalists are re-
garded as very dignified people be-
longing to a very decent profession
and they occupy a very important
estate in the State. In spite of this
high place their conditions are de-
plorable and the treatment meted out
to them by the employers is the worst.
They find themselves in a sort of
blind alley. In spite of their work,
their attainments, they cannot be sure
they have got any future. In this
context, this Bill gives little hope and
little contentment to the journalist
class.

The Bill deals with the constitu-
tion of a Wage Board, hours of work,
period of notice and so on. I support
the principles governing these things,
but while doing so, I want to make
one remark about gratuity. There has
been a distinction made in the Bill
between one type of gratuity and an-
other. Newspaper establishments
which have less than six working
journalists are treated separately, and
the gratuity payable to those journa-
lists who work in these establish-
ments is less than the gratuity pay-
able to others. I cannot understand
this discrimination. The work is the
same. If we are to give respect to
the provisions of the Constitution, we
should implement the principle ‘equal
pay for equal work’. That is a princi-
ple which we adore and respect and
which we want to implement, and
the Government, committed as they
are to a socialistic pattern of society,
will, I believe, also support me. When
the work is the same, when the res-
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ponsibilities are the same, when the
conditions are the same, I do not
know why this distinction should be
made. I want the hon. Minister to
take note of this and I wish that he
should not make any distinction bet-
ween two classes of journalists in
this matter.

Shri K. C. Sodhia: The distinction is
made simply to protect the smaller
newspapers. If the same burden is
to be put upon the smaller news-
papers, then they will curse us.

Shri M. S. Gurupadaswamy: I know
the condition of the smaller news-
papers.

Shrl Feroze Gandhi: You know the
condition of the bigger ones.

Mr. Chairman: I may just inter-
vene. Hon. Members themselves have
settled that the time-limit for speeches
should be five minutes. Butif in this
way one Member takes up more than
ten minutes, what can be done with
the long list that I have got?

Another point is this. I think the
time at the disposal of each Member
is not at all sufficient to deal with the
general conditions of journalists, as is
generally done in the general consi-
deration stage or at the third reading
stage. It would be better if Members
can point out any defect or suggest
any modification instead of covering
everything.

Shri M. §8. Gurupadaswamy: I will
make some suggestions.

Mr. Chairman: He has taken so
much time and now he wants to make
suggestions. In this way, how can
the promise be kept? In any case,
we have to finish the Bill by 6
O'clock today. We cannot go beyond
that. Keeping that in view, Members
who get a chance to speak may speak
as short as possible. That is my
appeal.

Shri M. S. Gurupadaswamy: I shall
finish in a minute.

1 was talking about the distinction
made between the small and big news-
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paper establishments. I know the
condition of the small newspaper
world. If relief is to be given to the
small newspapers, that would be given
in respect of wages and the Wage
Board can take that matter into con-
sideration. But no distinction should
be made in respect of gratuity. That
is my point.

Then no provision is made for pay-
ment for overtime work. Here hours
of work have been fixed, leave and
holidays have been fixed. But if there
is any overtime work, then penalty is
provided for the employer. Accord-
ing to the Factories Act or the Planta-
tion Act, along with penalty for over-
time work, payment for overtime work
is also provided. I think it is very
reasonable to demand that the same
provision should be made in this Bill
for overtime work.

Lastly, I commend this measure and
I hope that the Minister will bring
immediately another measure which
will improve some of the provisions
of this Bill.

Shri Sadhan Gupta: This Bill has
not come one day too soon. The
Service conditions of journalists are
scandalous and many facts can be
cited, into which I do not want to go.
I would quote only one very typical
instance of how working journalists
are treated. There is a leading Ben-
gali daily in Calcutta, called the
Anand Bazar Patrika. In that daily,
one gentleman worked for 18 years.
Suddenly, on the 28th November 1954,
he was given a letter to* the effect
that his services were no longer re-
quired. No reasons were assigned for
it.

Now, the Editor and other staff in-
tervened and then the proprietors as-
sured them that they would recon-
sider the decision. But it finally
appeared that that was only a device
to prevent him from appearing and
giving evidence before the Press
Commission as to how he had been
retrenched. The day the Press Com-
mission left Calcutta,the proprietors
said that their order was final.
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Now the reason came out later on.
It was that he had written an article
in a journal satirising the activities
of Press lords—the doings of Press
lords in the newspaper industry.
Though the story did not refer to
that paper, that was the reason for
his being driven out after 18 years
of loyal and faithful service.

That is why this Bill is of so much
importance. If this Bill goes to cure a
fraction of injustices of this kind, it
would have done a great service. I
do not agree that this Bill is perfect.
There are many matters in which I
disagree with the provisions of the
Bill in the sense that I want to im-
prove them. For example, in the
matter of notice, the Federation of
Working Journalists have always de-
sired a uniform notice period of six
months because the journalists’ avo-
cation is not very plentiful and they
cannot get jobs in three months. I
would also recommend that uniform
period.

Then I am amazed to find that sick
leave should be uniformly on half
wage. Why should not some period
or sick leave be given on full wages?
Why should not there be casual leave
provided for in the Act? Why should
it be left to the rules?

Regarding the question of gratuity,
there is a very important matter of
principle involved. Now, here in the
Bill it is stated that if a journalist is
punished merely by way of discipli-
nary action, his whole gratuity will
be forfeited. That is an extraordi-
nary proposition. You know that
Industrial Tribunals are always gov-
erned by the principle that gratuity
can be forfeited only if the person is
guilty of gross misconduct and his
services have been terminated on that
account. I do not agree even with that
principle. Why should gratuity ear-
ned through service of years be for-
feited by reason of gross misconduct
in one instance? But, even that prin-
ciple has not been recognised in this
Bill. The Bill merely prescribes
disciplinary action as a sufficient justi-
fication for forfeiting the gratuity.
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[Shri Sadhan Gupta]
There is the question of retirement

benefits. I expect a retirement bene- .

fit, my whole family expects retire-
ment benefit. If a proprietor or
owner takes it into his head to take
disciplinary action, then this provi-
sion would encourage him to take
frivolous disciplinary action.

I do not also agree with my hon.
friend, Shri Gurupadaswamy that
equal gratuity should be fixed for
big and small newspapers for this
reason. If equal gratuity is to be
fixed. then it- would be on the stan-
dard of the small newspapers. That
is to say, those journalists working in
the big newspapers would be deprived
of the benefit of the prosperity in
those newspapers. Therefore, in-
equality is inevitable. The journa-
lists in  prosperous newspapers
should be allowed to avail themselves
of that prosperity.

Regading the wage boards, I would
recommend that a time limit should
be prescribed by which the wage
boards should be formed because
from our experience of the Minimum
Wages Act, we find that Government
is very lethargic in these respects.

Shri Algu Rai Shastri: Not in this
respect; they will act promptly.

Shri Sadhan Gupta: Seven years
have passed and yet in several indus-
tries the minimum wages have not
been fixed.

Incidentally, I also think that one
wage board may not beenough for
the settlement of all wages. Therefore,
several wage boards, one for each
State or one in respect of some region
should be fixed. It should be fixed
in consultation with the organisations
which represent a substantial portion
of the working journalists and their
representatives should be taken into
the organisation. Unfortunately,
there is no compulsion in the Bill on
the Government to do so and we
know from our experience that often
Gevernment does not look to the re-
presentative character of the asso-
ciation but to some favourite unions
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which they want to favour. We have
the instance of the Port Commissio-
ners where a union which patently
did not represent any substantial por-
tion of the workers was given the
representative character. I want this
kind of thing to be avoided.

Another very important thing is
that the Bill has recognised the in-
dustry cum region basis in its provi-
sions. This has been a very moot
point between the workers that their
wages should not be restricted on the
ground that wages in other industries
in the region or in the newspaper in-
dustry are of a certain kind. I do not
see any reason why workers who
work in a prosperous concern and
prosperous establishment should not
get wages according to the prosperity
of the concern. All the arguments ad-
vanced in the Fair Wages Committee
Report and taken up by the tribunals
regarding the industry cum region
basis of fixation of wages are utterly
fallacious. They say that if a con-
cern pays more wages then others
will flock into it. This is an absur-
dity because that kind of thing can-
not happen; unless the concern takes
in the other workers they cannot
flock to it.

Shri T. N. Singh (Banaras Distt-
East): Now, it is 10 minutes, Sir.

Shri Sadhan Gupta: In the interest
of the working journalists, I should
refer to the application ef the Indus-
trial Employment (Standing Orders)
Act by clause 14 I should say that
strikes and slow-downs should not be
illegalised. I cannot deal at length
with that.

Lastly, regarding the recovery of
dues, I submit that the application to
the Government when made should
be judicially treated and it should be
a judicial process which the journa-
lists should be able to enforce for
his benefit. I have not had much time
to deal with these things and so I
commend my suggestions for his ac-
ceptance. If he thinks he can accept
my amendments, I will formally move
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them; otherwise. I will not, in the
interests of the speedy passage ot

this Bill.

. ot v o (foer wgEw
¥ foer qoETER IAIaftaw) ;oA
¥ ogF at & o A qA Ageg
® @ fadww W @ w F W &
foa gifes qurg w7 u=ae 3T £ )
I o wAEE g fF sy A A
&Y gy 49 ¥ F @ y|a e
w7 9T, I§ F AR FT F FTH 955
guR AT gaeA gu g wfew & 99
wfEal & & § O 7 A w AT
¢ 5 mit 3 g7 F A & FR
yoraq &, 7T & ag wwaA g fF
WTR ATTA AT ST FT A F Feor
o} s g @ 9 ¥ gw Ao

L XT 92 ¥ HITw ¥W Y T O¥9
@FR T &, IFT T ad o @
o7 &t A § A 7oA AgRT
o vy fEarar |wgar g

qa ¥ qgelt ar ag @ F o fraaws
& ¢ aamd @7 euY & arde
e 7 & 5 9w & aw o s
W Fuie foar T g g N W &
gfar 9o7 Fha | F qEwAT § 5w
Il Y @EY @ AT @ ¢
9 feq 5§ wEE & gt oo
feré ox gEanR w4 ) Afew &

9T N3W &7 W uF wfag w o
“HreT” § I F FHTATHTRF R
QY WY 3} A IF HW HQ Q@ 9,
Vo us " w7 AMew T FT AT

and Miscellaneous
Provisions Bill

2eUR | AT far 1T | 7@ & wemar
& 1 ¥ oF IJTEWIERE Y N N
W R AV § FTH T W@ G ¥
% qfA w1 Aifew 2 w7 frwrem war
TT W FAT W g I ATST o,
¥ @ w1 ¥ fod o0 97 WY g
gt & o, o & afommeaasy o=
& S7 FT W} & T F A
TN APy ¥ wfte wET A g
f& R @ ¥ aga § orETd wy any
& ¢ At W fafg § qmeT w7 <
fae< fear o7

0 @ A F ' aR ¥ gy
w4 7T & @A § a9 §
ug 7% & fr g w5 g o 49-
NE T4 AT § I ATER WA &
it W1 g qwr @@d awdw
AN F AR ¥ @ F e
TR ¥ T ¥ gy ww i W )
# 9 HE & qI w7 A37 ATATQ
§ R 7 aee gedt & ag w7 &
fe @ s & 0 g7 T @A
QAT 9TER | TF A FY WG A A
W A A Y & T o gArR
fedr & o # o grew § A
qga AT ¥ | XT FF & o i
¥Q ¥@ @ § qgAT g fF oy &
wATNAIT-EATT F AT fgrdr & oY 7
1T WA weTEl & off 7, W
ot ¥ R S oqw ¥ agEa
T o g, 6T & s 5 gt ol
] qU Fugq qur gzawr far
TR SOl Wy & uF wfag &fw
‘T W ATH €W AT T ATy
§ 5 fow g & v & fao
FY TEAT AT AW IW F WAL fAwAT
Q@ 9 aq1 few 9w § 3w § O
fea & AIgA *T 9w qA far
o\ e & daw § fgear foar )



2529 Working Journalists 13 DECEMBER 1955 (Conditions of Service; 2530

[ W& Tw=]

# u9 & A OF IIEIT W
TEAT wrgar g fow freaw & fawlt
A & $E gt w1 oor T o
AR W@ wT FE W WTEHT SIRAY
& e, agi gwAE & ox “afRr”
7 o A & 91 ‘s’ &
EATHAT FT T FATAT WL ETAT
¥ a9 W A FEAT I W OW X
afe® Fg7 N wEAwmEar T8 T )
# @ a § wow 7Y R ¥ wnaErEA
g g fF a9 @ A @ o oW
W WY &4 A iE gy &
™ T w ATEE WTETEl W)
TR F o § S Y AT
g, qifosfas @ o I § e
fardy ywae A @ =ifgd o

fEd T & qg FF A E
f& g @ s ® @ ¢ fF wEA

70 wgew 7 usg gar § fafww
FIT VT H FaT AT NOE JAH HT
fagra w@#1< fFar | T8 T Aa99 T
¢ f& Faet aaw da M Fraifa &7
& foq & 99 ¥ s T F I,
afew Y fog g g ST T 99
w oforfas faar s, AT @
®) T FIA F HAWHAT L | § 97
afedl § & g O ag R § %
TIFHFAT ¥IT AR AT FoAGA
AT S A 1 @ Y WA J
“faate NeTA’ WY g T &
wWiad gaibew & R fr o
fawmr & Y meagF § 9 ¥ IS
TN § I IR F I\ e
& fog Wt g9 ofgd | wfew aw
T N @ gy fraq Tfgd 5
ag AW AT ¥ & fAaifa T # K
I & a9 F A% o frafica wR, 99
& Iehcw W R AR

&To WY : ag a1 TEF ¥ |

and Miscellaneous
Provisions Bill

Wy w39 & g A
Tqee AN AW grar & g Y fEar
& s | gafE & qedT SR o
¥ wEAT Far g e ag wmarew &
fF a9 ¥ A e fgamd W AR 7
& TaT WX 48 ¥9 W FH W TqA
wom | & qwwar § fF afe qar @
ot = Y gwar &

wifF aqg &7 § whhm & Wk
wia® qwg a7 a8 w1gar | §F wEAT
w4 S #1 A fadTs w1 @@ gEA X
a1 9% f5r & qurd @1 g W s
@ g fe e om @ 7§ A
WHh §AMA § gAY 97 9T ¥
gfeat ot Y wfaar s & @@ §
" I B qg A Tl AfqwR
ITH I § IT K I G AT &
wiftw & Rk afwer iy #®
aT-EaT N FAT ISA FT HAA
w7 |

T sl ¥ 9rg § @ favaw |
gifes awda waar g |

Shri Feroze Gandhi: I will be very
brief. I will only add my words of
support to the Bill and all congratu-
lations to the hon. Minister for having
brought this Bill before the House
and I hope that the House will expe-
dite the passing of the Bill by 5-30
p.M. I support the Bill.

Shri T. N. Singh: I rise to inter-
vene in this debate at this stage be-
cause I feel that something in regard
to this measure should be said in
order to avoid unnecessary criticism.
I was rather surprised that while
presenting bouquets to our hon.
Minister of Information and Broad-
casting, some of the hon. Members
complained of delay.

An bhon. Member: Naturally.
Shri T. N. Singh: I know what a
stupendous task this was from the

work that we had to do in the Com-
mission and I can say that because
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of the new field covered and certain
new kinds of problems which natu-
rally arise, when you deal with labour
aspects of a profession. This is a
Bill which goes very far towards
showing the way as to how we can
deal with this aspect of the labour
problem. There are so many laws
here as well as outside the country
dealing with labour problems, but to
deal with professional problems is a
very difficult question to solve. I
really feel that in view of the com-
plexity and a vocal section with which
we have to deal, this Bill has been
brought none too late. Everybody
can say—and probably some of us
may say so—that we could have ex-
pedited this thing by a month or so
in this or that direction, but generally
speaking, I must express my satisfac-
tion at the manner in which the Gov-
ernment have dealt with the recom-
mendations of the Press Commission
and the consideration shown. The
proprietors of the newspaper press
are a very powerful section of this
country and it i3 not an easy matter
to deal with something revolutionary
which the Press Commission has re-
commended in the form of legislation,
and this is what has been done dur-
ing the last 3 or 4 Bills that have
come before the House, some of which
we have passed. So I would not
blame the hon. Minister for being
dilatory or coming with the measure
late. I know and understand the
complexity of the problem and I
must give him the credit for doing
his best to do the things early,

As regards the Bill itself, I myself
may have certain improvements to
suggest and there are other colleagues
of ours in this House who would
like certain other modifications to be
made, probably to suit the employer
or the employee. There may be views
on this and I am prepared to give all
credit to those who want to think
independently of this problem, but I
want to say that this measure, which
is the first of its kind to deal with a
very honourable profession in this
country, should err, if at all it has to
err, on the side of liberality for the
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profession instead of trying to narrow
down the privileges that are intended
to be conferred on the people em-
ployed in journalism. I have worked
as a journalist, in fact I began my
life in the year 1925 as a journalist
and I have worked from 6 p.Mm. to
6 p.M. which was the daily routine of
work.

Shri R. Velayudhan (Quilon cum
Mavelikkara — Reserved — Sch..
Castes): That is why the hon. Mem-
ber i now here in this House,

Shri T. N. Singh: The salary that
was paid to me was a mere Rs. 60 and
I did feel in those days very bitter
and I did feel the necessity for some-
body there to protect our interests.
At least for those who work at the
table, who are educated and who are
tiring themselves out, it was not mere
physical work that they had to do. I
feel that, if any modification has to be
made in this measure, it should be
made with a view to giving more and
more privileges to the people belong-
ing to this noble prolession. 1 have:
heard that there are cases where
gratuity may have to be paid amount-
ing to large sums. But remember
that in those days journalism was
almost a mission for many of us. We
were fighting for our freedom and I
ask this: Is it suggested that for those
years for which we worked, right from
1920 till 1946 or so, we should not get
the gratuity of 15 days’ leave? If that
is the suggestion, there can be no
more reactionary mentality than this.
I very strongly urge that there should
be no modification, and if there has
to be a modifications, it must be in the
process of liberalising it still further.
I do not want to raise any controversy
because the House, I find, is so kind
to expedite the passage of this Bill.
But as I have said, I do not want to
suppress the feelings within me that
for the work that we have put in dur-
ing those years, for the sacrifices that
we journalists have made during the
period of the freedom struggle, we
should be rewarded not by 15 days”
leave but by two months or three
months even. That is what I feel
about the matter.
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(Shri T. N. Singh]

As regards the Wage Board, I am
very glad that in the Upper House the
modification was made. We are mot
<concerned merely with fixing a mini-
mum wage—that is not the main thing
—but we also want that proper wages
or fair wages should be fixed. As a
matter of fact, in our own Commis-
sion we discussed this question in
great detail and it was our intention
—I am disclosing no secret—to see
that our fellow journalists got a fair
wage, and not only a minimum wage.
For that reason I very much welcome
the change made here. 1 am sorry I
have probably exceed the time limit
fixed by you, but if you so permit, 1
would say that working hours, over-
time and all those things should follow
and they will follow. The tide which
has flown in a particular direction
cannot be reversed at this stage and
any effort of howsoever big a proprie-
tor might be will only wash him off and
will not in any way retard the pro-
gressive line that this House is tak-
ing when it is passing this Bill. I
would only say this. If a worker gets

some overtime—a worker doing some

physical labour—you cannot stop the
other man getting it. I do not think
there is anything in the Bill to pre-
vent Government from saying that
overtime has to be paid.

Dr. Keskar: There is nothing.

Shri T. N. Singh: I am sure that
when this process starts all these
things will automatically follow. My
advice to my fellow journalists will
be this. Let us not be impatient. For
30 years under great hardships with
great patience we have struggled for
a certain standard. Let us go on
working steadily without any bitter-
ness against anybody. I am sure that
.the proprietors of the newspapers
will see their way. Newspaper indus-
try should not be run at is it done
today. In future, I anticipate it not
to be merely profit-making concern.
It has to have a mission. Therefore,
let the proprietors not view these
things with a rupees, annas and pies
attitude of the average businessman
who wants to make some commissions
on anything that he can.
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Shri Kamath (Hoshangabad): Press
Commission too?

Shri T. N. Singh: I thought prob-
ably the hon. Member also wanted to
get a commission on the Press Com-
mission. That is not possible. With
these few words, I will commend this
measure to the House and strongly
appeal that this Bill should be passed
as it is just at present. Let no Mem-
ber be deluded by the hope that if any
modification is going to be made it
will ever be made in the reactionary
direction.

Shri Joachim Alva (Kanara): The
long, bitter and strenuous struggle
waged by working journalists which
started silently almost a century ago
has at last ended. The working
journalist has at last come into his
own with some more amenities around
the corner. Many more amenities,
which are denied to him now, he will
surely obtain in course of time.

There is a moral and a legal side
to this Bill. The legal side has pro-
vided many provisions which are very
favourablé to him. Gone is the day
when the proprietor could harass the
journalist and extract work from him
for 36 hours—I would not say 24
hours but 36 hours—without any pro-
visions for the family or for any kind
of emergent help though the profits
were plenty and the returns large
for the proprietor. We know that the
influence of the proprietors is still
very strong and they can reach from
the zero point even up to Rashtrapati
Bhavan. However this is transient
and passing.

The hon. Minister aided by his able
and legal minded Secretary deserves to
be congratulated for having brought
this Bill out of a package of Bills
which have to come from the report
of the Press Commission. There is
still one more Bill which he has to
bring. There is no provision at
all for smaller and weaker papers: to
pull them out of their morass and
bring them into their own—there is
just no provision of any type for them.
The British and American advisers are
responsible for this and the Indian
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advertiser is completely indifferent to
the growth of Indian journalism.
There is also now the new advertiser
from the USSR, Central European
countries and China which, we hope,
will counter-balance the force of the
British and American advertisers. In
this great tussle, the smaller news-
paper goes to the dogs. Their inte-
rests had to be protected and had to
be planned by the Ministry in the
Five Year Plan by the provision of
long term help or any uvther amenities
so that they could stand the strain of
the forces of competition. This has
to be done so that they can enter the
fleld and then the Indian language
press will come into its own, when they
will turn out into  best--circulated
papers of the world.

I was stressing the moral and legal
sides of this Bill. The journalist has
got now many pegs to hang his claims
but he shall not also hang the manage-
ment on it. Once he gets his dues, he
must also feel his moral obligation.
The moral obligations are many. The
House would forgive me if I mention
an instance. A businessman who
origimally came from Pakistan told me
the other day—a refugee—that he
came to India with Rs. 8 and he had
been able to establish a flourishing
business now. When he went to a Bri-
tish factory at Sheffield, the British
Trade Union people told him an of a
striking incident. A particular worker
went to wash his face at 5:45 when
the factory was to be closed at 6 p.m.
They sacked that man an circulated
%0 all the other Unions that he shall
not get a job. If those 15 minutes
were multiplied by a thousand work-
ers would mean the loss of so many
working hours. The moral obliga-
tion of the Union was strong. It is
inherent there and is lacking here.
The British individual character is
something which can be emulated.
We will have to emulate the attitude
of the British Trade Unions and dis-
charge our moral obligations.

Gone are the days of the great
journalists who are fifty-year old now
and beyond, who worked all the 24
"hours and put their hands into every
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kind of work. Today we want young,
able and hard-working journalists
who aze patriots and who will make
the management love their ways.
Let not our boys run away
from their work. Perhaps they
do not understand fully their responsi-
bilities. Journalism cannot move
automatically; newspapers cannot be
produced by machines alone. The
moral fibre is the triumphant factor.

I would quote one instance. I had a
colleague of mine who one day walk-
ed upto me and said—he was a very
able Orissa boy and I do not mind
mentioning his name—he was Shri
Profulla Mahanti, now  writing
articles in all the leading papers:
“l am going away; I have
finished my work for the day and for
the whole of next week. My only son
is dead and I am going away to my
home in Calcutta. "I can never forget
that. There was another typical inst-
ance. A worker asked the newspaper
proprietor leave for his marriage; he
was told to go out. The proprietor—
I do not want to mention his name-—
was a journalist-worker of 24 hours
and he died in harness, and he was
one of the great pillars of our jour-
nalism.

There are proprietorial perfections
and imperfections. These are things
which we shall have to remember if
we are to get our papers strong and
going. As I said, if we are today tak-
ing a step forward, let us not take
two steps backward. We shall threby
strengthen our country and our

. journalism. Again I say, the Govern-

ment must help the poorer, and
smaller language papers—established
Indian language papers—so that they
make their own contribution towards
our welfare State.

Shri Bhagwat Jha Azad: I welcome
this Bill because it is a recognition of
human value in such an industry
where workers working from morning
to midnight are subjected to poverty,
tyranny and injustice—an industry in
which useless pathetic institutions
in the name of national agencies
claim from Government a big junk,
and whose big guns sometime raid
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the Central Hall and try to stop this
Bill from being passed in this House.I
welcome this Bill on more than one
ground.

Though this Bill is not perfect, yet
I feel this will goa great way to help
the working journalists who are sub-
jected to so many hardships. As
introduced in the Rajya Sabha this
Bill did not give us any satisfac-
tion. But, as it has emerged now it
has been much improved, thanks to the
Members in Rajya Sabha and to the
elasticity of the Hon. Minister.

An Hon. Member: Generosity.
5 p.M.

Shri Bhagwat Jha Azad: The Wage
Board as has been set up now, I find is
not confined to minimum wage but it
will also go into the question of fair
wages with a view to fix the scales
of wages and other allowances for the
working journalists.

We want that clause 13 of this Bill
should immediately be acted upon by
the Government by publishing in the
Official Gazette the ‘wages for the
interim period that are to be paid and
which have been prescribed by the
Press Commission. It is very strange
that some of my friends—of course
they knew my views and therefore
they did not dare to come to me—
were whispering in the Central Hall
or somewhere as to why this retros-
pective effect should be given to the
provision regarding gratuity. I wanted
to shoot a question on their face, but
they did not come before me, as to
why retrospective effect should not be
given to a provision applicable to
those who are working from morning
till midnight in such an industry
and in such offices where I have
seen that they have not even got
the minimum advantage of a
good chair and table? Why
should it not be given to them
who have a suffocated life and who
work day and night for giving good
material which is called the fourth
estate in the country? Wty should
they not be given tbe advantage of
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retrospective effect? Ther I was
asked, why this provision of provident
fund and this gratuity? My answer is
the same to that.

But I feel that though the hon.
Minister—he is perfectly justified ir
being proud of it—has provided a
retrenchment clause in the Bill which
will cover the period since the
announcement of the Report of the
Press Commission, th=1e are still
many hard cases. I know at least about
one, a friend of mine, who is a journa-
list in Patna in a similar press. His
only guilt was that he appeared before
the Press Commission and gave evi-
dence in clear words against what
things are being done in the establish-
ment. He has been retrenched on that
account and he cannot be covered
under this retrenchment clause
because the period that has been
stipulated in very short. I, therefore,
request the hon. Minister to extend
this period. If it is not possible, he
should say that such cases which are
still pending in different States and
which have not been decided by the
Industrial Tribunals should be refer-
red by the respective State Govern-
ments to adjudication.

I feel that there is still much to be
done. This Bill is not perfect, but as
we all know no man nothing in this
world in perfect. Still I hope thke
hon. Minister will not take shelter
under this but will take advantage of
this that a man always gains by ex-
perience and he is a man who adapts
according to circumstances. As I have
complimented the hon. Minister of
elasticity I am sure he will take
into consideration our views. We
have ourselves foregone the privilege
of moving our amendments in this
House only in the hope that certain
things which we wanted to raise
through amendments will be taken
into consideration by the Minister.
Even if our amendments have not
been formally moved in this House
they have been informally sent to
him as our amendments and we have
also informed him outside the
House.
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With these words 1 welcome this
Bill.

Dr. Suresh Chandra: I do not know
whether I should congratulate the
hon. Minister for his elasticity, but
I certainly feel that the hon. Minister
deserves our congratulations for
bringing such a measure in such a
short time. As has been stated
before by the Minister himself, this
is probably the most important re-
commendation of the Press Commis-
sion and as such it is absolutely
necessary to bring a legislation to
improve the conditions of the work-
ing journalists which is a human
problem.

Now, it is not the time here to go
into the provisions of the Bill in a
detailed manner as has been agreed
to by the unanimous ° voice of this
House, but I feel it is necessary to
point out that a little more compre-
hensive measure is expected to be
brought forward by the Minister
which will also include the shortfalls
which still remain in this Bill.

It is a welcome sign that a provi-
sion has been made for the consti-
tution of a Wage Board, but I feel
that the Government should accept
the recommendation of the Press
Commission on this issue and have
a Dbasic Minimum  Wage Board.
Though it is a fact that this basic
Minimum Wage Board does not exist
in all other industries, I feel this is
a special industry whose importance
has been emphasised by my previous
speakers and I need not go into that
in view of the short time at my dis-
posal. I feel that it is necessary to
have some kind of a Minimum Wage
Board so that the minimum salary
which has been prescribed by the
Press Commission may be given
effect to. After going into this indus-
try very very carefully they have
prescribed Rs. 125 as the minimum
wage. I feel it is quite justified and
hope the Government would come
forward in accepting this recommen-
dation.
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I have another point to make. I
hope that this Wage. Board might
become a sort of ‘J.mping board’ for
the promotion of the conditions of
working journalists for their security
of tenure, emoluments and other
things so that in future this Bill may
become a charter for the journalists
of this country.

The third suggestion I have #to
make here is that there should be
no discrimination against Hindi or
language newspapers in any way. Un-
fortunately, in this country there has
been a kind of discrimination in
respect of fixing of wages for the
language newspapers. I feel that
there is hardly any future for
English in this country after some
years. It may be unfortunate, per-
haps, but it is so because of the
provision in our Constitution and,
therefore, the future lies in the
language newspapers of the country.
Therefore, the Government must do
everything in its power to encourage
the language newspapers and should
show no discrimination.

I feel that this Bill is a very wel-
come measure and I hope the Gov-
ernment will take note of all the
points which I have tried to place
before this House. I heartily support
this measure.

ot vgwre Feg (foram awree wew)
gaafs A A weaa g R
93 HE qEF gETA HY A1Q W
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Sir, I move for closure.
tion).

Mr. Chariman: Order, order. The
whole point is, there are two hours
allotted for this and it depends on the
House whether they want to close it
earlier.

(Interrup-

Yes, Sir.
Some Hon. Members: No, Sir.

Mr. Chairman: There is difference
of opinion.

Some Hon. Members:
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Dr. Keskar: There were two
hours fixed if the House sat till six
o’clock. I was informed by the pre-
vious Chairman that there is a desire
to adjourn at 5-30 p.m. and that is the
reason why there is a move for clo-
sure; probably, we might have been
given less time.

Shri Raghunath Singh: Sir, I move
for closure because we have to finish
early. (Interruption).

Shri Sinhasan Singh
Distt.-South) rose—

Shri N. Rachiah (Mysore-Reserved-
Sch. Castes) rose—(Interruption).

Mr. Chairman: I think Shri Jaipal
Singh was a member of the Commis-
sion and he wants to say a few words.

(Gorakhpur

I will give him 5 minutes. He shall
be the last speaker.
Shri T. N. Singh: He may speak

on the third reading. Once a closure
motion has been moved it will have
to be put to the vote of the House
according to the rules.

Mr.. Chairman: Not necessarily;
there is some -discretion left to the
Chair. So, I will give some time to
Shri Jaipal Singh—3 minutes—and
after that I shall put the closure mo-
tion.

Shri Jaipal Singh (Ranchi West
Reserved-Sch. Tribes): 1 am very
grateful to you for enabling me
amidst this babel of noises to say a
few words on this Bill.

Shri B. S. Murthy:
order. This usage of the words
“babel of noises” is intended to mean
that there is no rule or rhyme here.
The Members were asking for closure.
Would you be good enough to say
whether this phrase “babel of noises”,
when we asked you to put the motion
for closure, is in order?

Shri Jalpal Singh: 1 find it very
difficult to vindicate my position when
there are some Members who per-
haps are not well acquainted with the
language in which I am speaking

Mr. Chairman: Hon. Member has
got just three minutes more.

On a point of -
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Shri Jaipal Singh: 1 take this op-
portunity of recalling the name of the
Chairman of the Press Commission—
Justice Rajadhyaksha. @¥We who had
the privilege of working with him
could not have had a better man as
far as the working conditions of work-
ing journalists were concerned. Here
was an Indian national who had more
experience than any other man of the
judiciary in this country alive then,
more experience than any one of us
or, for the matter of that, anybody
else, and nobody else could have
been thought of by the Government
of the day. He was, in one form or
the other, head of many tribunals
dealing with labour conditions. @My
colleague who has spoken here a few
minutes earlier talked of the mission.
The mission is a historical fact. We
are not concerned with missions now:
we are concerned with the present
problems and I think the present
problem is not one of employers only
but of the employees also. It is an’
open fact that I was not satisfled. In
fact, I am one of the dissentients, one
of the signatories to the Minute of
Dissent in the Press Commission’s re-
port. I am not satisfied that even
what is being offered today is good
enough, when we are expecting won-
derful work from our working
journalists. The biggest sinners
in this country are the language press.
We talk of nationalism and the like.
But it is the foreign language press
that does pay well. It is not the
language press. The foreign lan-
guage press is today better than any
language press.

Some Hon. Meﬁbers: No, no.

Shri Jaipal Singh: The facts are
there. These reports are there. Let
any of my colleagues tell me what it
is. I do not like that word “verna-
cular” press. It is opprobrious. The
language press of the country does
not pay better than the English press
(Interruption) Hon. Members tell me
that there should be no discrimina-
tion. Well, what I have to say is this.
Let this be recorded. I am also a
working journalist.
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An fHion. Member: Part-time.

Shri Jaipal Singh: May be part-
time; maybe one day in the year, but
I am a working journalist. All that I
say is this. Let it not be merely a
misssion. Let it be something more
than that. Let them be worthy of
the hire. It is very important. It
is very easy to talk of what they
should get, what their working con-
ditions should be etc. I have no
sympathy whatever with the employ-
oTs.

Shri Joachim Alva: The English
section is financially the most power-
ful section of Indian journalism.

Shri Jaipal Simgh: Let there be
no mistake about it. I have no sym-
pathy with the employers.

Mr. Chairman: The hon. Member
is not keeping in mind that he has
been given only five minutes. He is
exceeding that limit. I thought that
he was eager to speak, but he is pay-
ing economiums and something like
that. Time is short. He will please
finish soon.

Shri Jaipal Singh: I appeal to the
working journalists to realise that
theirs is creative work, and creative
work, bv virtue of its being creative,
is not subject to the ordinary condi-
tions, but, at the same time, they
shall be worthy of the hire.

Some Hon. Members:

Shri Algu Rai Shastri:
better than that.

Mr. Chairman:

“That the question be now put”.
The motion was adopted.

Mr. Chairman:

“That the Bill to regulate cer-
tain conditions of service of work-
ing journalists and other persons
employed in newspaper establish-
ments, as passed by Rajya Sabha,
be taken into consideration”.

They are.
They are

The question is:

The question is:

The motion was adopted.
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Mr. Chairman: I do not think it
is necessary. The next stage is cla-
use-by-clause consideration. I hope
all the Members who khave tabled

amendments have withdrawn their
amendments.

Shri Sadhan Gupta:
going to move them.

We are not

Shri B. S. Murthy:
at all been moved.

Mr. Chairman: The question is:

“That clauses 1 to 21, the Enact~
ing Formula and the Title stand
part of the Bill”.

The motion was adopted.

Clause 1 to 21, the Eacting Formula
and the Title were added to the Bill.

They have not

Dr. Keskar: I beg to move:
“That the Bill be passed.”

In moving that the Bill be passed,
may I say one or two words? I do
not want to say anything by way of
a valedictory speech but I want just
to mention a few points that hon.
Members have raised here.

Mr. Chairman: The hon. Minister
may rteply after one Member has
spoken. Shri D. C. Sharma will now
speak.

Motion moved:
“That the Bill be passed.”

Shri D. C. Sharma: I welcome this:
Bill. It is not the time to lecture to
journalists, to lecture to the proprie-
tors or lecture to anybody, but it is
the time to rejoice, and I think the
most happy man today is' our Minis-
ter of Information and Broadcasting,
Dr. Keskar. He has been feeling
very happy and has been smiling all
the time, and I hope his smile has.
not been due to my friend Shri Khan-
duabhai Desai, but they are both very
happy today. Journalism is a most
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[Shri D. C. Sharma]

precarious profession, but today we
are giving the journalists a modicum
of the sense of security. It is the
most hazardous profession and we
are trying to insure it slightly against
the risks which it involves. It is
the most difficult’ profession and we
are trying to give it some modicum of
a living wage. It is the most liberal
profession but its liberalism is rooted
in poverty and we are trying to
offset that porverty. It is the most
honourable profession and we are giv-
ing that honourable profession some
incentive for doing the work efficient-
ly, nobly and well. Of course, I would
only say to my hon. friend, the Minis-
ter, who has got this thing done in
such a short time that the clause

about the disciplinary action should be

modified and explained, and, if pos-
sible, withdrawn. I would also say
that so far as retrenchment is con-
cerned, the provisions should be made
as hard as possible for the proprie-
tors. With these words, I support the
‘Bill.

s frwowaat Age (fren
wEAS Aew) gafa wgey, Tafy
g fexdl & a9d &1 wwr @) faar
mr g, e W & s @ @
wgar e g o oew ferm W
¥ faggs w1 gada s &

Mr. Chairman: Order, order. I
.am once again asking the House to
fix up its mind. Of course, the time-
limit fixed is two hours and according
to that schedule, we can sit till 6.
But I understand that due to some
reasons hon. Members want the
House to adjourn at 5-30.

Several Hon. Members: Yes.

Mr. Chairman: So that sense is
there.

Shri 8. L. Saksena: I want to say
-only one thing. Today, by this Bill
we are admitting the working journa-
lists into the class of labourers. My
journalists friends are very happy and
[ am also very glad. But, I warn
the journalists that they should not
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be overhappy: The Industrial Dis-
putes Act, the Industrial Employment
(Standing Orders) Act and the Em-
ployees’ Provident Funds Act, 1952
are there still and they have their
own defects. As far as adjudication
of disputes is concerned, there is a
provision in the Bill that the Govern-
ment need not refer for adjudi-
cation........

The Minister of Labour Shri Khan-
dubhai Desai): That lacuna has
been removed in the amending Bill.

Shri 8. L. Saksena: If that lacuna
has been removed in the amending
Bill, I am glad.

Mr. Chairman: The hon. Minister
will now reply.
Dr. Keskar: I am very happy to

know that there is such a practical un-
animity in the House in support of
this Bill. This shows that hon. Mem-
bers are all progressive minded. They
would like to help the journalists
and give them their due. They would
like to give the journalists the best
of working conditions.
ot wOM U AresY . HOwY ¥
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Dr. Keskar: I will speak in Hindi
next time. I do not pretend that the
Bill is a prefect one. I quite agree
that the Bill can be improved in
many details. But, as I said, it is
striking a mean between various opi-
nions. Moreover, I have pointed out
to Members that any change in the
Bill at this stage, even though it may
be a small one, would mean postpon-
ing the Bill for many months to come.

However imperfect the Bill might
appear to hon. Members, I hope that
they will give it unstinted support
keeping in view the general principles
involved and not the particular de-
tails which they disapprove. I would
only like to say that it is not a dila-
tory measure. We have taken every-
thing into consideration. I am pre-
pared even now to consider anything
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which is pointed out as a defect or
which, in the light of experience, we
feel is a defect; we will certainly see
that measures are taken to adjust
things accordingly later. We have
to expedite the matter as quickly as
possible. But unfortunately, hon. Mem-
bers will want to expedite things in
such a way that the democratic
and parliamentary procedure is not
followed. If you want that proce-
dure to be followed, then some delay
is inevitable. You cannot get away
from it. I think as a longtime mea-
sure, it is Dbetter that we take
every possible opinion into con-
sideration and then take a decision
which is far better, far more mature
and therefore far more lasting.
There are a number of points raised
by hon. Members here; I cannot
refer to all of them. I am noting
very carefully all the suggestions
made here. Two or three Mem-
bers raised the point of discipli-
nary action. I may remind them
that the provision regarding discipli-
nary action is taken from the Indust-
rial Disputes Act. Disciplinary ac-
tion is taken for proved and gross
misconduct. There is. no contradic-
tion between what is suggested in the
Industrial Disputes Act and what is
suggested by the hon. Members. Ac-
tion taken under this Bill will be ac-
cording to the procedure laid down
in the Industrial Disputes Act.
Therefore, hon. Members need not
have any apprehensions that this is
something new which is not existing
in any other industrial legislation.
The questions of overtime, leave and
other things can be taken up under
rules. I have also said in the other
House that details regarding leave
and overtime which are not put on
the statute will be dealt with by
framing suitable rules. Many Mem-
bers have raised the question of the
language press and the English press.

[MRr. DEPUTY-SPEAKER in the Chair]

There is no doubt that the future
belongs to the language press. We
have to see that the language press
i8 nurtured and goes on the right

482 LSD
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lines. It should be built on a sure
foundation. All that is there. What-
ever is rmecessary will be certainly
done by us. There need be no ap-
prehension that we want to show any
discrimination in favour of the En-
glish press.

I have noted carefully the other
points raised by hon. Members, in-
cluding the pertinent remarks of my
friend Shri Jaipal Singh. We will
bear them in mind, and as I said,
after the Bill comes into force, in the
light of experience, we will certainly
do whatever is necessary. In certain
matters like gratuity etc., it might be
hard for a number of papers. I am
prepared to examine everything with
an objective mind. I said that the jour-
nalists must receive their just and due
share. On the other hand, I hope
that ‘the journalists also will show,
as Mr. Jaipal Singh has said, that the
journalistic profession is an honour-
able profession. They can rise to
noble heights and even without the
Press Council coming into being, they
will show that journalistic standards
will be observed in the country. I
have every hope that the journalists,
as a collective body, will see that
since hereafter better standards of
working conditions are assured for
them, better journalistic standards will
be maintained, showing to other
countries also that in India without
much regulations, the journalists are
showing the way for higher standards.
That is somethng which I hope they
will try to achieve. 1 also hope that
the passing of this Bill will bring
about better relations between the
employers and the employees. I do
not at all share the apprehension of
some friends here that this Bill will
bring about hardship or bitterness
between the proprietors and the work-
ing journalists. On the contrary,
now that the journalists .will get se-
curity and better protection,Iam sure
that there would be happier relation-’
ship between the proprietorgs and the
working journalists.

Shri Bhagwat Jha Aszad: As far as
question of retrenchment not covered
by clause 8 is coricerned....
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Mr. Deputy-Speaker: Order, order.
I have not placed the motion before

the House. Are there no amend-
ments?

Dr. Keskar: I have replied to the
third reading debate.

Mr. Deputy-Speaker: Very well.
This is a neat Bill.

2580
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The question is:
“That the Bill be passed”

The motion was adopted.
5-30 p.M.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 14th December, 1985. ”
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